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LOK SABHA

August 17, 1985/Sravana
26, 1887 (Saka).

Tuesday,

The Lok Sabha met at Eleven of the
Clock.

[Mr. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Rice from Pakistan

+
{ Shri Yashpal Singh:
Shri Hem Barua:
Shri D, C. Sharma:
Shri P. C. Borooah:
Shri R. 5. Pandey:
Shri 5. M_ Banerjee:
Shri Surendra Pal Singh:
Shrl Shree Narayan Das:
Shri Onkar Lal Berwa:
Shri D. D Puri:
| Shri Indrajit Gupta:
| Shri P. L. Barupal:

=31,

‘Will the Minister of Food and Agri-
emlture be pleased ‘to state:

(a) whether the Government of
Pakistan have declined to honour its
commitment to supply rice to India
under an existing agreement;

(b) it so,
therefor;

(c) whether lhe matter has been
taken up with the Government of
Pakistan; and

(d) if so, the outoome thereof?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
D. R. Chavan): (a) to (d). On the
11th January, 1985, an agreement was
concluded with Pakistan for the pur-
chase from that country of 50,000 tons
of rice, Before shipments could com-
mence, the Government of DPakistan,

B4 (ADLSD 1.

the reasons advanced
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who were recelving foodgrains from
US.A. under the United States Publi
Law 480, stated that they required
clearance from the US. Government
before they could export the rice 10
India. Subsequently, the U.8. Gov-
ernment unconditionally agreed to the
export of 10,000 tons of rice, which
was shipped to India in  February
1965. Pakistan has not so far re-
ceived the clearance of the U.S, Gov-
ernment to the export of the balance
quantity which is still outstanding
under the above agreement.

wt amare fax : w Ao fr
arfer {74 W0 &7 2 91T F1 ganan
T # a7 g fam s, o1 g1 wrfmama
®t faa1 g9 @TF A1 F7 g W
" wnen AnaA w1 T Awy 7

wouw wgmE o ArE Ak

#fom |
oft qwrare g - e & AR AEAr

£ e foa% 7 7 17 13 w07 7 AR
& fprar wemr g B 7

ELIE

Shri D. R, Chavan: There is practi=
cally no difference in prices.

«ft wyraow fwy 327 37 9T wwar
mr & fe a7 Fw A% wEAAEH K1
091 7 Fa 190 Qo ZHEKI KA ATAT
7 T ANg 2 7

Shri D. R. Chavan: It is very diftl-
cult to say that. -

Shri Hem Barua: Since Polasian
declined to lionour itg commitmant 1o
export rice to us at a time when it
synchronises with Pakiston's hoatility
against us in the Rann of Kutch, mav
1 know whether there is any political
reason behind this?
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The Minister of Food and Agrical-
ture (Shri C. Subramaniam): 1 do not
think there iz any political reason be-
cause US.A. is supplying them wheat
under PL 480 because there is short
supply of foodgrains. They cannot
take that wheat and export something
else and earn foreign exchange.

Shri D. C, Sharma: If therc are no
political reasons for not exporting
rice to this country, are there any
economic or any extra-economic rea-
sons for not fulfilling this promise 1o
our country?

Shri C. Subramaniam: 1 just now
told the House that there was an eco-
nomic reason. Under PL 480 Pakistan
is receiving assistance and one of the
conditions of the receipt of assistance
is that they should not export fond-
grains to other countries,

Shrl P. C. Borooah: What arrange-
ment has been made to fill up this
gap?

Shri C. Subramaniam: In view of the
foreign exchange difficulties, we gid
not fill up this gap.

Shri R. 8. Pandey: Taking into con-
sideration the bad relations now with
Pakistan, may I know whether the
Government is In » position tn reject
the agrcement?

Shri C, Subramaniam: That does not
arise.

Shri 8. M. Banerjee: Therc is ab-
solute scarcity of rice even in Delhi
and rome other places. I would like
to know whether, afler this agree-
ment, the position is likely to improve
or the position is not likely to im-
prove even after this?

Shri C. Subramanlam: There is no
agreement now, The original agree-
ment had almost collapsed; we had to
write it off

Shri Shree Narayan Das: May I
know whether the agreement rontain-
ed any condition of this nature and
whether it was out of this agreement
that the Pakistan Government did not
supply rice? g
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Shri C. Subramaniam: In our agree-
ment there wag no stipulation of this
sort, But under PL 480, Pakiston has
entereg into this agreement with the
USA. Therefore, they have to get the
clearance of the USA.

ot diwe s dTn ;& qg wAT
At g i a fom awy o & oY
OF 480 F TR FwAT fgr a0 AT A
WA AYHI7 7 qg A1 % faar ar e gw
arr qifs=ara & fadar 37 7

Shri C. Subramaniam: I could not
follow the question.

Mr. Speaker: When America had
agreed to send us the rice, had it also
been stipulated that some of that rice
woulg be transferred from Pakistan?

Shri C, Subramaniam: No, Sir.

Shri D. D. Puri: May 1 know the
quantity of rice invelved?

Shri C. Subramaniam: The guantity
is 50,000 tons of rice, out of which
10,000 tons have been delivered.

Shri Indrajit Gupta: May I know
whether any approach has at all been
ma-le by our Government tn ask the
U.S. Government to reconsider their
previons decision so that ths balance
of 40,000 tons can be released?

Shri C. Subramaniam: Initially we
had approached the US. Government,
but we do not propose to approach
them now.

Shri P. Venkatasubbalah: Since we
have to offset the deficit that has been
created because of the non-supply of
these foodgrains, may I know the
latest position so far as rice produe-
tion in this country is concerned, whe-
ther it has gone up to such an extent
that we shall not be deficient in rice?

Shri C. Subramaniam: The produe-
tion in 1984-65 was considerably
higher then in  1963-64. Therefore,
even though these 40,000 tons could
have been an advantage to us if we
had got it, still it did not cause us
much damage.
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ot g wer wawn ¢ & g aTT
argan g gt 1 gl & WA w1
g1 fear & a7 fog w97 feam
W WA § /i 1 {51 v o7 1
waw s fear S & P oagt &
#HH § AoATE FOA § A1 A g wATY?

Shri C. Subramaniam: This iz an
agreement with Pakistan, not with
America.

Smuggling of Rice to China

+
[ Shri Bhree Narayan Daa:
| Shri Hem Barua:
| Shri P. R. Chakraverti:
| Shri P. C. Borooah:
Shri A N. Vidyalankar:
Shrimati Savitri Nigam:
Shri 8. C, Samanta:
Shrl Rameshwar Tantia:
l Shri Bibhuti Mishra:
Shri K. N. Tiwary:
Shri Vidya Charan Shukla:
Shrimatl Tarkeshwarl Sinha:
*32. | Shri Kindar Lal:
Shri Vishwa Nath Pandey:
Shri C. K Bhattacharyya:
, Shri Dasaratha Deb:
I Shri Indrajit Gupta:
|
|

Shri ¥Yashpal Singh:

Shri Gokulananda Mohanty:
Shri H C. Soy:

Shri Kapur Singh:

Shri P, K. Den:

Shri Guishan:

| Shri Solanki:

|, Sbri Narasimha Reddy:

Will the Minister of Food and Agri-
cultare be pleased to state:

(a; whether the attention of Gov-
ernment has been drawn to the fact
that foodgraing are being smuggled
to China from border areas of the
country,

(b} if so, what steps, if any, have
been taken to check this evil at any
time; and

(c) whether it is a fact that during
the last three months, prices of food-
grains prevailing in  that territory
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were higher than in adjoining Indian
territory?

The Depaty Minister in the Minls-
try of Food and Agriculture (Shri
D. BR. Chavan): (a) Some reporis
had appeared in the press of alleged
smuggling of rice from Bihar to China.
On investigation it was found that
they were baseless.

(b) Does not arise.

{c) No information is available re-
garding prices of foodgrains prevail.
ing in China.

Shri Shree Narayan Das: What
was the basis on which the Govern-
ment of Bihar had suggested that rice
was being smuggied from India to
China through Nepal?

Mr, Speaker: The Government of
Bihar have suggested it?

Shri Shree Narayan Das: Yes, the
Guvernmoen, of Doiur had suggested
it

The Minister of Food and Agricul-
ture (Shri C. Subramaniam): Thure
was a statement by the Chief Minis-
ter of Bibar that there was large-scale
smuggling of rice to China through
Tibet and through Nepal. It was a
guesswork; an investigation was made
and it was found, and the Chief Minis-
ter of Bihar also was later on satistied,
that there was no basis for this,

Shri Shree Narayan Das: May I
know whether Government are aware
that some of the rice millowners who
have their mills in India have ulso
their mills in the territory of Nepal
in the neighbourhood of gur eountry,
and they sometimes smuggle rice or
paddy from one territory to the other,
end at the time of scarcity, they bring
that rice into Bihar and charge heavy
prices?

S8hri C. Subramanlam: That i3
quite a different question. The main
guestion relales to smuggling of rice
to China.

Shri Hem Barua: Some time back,
the hon. Food Minister had made a
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statement that he was not cenvinced
by the argument that rice was being
smuggled top Nepal becaus= Nepal her-
self weanted to export rice to us. In
that context, may I know whether
Government have any information
sbout rice being smuggled to China
through Bhutan and via Assam?

Shri C. Subramanlam: This is the
first time that I am getting that in-
formation. If the hon. Member is in
possession of some facts, certainly he
can send them on to me.

Shri Hem Barua: Yes, I shall

Shri P. R. Chakraverti: May 1
know whether the attention of Gov-
ernment has been drawn tg the state-
ment emphativally made by Shri K. B,
Suhay on June 4, 1965, after his visit
to Delhi that whatever Shri C. Subra-
maniam might say, he stood by what
he had said, and if so, whether Gov-
ernment will egnyuire into the reasons
thay prompted the Chief Minister of
Bihar to come put with that statement?

Shri C. Subramaniam: Later on,
the Chief Minister himself has made
a declaration (hat he hag been wrongly
informed, and there was ng basis for
that statement.

Shri P. C. Borooah: In view of the
demoralising effect of smuggling of
this visential commodity, may I know
whether Government propose to treat
this smuggling as a high treason?

Shri C, Subramaniam: There was
no smuggling.  As hon, Members are
aware, the relationship between Nepal
and India is; a normal relationship,
and thut normal relationship 1z func-
tioning. 1 do not think that there
is any basis for making o charge that
the territory of Nepal is being used
for smuggling vur rice into some other
territory.

Shrl 8§ C, Samanta: May I know
whethey Tovernment have uny infor-
mation that the rice that is smuggled
to Pakistan iz Leing sent tg China?
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Shri C. Subramaniam: I do not
know from which part of the country
rice is being smuggled into Pakistan.
On the other hand, Pakistan has sur-
Plus rice, and it can send its own rice

to China,

St @O qeAg gt HaY St X
w1 & fagre madie & qaw /40 &
we fir A0 & e A T T W
JAT AW F ST WA A WY @1 A
wET A1 FN AT IF AL FT TR E IEH
qHF qAT § M ez e g ag
= wTarAT # #7006 a7 A0 T AvAw
A FT FATT A AT IR K
Ty SeAT g IR oavowr oA a4
w77 | 5 ag wy § 5 I i ad
S el
Shri C. Subramaniam: The central

agency also made an investigation.
The State Government made an in-
quiry. Our Ambassador in Nepal a'so
instituted an inquiry. All these in-
quiries have revealed that there is no
basis for the allegation.

st fawfa faw . oft 597 A 7
e i frare g0 fafees d e
s ST AT AT AET T T 2RI
T Hr A siA o T AT AT A
Wi AT H AIF9ETAFE (T 7=T
9reAT £ i ®aT oY 7 I T A AT ATE
Fi w71 # o A 3 oarae TaA
g7 gu frea @ @ 7
Shri C., Subramaniam: Inguiries

were made into these allegations that
rice was being smuggled intn Tibet.
As 1 have already stated, there is
absolutely no basis for these.

st fogfa fasy < & & 799)9 & At
% qur @ fe agt F 730 F srq wrark
gar i 39 ¥ oAt & g ) Pam

Shri C. Subramaniam: Raxoul was
also inve-tigated.

Shrimati Savitri Nigam: Wlile I
agree with the statement made by the
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Minister that the Nepal Government
is not in the picture, I would like to
know from him whether he has made
inquiry. ...

Mr. Speaker: She should enquire
where she does not agree.

Shrimati Savitrl Nigam: [ would
like to know from him whether he is
aware that only one rice millowner
on the border has nol been able to
give account of 10,000 mds, of rice
which have been sent to Tibet through
some other source by his agents,

Shri Ranga: We all heard about it.

Shri C. Smbramaniam: We have
made exhaustive inquiries inlo this,
Three separate parties have gone in-
to this question and all have come to
the conclusion that there is no basis
for this allegation that there is smug-
gling taking place.

ot forw areraw: FaT a7 @ & fw
I AW ¥ FTW A g A
Gfrgr o fis Ao ® AT & T E
gt & g™ I97 A 7 A0 A4y § A
g A T §@ ¥ fAo oA o
g7

aww wET A7 a-a gy
fr el €Y af W7 oy forerga

o vt k|

st fow AToow . W wEET,

g ¥ § forwe) qog @ wAw 3w

qr7 wA1 I &) ¥W & fAm avaw

¥ A @ AT § w fE o v

w1 dafaw feqr o arfs ag sm=r

ZAT wad e § fawr & fog o

w ¥fea 1€ grard o & o &

ot mew ey T R
eq # amdm qat & a8 wIEaT q1

& Fif o A parT W % fedt

Ty 7 A4 71 v AfE e e e
& Y7 Sy % fagr & gaa 94t 7 e

g ferg qATRRETY OF THY AT A O

& o917 oF &7 A I T A

& oa ¥ ¥ a7 aAA ) @ o ey
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FAKEGIE 1 50 a7 B 7 3% Ay
Fraf g

wwN wEET o aw A fufae
A A a¢ £ 4 ag A aea o

st awre Feg ¢ g amr fran
T ¥

TR T w9 ay e g
TR AT AT R THT HA1 a7 F7AT 7
stw fafmar & &2 foa fooaz a9
T2

¥ mivR : ow AT owey
gﬁ:u'gmag‘rgqmanzmgﬁ:q
1T AT # A1 ¥ g4 A4 wghET 9%
Wt &1 TAT F197 W7 g1 § o1 ey
AT w1 Aar faaf wy a ?

Bhri Indrajit Gupta: After the Cen-
tre had satisfied itself that this story
of the Chiet Minister of Bihar sbout
smuggling of Bihar rice wag just a
cock-and-bull story, did it point out
to the State Government that the
shortage in Bihar must Y due to
hoarding by Jocal hoarders and that
some steps should be taken againat
them?

Mr. Speaker: We are concerned
with only smuggling at present.

Shri Indrajit Gupta: The point is
that Shri K. B. Sahay said that short-
age wag due to smuggling, hut the
Centre found that it was not a case
of smuggling. So what is the shortage
due to?

Mr. Speaker: As I said, we are only
concerned with smuggling.

Shri Kapur Bingh: Reverting to
Nepal, is there any epecific quota of
rice or foodgrains which we supplied
to Nepal on government level? If so,
what steps do we take to ensure that
it is not re-exported?

Shri C. Subramaniam: We are get-
ting rice from Nepal. No doubt, thie
year the gquantity was less than what
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we are usually getting, but still the
flow has been from Nepal to India,
not from India to Nepal.

it (B TTew . qar ag a@rg
FA1 %1 AAFT F & fr g avmr i
I 3mgA ® A1 fram awar ar 34
7 g9 & faq gm A9 7 I oA
"7 Jr Ag oA g 2 A A w
#H agt Ay qfew 7 agrEar o aud d, afz
77 A1 wr gfa @41 A1 g4 aA WY
arTa R 0T rAir adE AT
ifr a7 &7 A9 &1 Fifww w9 @
HF FA FATAT HIFTC WAL TCETACIAT
w7 g ?

Mr, Speaker: The first has been
answered, the second is only a sug-
gestion.

ot wo Ao fommdt : dma Al
fgem ¥ amaw &1 samr gEr ar
&1 4T AT TAHZ F @ A7 HATRT
A @ X/ F FTT FAAT F97 far
frafr avg rmzmam s ¢ fF
ag TRATE i g !

Shri C. Subramaniam: As 1 hove
already stated, the movement gf rice
hog been from Nepal to India, and
therefore, there is absolutcly no
ground for thinking that there has
been  smuggling from India into
Nepal.

Paradeep Port

+
Shri Surendra Pal Singh:
Shri Bibhuti Mishra:
Shri K. N. Tiwary:
Shri D, C. Sharma:
Shri Rameshwar Tantla:
Shri Prakash Vir Shastri:
Shri Jagdev Singh

Siddhanti:

Shri P. C, Borooah:
Shri Yashpal Singh:
Shri R. S. Pandey:
Shrimatli Tarkeshwari Sinha:
Shri Vishwa Nath Pandey:
Shri Ram Harkh Yaday:
Shri Ravindra Varma:

.33, {
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| Shri P. Venkatasubbaixh:
| Shri P, L_Barupal:
| Shri Heda:

Shrimati Sharda Mukerjee:
lsm Himatsingka:

Will the Minister of Transport be
pleased to state:

(a) whether it is a fact that Gov-
ernment have decided to take over
Paradeecp Port project;

(b) if so, the main reasons therefor;
and

{c) the terms
the same?

The Minister of Transport (Shri Raj
Bahadur': (a) The Government of
India took over the Paradeep Port
Project from the 1st June 1965.

and conditions for

(b) and (¢). A statement is laid on
the Table of the Sabha.

STATEMENT

The Paradeep Port Project has been
taken over as a Central Pruject with
effect from the 1st June, 1065. This
has been done with a view 1o afford
financial relief to the State Govern-
ment who are already incurring very
heavy expenditure on the gther parts
of the Paradeep complex wviz. the
Mining Project, the. Expressway Pre-
ject and the Road Transport Organi-
sation.

2, The main terms of the change-
over are the following:

(i) The Central Government will
complete the Project and ud-
minister the Port when it is
ready for operations.

(ii) Before traffic operations are

started, Paradeep will he

declared a Major Port un-
der the Indian Ports Act.

(iii) The moncy invested by the
State Government on the de-
velopment of the Project till
the dote of taking over will
be treated as a loan to the
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Port Project to be repaid in
due course when it iz finan-
cially in a position to under-
take such repayments,

(iv) The Central Government's
investments will also be
treated likewise.

(v) From the Ist June, 1965, all
further expenditure on the
Project will be the direct res-
ponsibility of the Central
Government,

(vi) All the assets and liabilities of
the Project will be taken over
by the Central Guvernment
from this date.

Shri Surendra Pal Singh: Does this
decision of the Government of India
to take over the Paradeep project
follow from any policy decision of
the Government to take over all
major projects of national importance
from the State Governments, or has
this been done as a special favour to
the Orissa Government?

Shri Raj Bahadur: There is no
question of favour as such. The Para-
deep complex consists of not only the
port project, but the express higa-
way project, the iron ore development
project and allied facilities, and the
port project was accepled with the
object of exporting at least 2 million
tons of iron ore from Paradecp. We
could not include it in the Third Plan.
The State Government insisted on this
being done. When it could not be
included in the Third Plan, they went
on their own, after getting our con-
currence. Then the cost of the pro-
ject turned out to be much bigger
than they could incur. From Hs. 12
crores, it went up to Rs. 26 crores.
They have already invested Rs. @
crores, and the port is nearing com-
pletion. It will be completed by
November. So, there was no option
but to take it over.

Shri Surendra Pal Simgh: When the
Government of India and the Plan-
ning Commission gave the go-ahead
:"=al .o the Orissa Government in
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regard to Paradeep, did they feel con-
vinced that the State Government
was financially and technically com-

putent to handle a project of this
mugnitude and complexity?
Shri Ra] Bahadur: They selected

their own Chief Engineer, and I am
happy to say that he went on guite
well. He has done it, and he is going
to open the port by November, 1865.
There is no question of technical com-
petence. They were also assisted by a
firm of foreign consultants, namely
Messrs.  Rendell, Palmer & Tritton.
As such, the technical question  did
not arise.

As for the financial question, initial-
ly it was estimated to cost, as per the
consultants. Rs. 12 crores, but because
of the escalation of prices, it went up
to Rs. 268 crores, and we can sce that
the State Government did their best
to find the resources and invesled as
much a8 Rs. § crores on Paradeep.

ot frqfe faw : & goETC A A
F Tong & foan A1 vak apE e
agi 1 At ot oiza £
Fiw w7 & fr 97 fadw w7 A ww
¥ ofiw foffrge ot frerge o 3w
AT WY WY ot WA & arg g fAar
& ar Ik qgA A o WA gy W AR
w1 faare #¢ tra a1 ?

ot T wETe : TEE @ H da
& aare ¥ far mar § o ¥ WY gEt
A7 A7 65 9 W § FAE fe IO
ZIfaey |17 &=z T AT § i A
Iy w0l afwr Ia% qmg w1 A
ooy gt T b Aw OAfET ¥
agt & o frereAd arf oY gAY atw
gh & vt famk fe art &% gram W
FTAEE

ot wo Mo fowrt : ¥y ATwr”
A% FOT feAaT Trom wd s Ty o
wry?



67 Oral Answers

ot Trw agyR : faaar &= w7 A
RIFTAFAT Z11 a7 faar smam 4% 1w
ATH ¥ Twz § 5 wE TTH WY Y 4
|tz & mmaan § i ag &4 F

Shrl D. C. Sharma: Afier having
taken over this sinking port from the
Orissa Government, what is  the
amount of loan that the Orissa Gav-
crnment owes lo the Central Govern-
ment and what js the total amount of
money o be spent on bringing  this
purt into proper functioning order?

Shri Raj Bahadur: No port in the
world Is a sinking port; it is a heaven
of refuge for all sinking ships. Apart
from that so far as the financial lia-
bilities of the Orissa Government are
concerned, the question may better be
addressed to the Ministry of Finance.

oft g srest © qTOEY qEA
%) WU Zrg § HY & arg wy g A
agt ¥ wErg-sweqr ¥ W e w5
g% @t wiagwifat # fedt swrc &
wr§ ot fed ; afe gf, 1 & w1
g7

<Y oo W ;" o Eaear Wy
m g, 9a% 70 Wt uw ST E
gra &) arat & faawr a1 § o
9@ wrter wAE | I, gieE
fataedt, 9o Yociw § o gad s
fafaedl, Tqo 0o o Hro WX fafaey
W fRaia % feardie s i
W feqiddz W% oA oF oF
wfafafu & | sa% wfafom iw ga-
famr, ¥3wqdz wrfeay, fafae o
TETE W TimT aaAET oA wh-

faf &
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it iy fag fage : wa <is
gfifra & fganw 71§ frerad o §,
afs zi, &1 3% faug § F7% ¥ w0
frr fear 2 7

ot T agyge e AT &
fams gm fiemed 4, faaF ot §
W[ 777 gL | FAE AT | A A
a1, 77 Trgfeaa fawmi 7 faar

oY agare faE ;. FaT ag w0 & R
HAAT 1 TEATTF F FOT AT
F1 7z FHAT HAT 0 7 I N q% AL
HOUTHR ZATE, A5 ST TaAdE FY
grax fagr argar, av fam aw # g ?

St T AR TR OE AR AEA 0

Shrimati Tarkeshwari Sinha: What
is the capacity of the berth of this
port, how many berths have been
constructed so far and what is the
foreign exchange liability to be incur-
red on the development of this port?

Shri Raj Bahadur: We will start
with one berth in the current year,
After this port is commissioned along
with the mechanical ore loading plant
which is being erected by the same
chief engineer, it is expected that we
shall be gble to export as much as
five lakh tons of irom ore this year.
With effect from next year it will go
up to two million tons. 1 cannot give
immediately the foreign exchange
liability.

Shri P. C. Borooah: What will be
the total capacity of this port after
completion of the two phases and
what will be the remaining gap lo be
provided for in the Fourth Plan?
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Shri Raj Bahadur: To begin with
we have provided for two million
tons; it can go up to five million tons
us and when needed, with the expan-
sion of the port.

Shri R. S. Pandey: In connection
with the Paradeep port some time
back it appeared in the Press that the
Government is considering to take
action because of the mismanage-
men: by the project authority., May
1 know if this is true and, if so,
has the Government examined it?

Shri Raj Bahadur: The test of the
pudding lies in the eating. So far as
the execution of the project is con-
cerned, starting as late as February
1963, if the port is going to be rom-
pleted in November 1965, I think it
is a performance.

Shri P. Venkatasubbaiah: In pur-
suance of Government's policy to pro-
vide financial relief to States which
are burdened with commitments of
such magnitude, may I know whether
there are any other projects that are
under consideration for the provision
of such financial relief?

Shri Raj Bahador: I think [ have
clarified the position. The State Gov-
ernment had already incurred an
expenditure of Rs. 8 crores. We could
not leave the port midway. It Is
going to be a major port. We could
not include it in the Third Plan.

Shrimati Bhard; Muokerjee: One
understands that the investment which
the Central Government is going to
make will have to be repaid by the
port authorities. Has the  Central
Government made any assessment as
to how long it will take for them to
Tepay it?

Shri Raj Bahadar: It is generally
the system that whatever is invested
in a port goes by way of loan and the
loan is realised in instalments by the
port itself from its own income. 1
cannot give the exact period during
which it is to be repaid entirely.

My

Hau~

Shrimati Sharda Moukerjee:
question has not been answered.
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any assc:iment been made as to how
long it will take. Rs. 9 crores had
been paid and Rs. 26 crores was the
estimated  expenditure. Is it going
to take 20 years or 30 vears? What
is the assessment?

Mr. Speaker: It was said that it was
nearing completion.

Shrimati Sharda Mukerjee: The
facilities are not given to other States,

Shri Raj Bahadur: It was Hs. O
crores plus Rs. 5 crores, lolnlling Rs, 14
crores, or nearly Rs. 15 crores in all
by the time the pori wuas commis-
sioned. I cannot give the figure; I
have not myself got this figure. The
agsessment should have been made.

wit oy i ;T S o
& arw g ¢ e gw e W
woeT A ¥a forg g ¥ foran § fie widta
T R Y A At s @ b
& ag wmen wrgan § e gat wiw ¥
o B weE w @ §, Frey wrei
gorrt fprte aff ¢ o1 ot & wr
ORTT 37 ¥ oY A w7 fawre W o
L4

waw wghw : g afedt w1 drT
L &

oft wew avdn : gwrd AR, 9
Ll d o o

werw wpta & Oy A A e
% fr oz Terde i 3, AfeR arfdt
id aaral K Aty mm oA fer oo
e f

off gww W wgag : §@r w=T A
A i w41 qEN IR & oA
farrfrat & faems argt fowmay o
afy g, @1 T9 € faems w0 SrdAY
Fratp oA gvd gk ot & o
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IA AV EY AT @ T & 7 gw e
¥ T FTH FT IO T 5 Hm—ag
FFe T 9T F1R F 300 7

st Ow wgT : A1 fngaa of, 3ER
ACH oA 2 qHwTE

sft gwn wR wgaw : & g qer
¢ fo frast &l & are § frerad oF
T g% ary #§ Fur andargr wr wf g

eI ARl IH A anEie i
T qfewa g

Shri Kapur Singh: I would like to
know why the carlier and repeated
requests by Bhuvaneswar for the
Central  take-over were rejected till
Puradeep became a septic cesspool of
corruption? What were the reasons?

Mr. Speaker: He has answered it.

Shri Raj Bahadur: To begin with,
the Central Government appeinted o
rommittee for the development of an
intermediate port, It was advised by
the committee that it should be
developed as an  intermediate port.
But the State Government was kecn,
as Orissa happens to be one of the
maritime States of our country which
does not have any single major port,
thut Orissa must have at least one
single major port and with a vicew
to achieve that objective the  State
Government showed some initiative
and they went in that dlirection, and
the Government of India also decided
that they should be allowed to do so.
because they could not finance it
entirely. Therefore, we thought we
could take over this major port and
run it, particularly in view of the
fact that it would be a foreign ex-
change earning port by the export of
iron ore.

Shri Kapur Simgh: Why did they
wait till it became & septic cesspool
of corruption?

Mr. Speaker: It has been answered.

Shri Surendranath Dwivedy: 1s it
a fact that although this project com-
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mittee has been formed on the 1st
January, except that g telegram was
sent to the present set of administra-
tion that the Government of India hus
taken over, no special officer has yet
taken charge of the administration of
the port, and the same old set of ad-
ministration continues, and all sorts
of troubles are there, and no engquiry
has been made into the allegations
made against the Chief Engineer who
is still in charge of the port adminis-
tration?

Mr. Speaker: He is giving more in-
formation than asking for it!

Shri Surendranath Dwivedy: [ gsk-
ed whether any other step has been

taken, except g telegram that  they
are taking over. The question is
whether they have taken over; that

is what I want. (Interruption).

Mr. Speaker: The qguestion is
whether they have taken over this
administration.

Shri Raj Bahadur: They have. The
Chief Engineer also functions as the
administrator and is entirely and
directly under the control of the Cen-
tral Government and the Ministry of
Transport, which is functioning
through this high-power committee,
and we are thoroughly satisfied with
the performance of the officer.

Shri Suremndranath Dwivedy: Per-
formance is not the question.

ot W WY W g frave g
wTR gt & Fr @ s a0 g1 wed
¥ T aTFIT & HTAA wiaE Fi5-
aami F o ag e T fr o
gy H owifas sfeamEl ¥ gemar
og TR I ehfaafor wwar oy
Fuereg wff w7 a1 off §, afe g, A e
T qE TR & ITOW F qHT FTHTC
az T WA fr o wTETC IEE fg
faef wir goffaafor woen Soew
0 &\ g1\ T ot
£8 g & faun § ag g v ar ?
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ot T W : gt aw gefraf
HAAT FT qEY &, T FCHRIT T FY
afasr@t frasr fear ar, ag quia:
aq 91 At7 g4 &y fegr | & ag
fraza w1 g fa 71 aw wifws o
e ATZ FT FFET §, FET FAA HIT
FRTEN § FA%) AN & fAo fadei
A1 F1 AT A7 F, TAT TA ATE A
faae & 3q wafasa o7 wifen e
%1 QTTo Tro Fro ¥ Wridezr frgiE qT

&% AT |

TUnemployment Insurance Scheme

.|.

[ Shri E. S. Pandey:
Shri D. C, Sharma:
Shri Yashpal Singh:
Shri P, R. Chakraverti:
Shrl Rameshwar Tantla:

*34.{ Shri Onkar Lal Berwa:

Shri P. C. Borooah:

# Shri M, S. Murti:

| Maharajkumar Vijaya Anandsg

| Shrimati Ramdulari Sinha:

Will the Minister of Soclal Security
"be pleased to state:

(a) whether Government have
taken any decision with regard to the
introduction of the Unemployment
Insurance Scheme;

(b) if so, the decision taken in the
matter; and

(e) the saliert features of the

echeme?

The Deputy Minlster in the Minis-
try of Law (Shrl Jaganatha Rao): (a)
Not yet; the scheme is still under con-
=sideration.

{b) and (c). Do not arise.

ot TW agig i . gAY
Hz gAwH o1 wwawE & fag
qT oq qoETe fa=re w7 off § @ Ao
# g w q%n § 5 fea fem afordy
& AR Ty A e ?
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Shri Jaganatha Rao: The scheme
as formulated ULy this department
would cover about 4 million workers.

oft gasfiare wrww ;2o H e
qACEATIT §, et w0 e fera
oTE are § ?

WeoW WEWT : 9z AT AAT &
Shri D. C. Sharma; May I know
what proportion this unemployment
insurance scheme will bear to the per
capita income of India and to the
average wages of the employees?

Shri Jaganatha Rao: This scheme
would apply to persons who are in-

voluntarily thrown out of employ-
ment.
Mr. Sp : Can he T the

hon. member’s gquestion?

Shri Jaganatha Rao: No, Sir; it does
not relate to this.

oft g fey - 471 TS AT
¥ o7 AN ¥ 1% qwrd v oam § 7
WL i AT & AT F AR 97 T
avdl & e ozt savm g @ @
qET T g FAH AT Y AT a1 amwr
H aft § Ayt TC Avy A7 w7

Bhri Jaganatha Rao: The scheme
was circulated to the various minis-
tries and Stale Governments, Some
comments have been reccived and this
scheme will be discussed in the Indian
Labour Conference which is likely to
be held in October.

Shri P. R. Chakravertl: Muy I
know whether Government has con-
sidered the possibility of utilising the
fund that is now lying with the Trus-
tees of the Provident Fund Scheme,
both industrial and mining?

Shri Jaganatha Rao: The idea is
not to take away the provident fund
asccumulation which entirely belongs
to the workers. We want to evolve
a scheme by additional contributions
by employers and employces and the
government would meet the cost of
administration
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off GPRIT W ATaT @ T4 GAT A
feAar som vay w2 oz fau e
fra =or &7 {7 querr ¢ozaw san
FF07 Fra) 7 0T A 41 TR AW
&1 wras 7 famer v TET £ Y
Shri Jaganatha Rao: Initially 1he
stheme wesld apply to members of
the Employees Provident Fund and
members of the Coal Mines Provident
Fund.
weqy wE@g : {FFAT T T
Tgr AT Y
fafw am wonfas  geun a6
(%t W0 Fo W) : T 7w TWE F AT
# frvag ar fegn mam &0
Shri P. C. Borooah: May I know

whether Government has teken  into
consideration the provisions of  the
insurance scheme cvolved for the

Assam Tea Plantation workers which
is idered to be and best in
the country because it requires no
medical examination and no fresh

contribution by the employers and
employees? May [ know how  this
scheme compares with the Assam

scheme?

Shri Jaganatha Rao: This is not a
medical imsurance scheme as such.
Employees who are thrown out of
employment for temporary spells in-
voluntarily would be covered.

Shri A. N. Vidyalankar: The Min-
ister stated that the scheme is still
under consideration. May 1 know
since when it is under consideration?
Is it not a fact that since the second
Plan was being formulated, it is
under consideration of the govern-
ment?

Shrl Jaganatha Rao: It is true a
committee was get up and a scheme
was evolved. But that scheme was
given up as being impracticable. The
Department of Social Security recent-
1y evolved 8 new scheme and it was
discussed in the joint meeting of the
trustees of the Emplovees Provident
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Fund and the Coal Mines Provident
Fund. It will be further discussed in
the Indian Labour Conference to be-
held in October.

The Minister of Law (Shri A. K.
Sen): May 1 add that the working
group appointed in 1864 reported only
in 18657

oY fearw sAwE | w9 & T I oA
FArAA faHT & A" @ st Aw faaAr
GEET T A9 § W17 Oy @1 FFT
FY #mar ¢ zay {way o § AT
fead maefams 7 g q T W
37 ®79 & fau #@r avre qnEr 91-
affg demr A FE Fg sEA M A 7

ot Wo g0 A @ T wiwy A AY
e AE # |

Shrl A. P. Sharma: May I know
how long it will take for the Govern-
ment to flnalise this scheme?

Shri Jaganatha Rao: As 1 said, the
Indian Labour Conference is meeting
in October. This scheme will be dis-
cussed there. If the employers and
employees agree, government would
go ahead with it

Shri 8. M. Banerjee: May I know
whether the attention of the Minister
has been drawn to a press statement
issued by the Secretary of the De-
partment in Nav Bharat Times? After
reading that statement, it appears that
everything was finalised and the em-
ployers have agreed. May I know
what action has been taken agains
the officer i such stat ts?

Shri Jaganatha Rao: The scheme
is finalised so far as the department
is concerned. We formulate the
scheme and it is open to the employ-
ers and employees to come forward
with objections.

Shrimati Ramdulari Sinha: May
I know what proportion of the un-
employed persons are likely to be
benefited by this and what
will be the basis of piving priority to
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the unemployed persons in the first
instalment?

Shri Jaganatha Rae: As [ said,
about four million workers will .be
-covered by this scheme. The scheme
is that six months' pay will be paid in
instalmen's, basing on the contribu-
“tions made by the employers and
~employees.

ot qee T ag A e dw
Aty fraafm a3 @ € A
zq Faamdr &1 fowre g g wagT
& I 9T Rz v ¢ ¥ ) g
S ATAT GIAAT # wAg & ave H, gan
I XY @ wAFT & IART v wwime
& foar qrrm aqr 7Y 7

WEUR AFA  TT AT TE A qqr4T
Fomw Al T w ¥

SEFR TR FFMT 747 qATHCH
4t 7 T T waea frar § s ag anar
wm fF 3w @ femm S<mmT @m g
Wit ot ILFAE O a7« oamy
gt wfga ? g sy 0v w7 faame
fer & 7

weas W ;. T w ¢ faa
TT AT ZAT0 | ATT A1 OF AT FA9AT
FTTRE

A GFR TACGOG: (F T4 FoA
ATHTT IR 091 & 7 I ATHIT
AR TI0F ATH T IIeT Foap ?

Shrimati Savitri Nigam: May 1T
“know why the previous scheme was
abandoned, who were the persuns who
drafted this scheme, and whether any
-experts have also been taken on this
Committee which has finalised this
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ember 1963 and they said that the

scheme is not workable,

She wants to know
only

Mr. Speaker:
whether experts are there or
departmental heads.

Shri A. K. Sen: There are experts.

Shrimati Renu Chakravartty: The
Unemployment Insurance  Scheme
seems to apply only to those workers
where there is provident fund. In
view of the fact that the greatest
amount of hardship is caused to con-
tract labour, why is it that this Un-
employment Insurance Scheme is not
also made to cover that section of the
workers?

Shri Jaganatha Rao: Initially the
idea is to cover those who are mem-
bers of the Employees' Provident
Fund and Coalmines’ Provident Fund.
Gradually it will be applied to all
other workers also.

Shrimatl Rennka Ray: This scheme
by its very nature applies to the
highly organised seclor of labour and
the contributory aspect comes in. I
want to know what is the specific
amount that the Government is going
to spend on administrative costs etc.,
and how far this will be drawn out
of the total fund which is meagre
enough for social welfare of the un-
der-privileged sections of society?

Shri A. K. Ben: The contemplation
is that the Government would bear
the entire cos's of administration.

Shrimati Renuka Ray: My question
has not been answered.

Shri A. K. Sen: Naturally, that will
come from the budget of the Minis-
try of Social Security.

Shrimati Tarkeshwari Sinha: Just

scheme or only departmental heads now the hon. Deputy Minister inform-
have done jt? ed the Houze that thiz scheme wiil
primarily cover those workers who

Shrl Jaganatha Rao: The sch t plaved nand who are
was found to be un-workable and covered by the Provident Fund  and
therefore it was given up. A meet- Coalmines’ Insurance Scheme I want

.ing of the State Labour Ministers also
dered thiz sch on 18th Nov-

to know why only those two categor-
ies of workers were chosen, in view
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of the fact that they have something
to fall back, and not other categories
of workers like contract labour who
are also more or less permanently
employed but have no benefits of
social security?

Mr. Speaker: She is entering into
arguments now.
st TRTEOERT o A OFATE TIAT

FATE | TTATZ7 F7A FfAqAvHITET
AIRATE T4 759 # W wE @ &
G g war & fEv smEr Twary
gadrasfid | Hwal agat § fx
F (T ATA T ETON 002 7 FT FTCA
gfEadiandzTagRzamgmrg ?
FT AT AT WA T WV RT
fazia & f1m 6o d ¢ wone w7
g7

SEQN WEIQ TV 24 AT W
AT dY wmAR
oy imEOEs A0 9AT WA

g 1 8 gw BAT STALE

st sae fag ;o FAravem H
xS Tar A fear oAy 37

Shri Kapur Singh: He wants to
know the cause of the causes of un-
employment. That he should explain.

Mr, Spenker: The cause or causes
of unemployment cannot be discussed
in a supplementary question, It is oo
wide a thing to be answered in & sup-
plementary question, Next Question.

st TREURSR . WETd HE A4,
& auar & ww fATe s
srigar g f&  zfx 3T osEw

vd gzt WY Al foa g A mfas
PN FETAIT | aZ AW &) 7AH TE
Hegr § WY £ I A9 F AW owT mAA
2\ e, FE aqi T 3, g TAY
agi Y fuT A 2w faw a
oo # w7
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oW wEww AT aEA ® 7 AT
# |rT | W A HECr JAT AT e
®agi | 9 F0ET AT 9T 989 g1 ar
o\t %1€ g7 &1 I 797 WT ¢A qATA
%198 |
Sugar Production
+
[ Shri P. R. Chakravertl:
Shri P, C, Borooah:
Shri Naval Prabhakar:
Shri Hem Raj:
*35.{ Shri Bishwanath Roy:
Dr. Mahadeva Prasad:
Shrl Tridib Kumar
{  Chaudburi:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether the increased produc-
tion of sugar is expected to reach a
figure with prospects of India's ex-
ports to foreign countries enhanced to
five lakh tonnes per year during the
Fourth Five Year Plan;

(b) whether countries, other than
the United States and UK. have come
forward to buy Indian raw sugar of
high quality;

(c) whether it is a fact that the In-
dustry is continuously handicapped
by the high production ecosts because
of the use of worn-out and out-mode-
ed machinery; and

(d) it so, the steps taken to intro-
duce rationalisation in the Industry?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri D.
R. Chavan): (a) Yes, Sir.

(b) Yes Sir. Indian raw sugar is
being exported to other countries also.

(e) and (d). Worn-out and out-
moded machinery is g fuctor respon-
sible for high production costs in
factories which have not taken steps
to modernise thejr plants. The mat-
ter has recently been examined by a
Committee whose report is under
consideration of the Government.

Shri P. R. Chakravertl: May I
know the amount of subsidy so far-
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granted to the industry to make up

the losses?

Shri D. R. Chavan: This year the
amount of subsidy would be about
Rs. 12 crores.

Shri P. R. Chakraverti: In view
of the increasing gap between the
price of sugar in India and the price
of sugar in international market, what
effective measures do the Government
propose to take to see that the export
trade is encouraged?

Shri D. R. Chavan: The prices in
the international market arc low and,
therefore, unless we improve the qua-
lity of cane and increase the per acre
vield, there is no possibility of bring-
ing down the prices in the country.

Shri P. C. Borooah: May I know
whether, in view of the estimated
production of 32 lakh tons this year
as against 26 lakh tons last year, the
Government  propose  to  decontrol
sugar wholly or partly and, if not, at
what stage would it be possible to do
that?

Shri D. R. Chavan: No, Sir.

Shri Bishwanath Roy: In view of
the fact that some sugar plants were
set up in early 1930s in UP, may I
know whether any preference will be
given to those sugar plants for re-
placement of the old parts with modern
machinery?

Shri D. R. Chavan: 1 have stated
in the main answer that a Committee
has been appointed and that Commit-
tee has submitted a report which is
under the consideration of the Gov-
ernment,

ol TUW GATHT © TF TTE AT FET
wrar & ff weqrsa agea Ao o g
ate w21 a1 @ fo w487 a0 3fg
WY | § ATAAE R oA Ay aAAr
wrgat g f4 73 30773 7PW AT AAAT
% afg 491 £r ama ?

Shrl D. R. Chavan:
the costs are higher.

It is because
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Bhri Hem Raj: May I know whe-
ther for the purpose of rationalisa-
tion the machinery will be manufac-
tured indigenously or will it be im-
ported and, if so, what will be the
cost of the imported machinery?

Shri D. R. Chavan: There are a
number of indigenous manufacturers
who produce the inery for the
sugar industry.

Shri Tridib Komar Chaudhuri: May
1 know if the loss incurred in export-
ing sugar to foreign countries which
has been progressively increasing is
charged on the public expenditure or
is it simply for earning foreign
exchange?

Shri C. Subramaniam: It is a charge
on the public exchegquer for the pur-
pose of ecarning foreign exchange.

off 5% VY oA AT AT
a1 F aaraT & fe aga R qrvAd @
faast moirx fa ozt & 7' fraw a7
Farg A dr w7 vdk e & uz A
g g F #7 AE AWM AT A
ot qwd ®1 2w Fo0a & {9 o
7 Fif TEmAl wid g, (FAA w8,
oz fesdr 3 a4 g 7
Shri D. R. Chavan:

stated in the answer in
part . . .

Mr. Speaker: Whelhcr__tﬂig uP.
Government have asked M s0me
assistance to help them in’ replacing
the . . ..

Shri D. D. Puri.

Shri D. D. Pari: May I know how
long the Government will take to
come to a final decision on the Gundu
Rao Report?

Shri D. B. Chavan: It is under
consideration of the Government and
a decision will be taken shortly.

I have just now
the latter

oft fawmm wwTe WD FAAAT
AT # wATaT e 7z A qwwix B @
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fw fasti & wrafaem & 7 £ w giar
¢ EwAar g g fF AT farg-
A F w398 s ag e gmET
B i TAfEEIH 3T A gy
FRAIAAFMIZLATE 1 A fRe
AT £q F 7T 16 wrafawfroor ag
grawrg?

Shri D. R. Chavan: Losses in the
recovery are due to several factors:
firstly, the quality of the cane and

then the efficiency of the existing
industry.

sft fapfer forey © & 5 o6 2z S
FIITTLT 1100 87T ZT & uwiw
fatw & gasr 700 11 TiTE oAl
gz A qvrT arg fafags = Tt
FMET A AT ST & TR AT 61 Fi
qT frar s ?

Shrli D. R. Chavan:
ing the efficiency.

By maintain-

= Tgamw fag . 3 gia A
fagre & Faxi 7 a0 F0di TH700F
& 3 1% O sfar o woe &7 foet 61 141
® A0FH T IIT R eqnr vAaier
30 T80 & ) vAT g it fage
&I AT AT TR AT W van A
BARIFIITOAErT I409E, aqr 395 P
Wt T T g W ® are §
qiaT g ?

Shri D. R. Chavan: The point is
this. What happens is that the inter-
national prices are low and, there-
fore, we have got to purchase sugar.
Where ex-factory prices are low,
Particularly in western UP. ex-fac-
tory prices are very high.

Shri Basappa: The founda‘ion stone
of the new co-operative sugar mills
in Hiriyur, Mvsore Stale, has heen
laid by the Chief Minister in the pious
‘hope that licence will be given....
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Mr. Speaker: Why are you bring-
ing stone and sugar together?

Shri Basappa: The foundation has
been laid but the licence is pending
here. The money has been collected
by the farmers. 1 want to know whe-
ther the Minister will expedite grant-
ing of the licence?

Shri D. R. Chavan: The
will be issued very shortly.

Sh-i Sham Lal Saraf: Sugar is an
exportable commodity and it helps
in earning much-needed foreign ex-
change. Some subsidies are being
given. May I know what steps are
being taken in order to reduce the
cost so that we are in o position to
compete in the world market and earn
more foreign exchange?

The Minister of Food and Agricul-
tare (Shri C. Subramaniam): Gov-
ernment have in mind various steps
that have got to be taken for the pur-
pose of reducing this loss, but in spite
of any steps that we might take, I am
afraid a subsidy will be involved in
the export of sugar. A committee has
becn appointed and it is going into
the question of establishment of big-
size factories wherein the economy of
scale will bring about efficiency and
bring down the cost of sugar, on
which basis the subsidy will be con-
siderably reduced.

licence

sft yeafra fag : mwr AT
| AT Ag e 7 TAenar i N9 F7 FigrzT
FT T A wer omell & fa &
fapar war A o Frew otat & fr &
frar mar & T95 a3 weATE, T FOOA
2RI FAAT ATITT § 1 HRTAT AT
w7 &% 9t g T4 9fr aafm faey
gt wex A w1 nw Frey o
# s AT g R 6T AT St
w7 % a7 fFar wmam ?
Shri D. B " .awvan: The Hon Mem-
ber is referring to the distribution of

sugar. What happens is that we
make an allotment to State Govern-
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ments and the Stale Guveraments
manage their distribution.  Which
particular State the Member is refer-
ring to, I do not know.

st xeoftw fag - wa TR w2z
AFFAT § 43 HATA 5571 A A TR
& i ag dzx FT AR & A 9w @ES
HzT i war JemT AT g v wgt
gy % fyar @ gfFragees
HTHAT § A1 & I wrgan g e mifa
59 AT FT REAT F FXaw 7

VSR WERT . ATE, WTET |

1 Tre [T7o 727 |

Shri P. R, Patel: It seems that this
year the monscon is not very promis-
ing. May I know whether that will
affect the sugarcane cultivation and
thereby the production of sugar, and
if so, what reserves have been set
apart by Government instead of try-
ing to export?

Shri D, R. Chavan: It is too early
‘to make any forecast about the rain-
fall and whether it would affect the
prospect of the 1965-86 crop.

Shri Rameshwar Tantla: May I
know whether it is a fart that our
-export price of sugar is Rs. 11 a
maund fob. which comes to about
Rs, 9 to Rs. 10 to the sugar factories,
in place of the Rs. 80 a maund which
they were getting previously?

SBhri C. Sabramaniam: The inter-
national price has come down. About
fiftecn months back, it was round
about £100, and now it has come down
1o £19 to £20. Therelore, there has
been a considerable fall in the world
market prices.

Shri Ranga: In view of the specula-
tive character of international trade
and the Government's policy of con-
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achieving  so-called economies of
scale thus making it impossible for
any co-cperative factory to be estab-
lished in this country?

Shri C. Subramaniam: They would
not compete with the co-operative
factories which would be producing
for internal consumption. They will
produce exclusively for export pur-
poses.

Shri Ranga: Even then, it Is so
speculative in character.

WATH W Ow va & qAt enw qv 8
AT AWT TIHE Y

lﬁfqﬁrﬁw-
et o e firard
ot o wWo wEMY :
st ameevad fasgr -
ot wiwre s W

*3e.

F77 ww way gfa o o7 A
*1 w1 a3 fw

(%) wr ag 7w & fe goerc &
wrm wfaoar fradgi &1 aoT w1
ey TRTO & fad g sfmard e faar
¢ f § araoemgt & fomet gufraa Aw
aqr faega Wt wfaer §, wrat wr forgeersy
Wi I TF W & gEL f9T8 TCH
ary w1 faffer v w1 o€ oW
At WX ¥ 9gH 7 &AW AT 6
g qr w1 ; WY

(=) =fx gt, &t w0 & anwg gt
F9T FAT T IIATAT 9T CHET T
W T ¢
The Deputy Minlster in the Minis
try of Food and Agriculture (Shri

D B. Chavan): (a) Yes, Sir. The
d in question requires ‘*he

fining the lssue of new li only
to the co-operative sugar factories or
their own State-managed sugar fac-
4orics, why is it that Government are
thinking in terms of establishing
‘these huge factories with the idea of

B44(Ai)LSD—1.

bu.te Governments to obtain prioe
concurrence of the Central Govern-
ment before making an order under
sub-rules (2) and (3) of Rule 125 of
the Defence of India Rules for regu-
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lating the movement or transport of
any foodstuffs including edible oil-
seeds and oils and for controlling the
prices of any such foodstuffs.

(b) This has been done to prevent
the State Governments from acting
unilaterally in disregard of the agreed
All-India policy. This will help to re-
duce disparity in prices in the diffe-
rent States and makes for an equi-
table distribution of foodstuffs,

Shrimatl Renuka Ray: Can Q.
No. 58 be linked with this?
An hon. Member: Can Q. 49

also be linked with this?

Mr. Speaker: Can Q. Nos. 49 and
56 be linked with this? Is the hon.
Minister prepared to answer them
together?

The Minister of Food and Agricul-
ture  (Shri C. Subramanlam):
Q. No. 58 Thas nothing to do with
Q. No. 38, It is not connected with
Q. 36 at all.

oft faqfer forw © fagre & wraw
HIATEZH 5080 ¥ 60 89Y nr farwat
e fge # #fw|fee 11 amer
T W | AAT wEEE A aY oFr wgr
f& zagi fesa ws gfoar == &1
wi ¥ far § @ & s g g fe

oy §zx & fagre #1 femr anars 2@

& W g ¥ §1 2z w o § Al
fgc ®rag 11 s == A
Tfwfaz & oz ot &1 &%

Shri C. Subramanlam: The main
question relates to the amendment of
the Defence of India Rules. The
question put by the hon. Member is
a completely different question. Per-

haps, a question is coming up later
in connection with that.

st fuafr fowr © woowm wEEm,
LEIEIERCEL I Cpind SEE 1)
aera t &Y A A A o Farfa
fediw wrs 3 Fear wox w1 oie feqr ma
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gar & s A g, fw fagi & o

At 11 A zAsrIfEfaE d wi e
60578 g faw 71 A F faq Jaas
FET aTEIY 94T ARAT AAT BT AT
a% 9ATT F AR K1 F 7 w7 fmy
a1 AEM 7 gW AR # FAT GO
w|OFH AT ETE 7

Shri C. Subramaniam: This is for
the spurpose of preventing, for
example, rice from Bihar flowing into
other States creating further scareity
in Bihar. It is only for that purpase
that the Defence of India Rules have
been used. As far as the supply is
concerned, we try to supply as much
as possible within the limits of avail-
ability to Bihar. But this is the first
time that I am hearing this figure of
11 million tonnes as deficit.

Bhrl Bhree Narayan Das: It is II
lakh tonnes.
Shri Bibhuti Mishra: 11 lakh ton-

nes, not 11 million tonnes,

gady a1a & ag arw w7 g fF
o% WEEAE § A AT AT amar @
38 71 #fsfraw 1 qawm waqz &
dascfmrg g fsdg v am a
m¥ar & g wwAr g & oww
arFre A feda me ifar wem 7 @t
afraAa faar & 39971 33 wwegmr ?

Shrli C. Subramaniam: There has
been some difficulty with regard to
groundnut and groundnut oil in
Gujarat. They wanted to have a
ban on the movement of groundnut
to other States. For regulating the
movement of oil and for controlling
the price, the State Goverrirents have
1o obtain the Centre's concurence, a~-
cording to this amendment.

Shri K. N. Tiwary: Is it a fact
that State Governments, especially
the Governments of the surplus
Stateg are issuing orders to regulate
movement of foodstuffs within thelr
States without the previous concur-
rence of the Central Government, and
this has had a great adverse Impact
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on the availabillty of foodstuffs? If
so, what steps are the Central Gov-
ernment going to take?

Shri C. Subramaniam: That is why
this order has been amended, Before
the amendment of this order, any
State Government could impose any
ban on the movement of foodgrains
and edible oils. Now it is in-
cumbent on the State Governments
to take the concurrence of the Cen-
tral Government before they do so.
This amendment will serve the pur-
pose which my hon. friend has in
view.

Shri P. C. Borooah: May I know
whether in spite of the extensive
powers for r ing the mov t
and price of foodstufls, over 40 per
cent of the foodgrains has not come
into the market on account of the
fact that it is held up by farmers?
If so, what steps are Government
going to take to remedy the situation?

Shri C. Subramanlam: That is &
different problem altogether. With
regard to procurement also, Stale

ver are i.n“ how
best they can procure, if it is neces-
sary to procure, from the producers
rather than depend upon the trade.

Shrimati Tarkeshwarl Sinha: May
I know whether after issuing these
orders, the Central Government
wanted some of the surplus wheat
producing  states  like Punjab and
rice-producing  States like Madhya
Pradesh to reduce the price level?
If go, have they refused to do so or
have they agreed?

Shri C. Subramaniam: I am not
aware of any such reduction or
increase.

Shrimati Tarkeshwari
official spokesman of the Punjab
Government made a statement that
though the Centra]l Government. ...

Mr. Speaker: The Minister
that he is not aware of it.

Sinha: An

says

Shrimati Tarkeshwari Simha: I
wanted a clarification.
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Mr. Speaker: He does not know.

Shrimati Tarkeshwarli Sinha: Has
his attention been drawn to a state-
ment of a spokesman of the Punjab
Government that though the Central
Government wanted them to reduce
the price of wheat, they would not
be in a position to do so.

Shri C. Subramaniam: I have not
asked them to reduce the price of
wheat.

sft diercam d0r ; wq AR
fa-fr Tt & Agafa sra gl & A7
ag w1 frmmaw e & A o, gA

g agm @ AT & IW K AT H
ATETT A T FaaTdY ¥ § e fed
&g ot ok 7 femfedr Fowr i f 7

Shri C. Subramaniam: [ thought
that would be going outside the scope

of the question. This does pot relate
to production at all.

[Pl s witwrc o dewr : fr fiea
gl & wgwfa wvz Y § W ooy ™
Ao & i w7
Mr. Speaker: Which of the States
have agreed to this arrangement?

Shri C. Subramaniam: There is
no question of agreeing or not agree-

ing to that. This is a law which we
have passed.
Mr. Bpeaker: Is there any objec-

tion from any State?

Bhri C. Sobramanlam: No doubt,
some people raised some objections.
But they have agreed to this.

Shri Ranga: May 1 know whether
Government  will enquire whether
even the District Collectors are
issuing instructions to the railway
authorities either to book or not to
book rice from various rice-producing
areas to consuming areas not only
outside the zone but also inside the
zone, and whether the Government
of Indiz has been consulted before
such authority is given even to the
District Collector?
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Shri C, Subramaniam:
no such authority. Evidently, they
were  exercising their  inherent
authority, Now jt has been made
clear that they should not do any
such thing. One main purpose of thi
amendment is that, so that the State
Governments may not take this
power and then order the railways
either to book or not to book.
Bhrimati Renu Chakravartty: Has
the amendment of the Defence of
India Rules had the effect of bring-
ing out mustard oil for the eastern
States of India? Knowing full well
that mustard seeds are not coming
trom U.P., has the Decfence of India
Rules amendment helped in any way
cither to bring mustard oil above
ground or to bring down the price?
Shri C. Subramanlam: This is
only for the purpose of eliminating
State Governments taking unilateral
action, without going through the
process of discussion and coming to
an agreement. As far as mustard
oil is concerned, I do agree that it is
becoming more and more difficult in
Bengal, and we are trying to solve it
as far as possible.
Mr. Speaker: The Question Hour is
over.

oft aoy qreidm ;. wemw wErEw, ¥
wreAt § 6 o9 9% AT 56 F7 qA™
femndl, w6ife wra 3w 0 Ao feafa
TE T W aEw Ad e o g

weaw wpvew K § 9gw qer v
f& w1 €7 maATel A1 uF Avg fm A
|FAT ¢ | I0 a% s Ay av ooy
wtfgst watw & 1 wwww 9w
UATH F qX ST & qaATEF W
fafaree w2 e & fedft mae &1 o
EAT ATEAT E, AT A7 FATH AT AFAT R

Shrl 8. M. Banerjee: He should do

it. We tabled adjournment motions
and calllng attention motions on it.

They had

Mr. Speaker: If he wants to
answer, 1 will allow him.
Shri 5. M. Banerjee: Let the

Minister answer.
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New Shipyards

F [Shri D. C. Sharma:
| Shri R, 8. Pandey:
*37.{ Shri Yashpal Singh:
Shri Madha Limaye:
| Shri R. Barua:

Will the Minister of Transport be
pleased to state:

(a) whether the desirability of
having more shipyards to meet
country's requirements in shipping
has been considered; and

(b) it so, with what result?

The Minister of Transport (Shri Raj
Bahadur): (a) Yes, Sir.

(b) A second Shipyard is being es-
tablished at Cochin.

Agriculture Bank

*38 Shri D, C. Bharma: Will the
Minister of Food and Agriculture be
pleased to refer to the reply given
to Starred Question No. 654 on the
30th March, 1885 and state:

(a) whether any decision has since
been taken regarding the establish-
ment of an Agricultural Bank; and

(b) it not, when the
likely to be arrived at?

decision is

The Minister of Food and Agrirul-
ture (Shri C. Subramaniam): (&) and
(b). No final decision has so far hesn
taken reg g the establish t of
separate Agricultural Banks to extend
credit to the farmers. The proposal
to create alterrative lines of credit
has been discussed at the Centre. i
is being circulated to the State Gov-
ernments for commentg in the light of
which the matter will be further cor-
sidered.
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Report of Agricultural Prices
Commission

( Shri Indrajit Gupta:

| Shri P, R. Chakraverti*
Shrimati Savitri Nigam:
Shri P. C. Borocah:
Shri D. C. Sharma:
Shrimati Tarkeshwari

Sinha:

| Shri Vishwa Nath Pandey:

Shri Naval Prabhakar:

Shri Bibhuti Mishra:

Shri S. M. Banerjee:

Shri Yashpa] Singh:

Shri M. L, Jadhav:

Shri Jedhe:

Shri P. R_ Patel:

Shri K. N. Tiwary:

Shri Tridib Kumar
Chaundhuri:

Shri Baswant:

Shri Raghunath Singh:
Shri R. Baraa:

*39,

—— R

Will the Minister of Food and Agri-
caltare be pleased to state:

(a) whether Government have fix-
ed the minimum prices of Kharif
cereals of the 1965-86 season on the
advice of the Agricultural Prices
Commission and in consultation with
the Chief Ministers of the various
States; and

(b} if so, the details thereof?

The Minister of Food and Agricul-
tore (Shri C. Subramaniam}: (a) Yes,

Sir.
(b) A statement is placed on the
Table of the Sabha. [Placed in Li-

brary. See No, LT-4488/65].

Employees' State Insurance Bcheme

[ Shri Rameshwar Tantia:
| Bhri 8. C. Samanta:
Shri Subodh Hansda:
“40. Shri Hukam Chand
Hachhavalya:
Shri Brij Raj Singh:
Shri Bade:

Will the Minister of Soclal Security
be pleased to refer to the reply given
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to Starred Question No, 103 on the
23rd February, 1965, and state:

(a) whether the report of the Com-
mittee appointed to review the work-
ing of the Employees' State Insurance
Scheme has since been received;

(b) if so, what are the main recom-
mendations made by the Committee;
and

{c) the action taken thereon?

The Deputy Minister of Law (Shri
Jaganatha Rao): (a) No, Sir.
(b) and (c). Do not arise.
Gonda Parliamentary Electlion

*41. Shri Hari Vishnu Kamath: Will
the Minister of Law be pleased to
refer to the reply given to Starred
Question No. 538 on the 23rd March,
1965 and state:

(a) whether the inquiry Into the
Gonda Parliamentary Election has
been completed;

(b) if so, the main findings and con-
clusions thereof; and

(c) the action taken against the
officials concerned?

The Minister of Law
Sen): (a) No, Sir.

(b) and (c). Do not arise.

faqm wvaw mar OOfEer € A
sarfewe eraedt frwrr

(vt gerraie srrest
oft wriw fa¥ fagme :
ot Ho o wwmAT :
sft fagamria gy -
sitefy o owsady Ry -
-&Qm:
!ﬁ'“ﬁ!‘l‘i:

w1 fafu vt ag @@ €7 o
wii fis :

(%) w goeT & faurvs awy
et & v faterfawt gt

(Shrl A. K.

*42,
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faarz & a1+ & fvig w7 faar ; o

et ¥ ferw qafaefal & svms
" a1 AFeq oifes TRy a8 & 99 9%
FTFT ET Fq7 wfateo g ?

fufw siot (st we wo §a) -
(%) afr | wowrr Fww fag A foz
aifewr 97 wfaw fafavsn &7 g
T W & g aar § fw o fag
F a7 gin faum a9r gro 9w 9T
afaifas 7z £ gfez F77 aF I 3=
amamag % fafvan & fasg swwaw
IATAG F WA F F rATAT &
e g & fen TAmmETm I
syt ¥ wra fear g

(@) x8 ame # fafoesa w
aww, FCHTT ST AT & avE
¥ wifea awey 97, fAavdy wvomeT &
faare w4l

Madras Harbour Explosion

[ 8bri P. C. Borooah:

Shri P. R. Chakraverti:

Shrimati Savitrl Nigam:

Shri D. C. Sharma:

Shri Yashpal Singh:

Shri Pottekkatt:

Shri A. V. Raghavan:

Shri Kappen:

Shri Vishwa Nath Pandey:

Shri Ram Harkh Yadav:

Dr. P. Srinivasan:

Shri Hukam Chand
Kachhavalya:

43, 4

Will the Minister of Transpert be
pleased to state:

(a) whether it is a fact that an ex-
plosion took place in the Madras
Harbour on the 3rd June, 1965;

{b) if so, the number of persons
killed and injured;

(¢) whether an inquiry has been
conducted into the Incident; and
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(d) if so, the results thereoft

The Minister of Transport (Shri Raj
Bahadur): (a) Yes, Sir,

(b) Number of persons killed : 3

Number of persons injured : 27

(e) and (d). An enquiry into the
accident has been conducted by the
Inspector of Explosives, Southern
Range and the Commissioner of
Police, Madras. Their repont =
awaited,

Belf-Suficiency in Foed

*44. Shri Harish Chandra Mathur:
Wil] the Minister of Food and
Agriculture be pleased to state:

(a) whether it is a fact that while
in Australia, he made a statement
that India will be self-sufficient in
food in ten or fifteen years;

(b) what is the basis for such a
statement,;

(e) whether Government
reviewed the matter; and

have

(d) if so, the conclusions arrived
at?

The Minister of Food and Agricul-
ture (Shri C. Subramanlam): (a to
{d). In my statement in Australia, I
saig that my attempt was to see that
self-sufficiency in cereals i: attained
within the next five years. I am as-
sured by the Scientists that this is a
possibility and it could be achieved
provided we proceed in the right way.

In view of the crucial importanze of
increased agricultural production in
the national economy the pregrammes
of agricultural developmeni are pro-
posed to be given very high priority.
This matter is under constant review.

As for the broad approach to be
adopted under the Fourth Five Year
Plan it has been laid down that agri-
cultura] programmes will he formu-
lated in terms of (i) a systematic effort
to exiend the application of science
and technology, (ii) cremtion of a
more favourable economic environ-
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ment, (iii) strengthemng of the mach]-
nery for extensi and ty
mobilisation for agriculture, (iv) as-
suring adequate supplies and resour-
«es, and (v) intensifying agricultural
programmes to Lhe maximum extent
possible in areas with irrigation and
assured rainfall, where there are fair
prospects of achieving rapid increase
in poduction.

Bouthern Food Zone

Shri Mohammed Koya:
Shri ¥Yashpal Singh:

Shrimati Snvltrl Nigam:
Shri 5. C. Samanta:

Will the Minister of Food and Agri-
=alture be pleased to state:

(a) whether the Kerala Food
Advisory Council had suggested for
the restoration of the old Southern
‘Zone system in respect of movement
-of foodgrains; and

(b) if so, the reasons for not ace
cepting the suggestion?

The Minister of Food and Agricul-
tare (Shri C. Subramaniam): (u) A
view was expressed in the Kerala
Food Advisory Council that the old
Southern Rice Zone as it existed prior
to October, 1964 should be restored.

(b) Government consider that con-
ditions are not favourahle for the res-
toration of the old Southern Zone
Bystem. The general question of
eontinuance or otherwise of the exist-
ing Zonal and other restricticn: on
the movement of foodgraing was Jis-
cussed in the Chief Ministers' Con-
ference held on the 22Znd July and
6th August 1965 and it was decided
that the existing restrictions should
<ontinue for the present.
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Dredging the Bhagirathi

Bhri C. K. Bhattacharyya:
Shri Kapur Singh:
shri Guishan:
Shri Solanki:
Shri P. K. Deo:
| Shri Narasimha Reddy:

Will the Minister of Transport be
pleased to state:

(a) whether it is a fact that the
Calcutta Port authorities have ap-
proached the Central Government for
sharing the costs of dredging the
Bhagirathi in order to maintain its
navigability; and

“47.

(b) if so, the decision taken in the
matter?

The Minister of Transport (Shri Ra)
Bahadur): (a) Ye:

(b) The Port Commissioners have
been advised top examine the subject
further in the light of the considera-
tion that ordinarily every Port Trust
is financially autonomous and expert-
ed to be self-sufficient, covering in-
creases in Port expenditure by ad-
Justment of port charges.
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Procurement of Foodgrains

( Shri Warlor:

| Shri Vasudevan Nair:
Shri Prabhat Kar:
Shri P. C. Borooah:

*48. { Shri Himatsingka:

Shri Rameshwar Tantla:
Shri P. Venkatasubbaiah:

| Shri Sidheshwar Prasad:

Will the Minister of Food and Agri-
calture be pleased to state:

(a) the total amount of rice and
wheat procured by the Food Corpora-
tion of India upto date; and

(b) the target fixed and also the
percentage of target achieved?

The Minister of Food and A;ricnlw-
ture (Shri C. Subramaniam): (a) The
Food Corporation of India has so
far undertaken direct procurement of
rice only in Pondicherry and so far
it has procured a quantity of abou.
3,300 tonnes as against the target of
3,000 tonnes. In other Southern States
the Corporation is engaged only on
post-procurement  operations. The
Corporation has not yet been entrust-
ed with the procurement of wheat.

(b) In respect of Pondicherry the
Corporation ha;s exceeded the target
by 10 per cent. No targets were fixed

for the Corporation in respect of
other states.

Maximum Prices of Wheat

*49. Shrimati Tarkeshwari Sinha
Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it has been decided not

to fix up statutory maximum prices
of wheat;

(b) whether this decision is at

variance with the policy adopted in
respect of paddy; and

(¢) the reason as to why no statu-
tory prices have been fixed for wheat?
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The Minister of Food and Agricul-
ture (Shri C. Subramaniam): () It
was decided after consultation with
the Chief Ministers to give the State
Government discretion whether {0 fix
maximum prices or not.

(b) Yes, Sir.

(c) As stated in the reply to (a)
above, it was left to the discretion of
the State Governments to fix maximum
prices for wheat, after taking into ac-
count the local situation in respect of.
prices and supply, the impact on mar-
ket arrivals ang their ability to en-
force maximum prices. The Govern-
ments of Rajasthan and Madhya Pra-
desh have fixed statutory maximum:
prices for wheat; in the other States
maximum prices for wheat have not
been statutorily fixed.

Procurement of Rice

( Shri Dajl:
Shri Mohammad Ellas:
Shrimati Vimla Devi:
Shri P. C. Borooah:
oxn | Shri Basappa:
‘% Shrl Solanki:
Shri P. K. Deo:
Shri Narasimha Reddy:
Shri Warior:
{ Shri Sidheshwar Prasad:

Will the Minister of Food and Agri--
culture be pleased to state:

(a) whether the target fixed for
procuring rice for Central stocks has
been fulfilled;

(b) it not, the reasons therefor;

(¢) whether it is a fact that there is
a leakage of grains into unexpected
quarters both at the procurement
and distribution ends; and

(d) whether Government propose
to introduce monopoly purchase of
rice by the Food Corporation to plug
these leakages?

The Minister of Food and Agricul-
ture (Shri C. Subramaniam}: (a) and
(b). Bvery effort is being made to
fulfll the target fixed for procuring
rice for Central stocks during cur—
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rent crop season. As the crop season
is not yet over it is not possible to
say whether there would ba any ghort-
fall in the target fixed.

(ey No, Sir.

(d) No such propesal is under con-
sideration of the Government of
India.

Scarcity of Fertilizers

[ Shri Inder J. Malhotra:
Shri Himatsingka:
Shri Rameshwar Tantia:
Shri P, Venkatasubbaiah:
Shri M. N. Swamy:
Shri Laxmi Dass:

*51,

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether Government have re-
ceived any representation from differ-
ent State Governments and farmers
regarding th acute scarcity of chemi-

cal manures in different States and
their sale in black market; and

(by if so, the steps taken in the
matter?

The Minister of Food and Agricul-
ture (Shri C. Subramaniam): (a) Yes,
a number of State Governments such
as Andhra Pradesh, UP. Punjab,
Maharashtra, Bihar and Gujarat have
sent representations for increased
supply of fertilizers to meet the ris-
ing demand for fertilisers during the
current manuring season. There have
been some representations from Mem-
ber of Parliament and a Village
Farmers' Organisation from Andhra
Pradesh that fertilisers are being sold
in black market as a 1esult of scarcity.
These ha\re been sent to the State
Gover t for i tigati and
necessary action.

{b) Due to limited availability of
fertilisers, the requirements of the
State Governments cannot be met in
tull, Steps have, however, been taken
to distribute the available supplies
equitably. A close watch is being kept
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on the progres: of despalches from
ports and factories. In order to sup-
plement rail mov. oai, c 0 Lsport by
road is being encouraged. As prices
of Pool fertilisers are conirolled hy
Government of India under the Fer-
tiliser Contro]l Order, 1957 the State
Governments wil take saitable ac-
tion in cases in which violation of
the Control Order is proved.

Import of Wheat from U.8.A.

Shri Jashvant Mehta:
Shri Indrajit Gupta:

Will the Minister of Food and
Agriculiure be pleased to state:

(a) the amount of wheat imported
from US.A. under P.L. 480 during
this year;

(b) the amount of foreign exchanpe
paid to the food carriers this year;
and

(c) what is the per ton expenses of
handling the foodgrains, t.e, unload-
ing of ships, cost of bags, flling of
bags, loading of wagons, railway
freight and handling of the material
at the destination till it is distribut-
ed to the consumer?

#52,

The Minister of Food ang Agri-
cultars (Shri C. Sobramanlam): (a)
3285 thousand metric tons during the
year 1085 upto 31st July, 1965,

(b) Rs, B:08 crore on account of
freight upto 30th June, 1865.

(c) Ras. 86:80 per metric ton includ-
ing interest on capital, transit/storage
losses and losses due ‘o shortlandings
ete.

Elections In Orissa

| sm s N, cnmmdl'
I

B P Vekatasabbaiah:
J Shri Ravindra Varma:
Bhri R, Barua:

Shri D. D, Mant:

Shri Basumatari:
| Shri Hari Vishna Kamath:

Will the Minister of Law be pleas-
ed to state whether there ig any pro-
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posal to postpone the mid-term elec-
tions in Orissa and to hold them
at the time of the General Elections?

The Minister of Law (Blri A. K.
8en): The quesuon as to when the
General Election should be held in
Orissa for constituung the new As-
sembly is under consideration of Gov-
ernment.

Haldia Port

{ Shri Solanki:
#54.) Shri P. K. Deo:
"] Shri Narasimha Reddy:
| Shrimati Sharda Mukerjee:

Will the Minister of Transport be
pleased to state:

(a) whether it is & fact thal fresh
complications have developed over
the gram of World Bank Loan for the

construction of Haldia Port;

(b) if so, the difficulties which are
coming in the way for getting loan;
and

(¢) the progress made in this re-
gard?
The Minister of Transport (8hri

Raj Bahadur): (a) No, Sir.

(b} and (c). Do not arise.
Delhi Milk Scheme

Shri Yashpal Singh:
Shri M, L. Dwivedi:
Shrimati Savitri Nigam:
| Shri 8. C. Samanta:

[ Shri Subodh Hansda:
Shri Surendra Pal Singh:
Shri Warlor:

Shri Prabhat Kar:

Shri S. M. Banerjee:
Shri D. C. Sharma:
Shri Inder J. Malhotra:

]1 Shi Karnl Singhji:

| Maharajkumar Vijaya

| Ananda:

[ Dr. L. M. Singhvi:

Will the Minister of Food and Agri-
cnlture be pleaseqd to state:

(a) whether the Delhi Milk Schome
has showpn any improvement 1o its

*55.
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working after the change in its ad-
ministrative sel up;

(b) if so, in what direction;

(e) it not, the reasons therefor; and

(d) the steps proposed to be taken
in the matter?

The Minister of Food and Agri-
calture (S8hri C. Subramaniam):
(a) Yes, Sir.

(b) The improvement has been in
regard to procurement and disiribu-
tion of milk and the general working
of the scheme.

(c) and (d). Do not aise.

Prices of Foodgrains

( Shri Shree Narayan Das:

l Shri Prakash Vir Shastri:
Shri Jagdev Singh Siddhanti:
Shri 5, M. Banerjee:
Shrimati Savitri Nigam:
Shri M. L. Dwivedi:

Shri S, C. Samanta:

Shri Bibhutt Mishra:

Shri K. N. Tiwary:

Shri P, R. Chakraverti:
Shri P. C. Borooah:

Shri Bagri:

Shri Vishwa Nath Pandey:
Shri D, N. Tiwary:

Shri Subodh Hansda:
Shrimatl Tarkeshwari Sinha:
Shri Yashpal Singh:

Shri Abdul Ghani Goni:
Shri Samnani:

Shrimati Renuka Ray:
Shri Sarjoo Pandey:

Shri M. L, Jadhav:

Shri Jedhe:

Shri Dinen Bhattacharya:
Dr. Ranen Sen:

Shri Surendra Pal Singh:

| Shri Madhu Limaye:

| Shri Ram Sewak:

*56. J

Will the Minister of Food and
Agriculture be pleased to lay on the
Table a statement showing:
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(a) the wholesale and retuil prices
of wheat, rice and pulses prevailing
in the country, Statewise, during the
last three months and how they com-
pare with the prices prevailing dur-
ing the corresponding period last
year;

(b) whether the various measures

adopted to check the prices have
proved effective; and
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(c) if so, to what extent?

The Minlster of Food and Agricul-
ture (Shri C. Bubramanlam): (a)
1. The all India Index number of
wholesale prices of wheat, rice and
pulses during the months of May,
June and July, 1965 compared to those
in the corresponding months of the
last year is given in the statement us
under;—

—_ (Batc  1952-53—100)
Month/Year Price Index Number .
Wehat Rice | Pulses
1964 | 1965 | 1964 | 1965 | 1964 | 1965
May 107.1 129.7 1301 128.3  135.8 153.4
June 1.5 1313 136.3 128.4 1418 151.9
July 116.2 139.0  139.9 133.7 1476 168.7

2. Statement (Appendix 1I) show-
ing the wholesale prices of rice,
wheat and gram at selected centres
for the last three months and the
corresponding period of last year is
pPlaced on the Table of the House
[Placed in Library. See No. LT-4450/
65].

3. Statement (Appendix I1I) show-
ing retail prices of rice, wheat and
gram at selected centres is also plac-
ed on the Table of the Sabha. [Plac-
«d in Library, See No. LT-4480/65).

(b) and (c). With the arrival of
the new kharif and rabi crops prices
of foodgains showed a ‘tendency 1o

«ase from early this ycar. The al!
India Index b of wholesal
prices of rice which stood at 146 in
Sep ber, 1964 declined to 128 in
January, 18685. In respect of wheat
the Index b of wholesale

prices declined from 151 in January,
1865 to 130 in May, 1865. The Index
number of pulses which stood at 186
in January, 1985 came down to 151 in
June, 1965. The Index number of
cereals as a whole declined from 150
in September. 1984 to 137 in May,
1965,

The prices have shown a continued
declining trend or remained steady
until June, 1885. This is indicative
of the success of the various measures
adopted to check the prices. From
the end of June, 1885 the seasonal
rise in prices started and it has been
aggravated by the delay in Lhe unsit
of the monsoon.

Aslan Highway

*57. 8hri Surendra Pal Siugh: Will
the Minister of Tramsport be pleascd
to state:

(a) whether it is a fact that in a
recent Ministerial leve] meeting of
the ECAFE in Bangkok, the meliver
nations were urged upon lu complete
their respective portions of the Asian
Highway by 1870 at the latest;

(b) if so, the portion and length of
the said Highway which is the res-
ponsibility of the Governmwnt of
India; and

(c) the expenditure which 15 lkely
to be incurred by Government on
this project?
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The Deputy Minister of Transport
(Shri Ahmed Mohiunddin): (a) to (o).
Presumably the Hon'ble Member is
referring to the meeting of the Asian
Highway Co-ordinating Committee of
the Economic Commission for Asia
and the Far East held at Bangkok on
the 28th and 28th April, 1965. The
recommendation made %y the Com-
mittee was that steps should be takcn
to ensure that at least one through
route connecting all the countries of
the ECAFE region is established as
early as possible, even though it may
be a combination of mora than one
routes. In order to achieve this
objective, the Committee recommend-
ed certain selected routesg for priority
implementation out of which India is
concerned with Sections of the fol-
lowing routes:—

(1) Route A-1 connecting Bazargan
on the [ran/Turkey border with
Saigon in Viet Nam,

This route within India starts from
near Amritsar on the IndoWest
Pakistan border and goes upto Palel
on the Indo-Burma border. The
total length of this route within India
is 2880 kilometres. ‘The road satis-
fies the minimum standards laid
down by the ECAFE for Asian High-
Ways.

(2) Route A-2 connecting Singapore
to the Iran/Iraq border.

This route within India starts from
near Ferozepur on the Indo/West
Pakistan border and goes upto East
Pakistan border near Galgalia pass-
ing through Nepal. The total length
of this route within India is &bout
800 kilometres. Works worth Rs. 1.30
crores are required for bringing this
route upto the minimum interna-
tional standard which will be carried
out by India in due course as part of
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Shri Himatsingka:
[ Shri Rameshwar Tantia:

Will the Minister of Food and Agri-
cultore be pleased to state:

(a) whether it is a4 fact that the
Food Corporation of India has recent-
ly opened some new offices in dufer-
ent States; and

(b) if so, the prasent progiess of
working of the Corporation?

The Minister of Food and Agricul-
ture (Shri C. Subramaniami: {n) Yes.
Sir. The Food Corporation of India
has established regional, sub-regional
and district offices in the States of
Andhra Pradesh, Kerala, Madras and

Mysore. It has also recently ap-
pointed a Regional Manager at
Chandigarh.

(b) From 1-4-1865, the Food Cor-
poration of India has taken over aul
the Central storage zodoewns in the
States of Andhra Pradesh, Mudras,
Mysore and Kerala, except those
which were needed for port opera-
tions by the Central Government.
The Corporation also tvok over the
stocks of rice and wheat in these
godowns. The Corporation is now
looking after storage, guaiity eontrul
and movement of stocks in this area.
Procurement of rice in Andhra Pra-
desh and Madras is still being done by
the State Governments and the Food
Corporation only exercises a check on
quality, makes payment for the stocks
and arranges for the inter-Staie
movement of exportable surplus. In

Mysore State, stocks heid on Slale
Government account are alsv being
transferred to the Corporstion for

storage and issue. The Government
of Andhra Pradesh has also agreed to
transfer its own stocks to the Cor-
poration for storage. The Food Cor-
poration is also making direct pur-
h of rice in Pondicherry.

her road develor t progr

Offices of Food Corporation

Shri R. 8, Pandey:
B8hri D. N. Tiwary:
Sbri D, J. Nalk:

*53. { Dr. Mahadeva Prasad:

The Corporation has not undertaken
procurement of wheat. It has, how-
ever, taken over the distribution of
wheat products produced by the
roller flour mills in the Southern
States,
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Llyushin 18 for LAC.

 Shri P. C. Borooah:

1 Shri Rameshwar Tanlia:
Shri Yashpal Singh:
Shri Bibhuti Mishra:
Shri K. N. Tiwari:

Shri A. V. Raghavan:
Shri Pottekkatt:
Shri Kappen:

| Shri D, D. Purl:

Shri P. R, Chakraverti:
Shri Surendra Pal Slngh:
l Shri Himatsingka:

Will the Minister of Civil Aviation
be pleased to state:

(a) whether the USSR has uoffered
to the I AC. an improved version of

*60.

Tiyushin 18 aircraft for service on
domestic routes;
(b) if so, their number and on

what terms; and

(c) whether their suitability for
operation in India has been assessed?

The Minister of Transport (Shri
Raj Bahadur): (a) to {c). In order
1o assess the suitability for operation
in India of Russian-built Ilyushin 18
aircraft, V|0 Aviaexport, Moscow,
who are engaged in aviation busines=
in the USSR, offered to give de-
monstration flights in  Indin. The
aircraft arrived in India on 28th May,
1965, The demonstration flights were
carried out on various routes gnd in
order to evaluate the aircrafi, the
technical officers of the D.G.C.A. and
IAC were associated with these
flights. The demonstration fights
were completed on 11th June, 1885,
The suitability of the aireraft for
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Badagara Lighthouse in Kerala has
been finalised; and
{b) it so, when the work will
commence and be completed?
The Minister of Transport (Shri

Raj Bahadur): The design of the
lighthouse has been finelised by the
State Gnvernment.

(b) The State Government expects
to be able to prepare the estimate
and complete the preliminary works
during the current ycar and the con-
struction work during 1966-67.

Inter-State Terminus in Delhl

o J Shrl Ram Harkh Yadav:
* 7 Shrl Vishwa Nath Pandey:

Will the Minister of Transport be
pleased to state:

(a) whether Government propose
to build a Central Inter-State Ter-
minus in Delhi on the Ring Road as
a part of the Delhi Master Plan;

(b) it so, whether any suitable
site has beun fixed for the purpose;
and

(c) the total expenditure likely to
be incurred on the Project?

The Minister of Transport
Raj Bahadur): (a) Yes.

(b) Yes.

(¢) The estimated expenditure to
be incurred on the project hes not
been worked out so iar.

Bridges on Natlonal Highways
65. Shri Ram Harkh Yadev: Wil

(Shrl

operations in India is being 1
No decision has yet been taken re-
farding the purchase of the aircraft.

‘Badagara Lighthouse

[Shri A. V. Raghavan:
€3. { Shri Pottekkatt:
| Shri Kappen:

Will the Minister of Transport be
pleased to state:

{a) whether the design for the

the Minister of T P be plemsed
to state:
(a) the details of the major

bridges with their sites on the
National Highways which are likely
to be completed during the remain-
ing period of the current plan, State-
wise;

(b) the number and details of
such bridges which are expected to
be completed during the next Five
Year Plan, State-wise; and
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(¢} when the major bridge on the
Ghaghra river in Dorsi Ghat, Azam-
garh (Uttar Pradesh) is likely to be
undertaken for construction?

The Deputy Minister in the Minis-
try of Transport (Shri Ahmed
Mohiuddin): (a) and (b). A state-
ment giving the required information
is laid on the Table of the Houst,
[Plazed in Library, see No, LT-4481/
65].

(¢y The member is
referring to the bridge over the
Ghagra river at Dohrighat. If so,
the plans and estimate for the work
have been sanctioned and the tenders
are being finalised. Th2 work will he

presumably

undertaken after it is awarded to
some contractor shortiy.
Development of Cattle
66. Bhri Ram Harkh Yadav: Will

the Minister of Food and Agriculture
be pleased to state:

(a) whether it is a {act that a crash
programme for the intensive develop-
ment of cattle, pig and sheep is being
launched in Punjab at the instance
of the Central Government;

(b} if so, the details thereof, and

(e) the area coverced by the pro-
gramme and the {ota] approximate
outlay involved?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): () to (¢). Two
schemes for (i) the establishment of
3 Intensive Cattle Development
Blocks in Amritsar, Ludhiana and
Rohtak districts and (ii’ the estab-
lishment of & Pig Breeding Station-
cum-Bacon Factory have been ap-
proved for implemeniation under the
Crash Programme i1 Punjab. The
State Government proposed lo  take
up' these two schemes in 1965-66 at
an estimated cost of Rs. 71.31 lakhe
and Rs. 15 lakhs respectively. No
Sheep Developmenti Scheme has been
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sanctioned for Punjab
Crash Programme.

under the

Each Intensive Catlle Deveiopment
Block is proposed in be taken up in
the milk sheds of dairy projects and
each is expected to cover a hreedable
population of one lakh cows'she
buffaloes. The programmeg embraces
all aspects of cattle development viz,
controlled breeding, better (feeding,
effective  disease control,  better
management and marketing tacilities
duly supported by rural dairy exten-
sion activities. The Regionai Pig
Breeding Station-cum-Bacon Factory,
on the other hand, aims at the pro-
duction of superior boari for distri-
tion in piggery develcpmen: blocks
and the productioa of pork and pork
products.

Kerala Regional Unit of Food
Directorate

67. Shri A. K. Gopalan: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that the
Central Government have placed the
services of the employees of the
Kerala sub-Regional Unit of Food
Directorate at the disposal of the
Food Corporation of India;

(b) if s0, the number of employees
in this sub-region;

(e) the conditions under which they
have been transferred; and

(d) whether this transfer
affect their past services?

The Deputy Minister of Food and
Agriculture (Shri D. R. Chavan):
(a) Yes, Sir.

will

(b) 6l14. Out of this number, 402
are working under the direction of
the Food Corporation of India.

(c) and (d). The staff have not yet
been transferred formally to the
Food Corporation of India but have
been instructed to work under the
direction of the Corporation. The
terms and conditions of their transfer
to the Corporation are being worked
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out. The benefits accruing to them
from their service under Govern-
ment such as pensionary rights and
seniority will be protested to the
maximum extent possible on their
transfer to the Corporation.

Delivery of Rice in Kerala

68. Shri A. K. Gopalan: Will the
Minister of Food and Agriculture be
pleased to state:

(a)  whether Government are
aware that 19 wagon-loads of rice
received at West Hill Station, Kozhi-
kode on the 20th April, 1985 were
not taken delivery of by the local
Food Corporation Officials;

(b) if so, the reasoms therefor; and

(e) the action teken in the mat-

ter?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri D.
R. Chavan): (a) to (c). Out of the
19 wagon-load of rice received at
West Hill Station, Kozhikode on 20th
April, 1865, it was found that rice in
some of the wagons had suffered
damage due to rain. It was, there-
fore, necessary to assess the extent
of d in the pr of railway
officials before taking delivery in
order to lodge suitable claim against
the railways. After assessment of
the damage, delivery was taken and
claims amounting to Rs. 16,800 have
been lodged with the Railways.

Rice Quota

Shrl A. K. Gopalan:
Shri Maniyangadan:

Will the Minister of Food and Agri-
culture be pleased to state:

9.

(a) whether Government have
received representations from the
public for an increase in the rice
ration quota;

(by whether he had discussions
with the Kerala Food Advisory Com-
mittee on this and sllied matters,
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(¢) if so, what were their recom-
mendations; and

(d) the steps Government propose
to take to implement them?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri D.
R. Chavan): (a) Yes, Sir.

(6) Yes, Sir.

(c) The recommendation was that
the rice ration should be temporarily
increased during the months of June,
July and August.

(d) The rice quantum of ration in
Kerala wai increased to 180 grams
per adult per day from 4-7-1885 and
to 200 grams per adult per day from -
B8-8-1965.

Kerala Basic Tax Act

70. Shri A. V. Raghavan: Will the -
Minister of Food and Agriculture be
pleased to state:

(a) whether wet lands in the Mala-
bar region of Kerala had been classi-
fied into seven classes with reference
to the fertility of the soil prior to-
the introdiction of the Basic Tax
Act;

(b) whether the land tax was col-
lected on the basis of this classifica-
tion before the introduction of the-
Kerala Basic Tax Act;

(c) whether the Fair Rent Courts
constituted under the Malabar Ten-
ancy Act, 1954 had fixed the fair rent
of the lands on the basis of the yield
assessed in the adangal extract; and

(d) whether the Department of
Statistics has taken this classiflcation
into consideration in fixing the yicld
from wet lands as per the provisions
of the Kerala Land Reforms Act,
19637

‘The Deputy Minister in the Mink-
try of Food and Agriculture (Bhri
Shahpawar Khan): (a) Wet lands
in the Malabar area had been classi-
fled into eight classes with reference
to fertility, productivity etc. of the
soil before the introduction of the
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Kerala Land Tax Act of 1961 in that
area.

AUGUST

(b) Tax from the lands was being
-collected in Malabar area as per the
above classification before the intro-
duction of the Kerala Land Tax Act
in that urea.

(c) The Fair Rent Courts constitut-
ed under the Malabar Tenancy Act
fixed the fair rent of the lands on
the basis of the settlement data ie.
the classification and  yield as pro-
vided in the Rules therefor. In the
adangal extract 1 and

17, 1985 Written Answers 316
pleased to state:

(a) the functions of the Bal
Bhawans, Children's Museums and
Balwadis;

(b} the set-up of these institu-
tions;

(e) the manner in which the Bal

Bhawans, Children Museum and Bal-
wadis qualify for any assistance
from the Centre; and

(d) the nature of assistance and
lhe muhmery through which such

fication
taram of the lands are given, but

not the yield.

(d) The Bureau of Economics and
Statistics does not take into consi-
deration the classification of wet lands
while fixing the yield from wet
lands. The Taluk is the smallest
unit for which yield rate is calculat-

ed. The yield rates for different
taluks are estimated through the
ccrop cutting surveys conducted by
the Department during different
Paddy seasons.
Cooperative Societies
71. Shri Karnl Singhji: Will the

Minister of Community Development
-and Cooperation be pleased to state:

(a) the percentage of Co-operative
Bocieties that have gone into liqui-
dation to the number of societies re-

gistered, State-wise, during the last
five years ending December, 1984; yiding facilities
and

(b) the t of fi ial loss

1ce is provided?

The Deputy Minlster in the De-
partment of Soclal Security (Shrimati
Chandrasekhar): (a) and (b). The
institutional set-up of Hal Bhawans,
Children's Museums and Balwadis
varies from institution to institution.
Their functions broadly are as fol-
lows:—

Bal Bhavans: are centres providing
facilities for the all-round develop-
ment of children upto 18 years of age.
These include cultural, recreational
and educational activitics.

Children's Museums: mainly con-
centrate on displaying child art, dres-
ses, dolls, books, cultural pattern of
different groups, etc. with a view to
give an insight into the life of other
children within and outside the coun-
try.

Balwadis: are institutions for pro-
for the physical
gro'wth and mental and emotional

incurred by each State Government
in respect thereof?

The Deputy Minister in the Minis-
try of Community Development and
Cooperation (Shri B. 8. Murthy): (a)
A statement giving the required in-
{ormation in respect of the Coopera-
tive years 1959-60 to 1963-64 is placed
on the Tuble of the House. [Placed
in Library, see No. LT-4492/05].

(b) The required
-being collected,

Bal Bhawans

72. Shrimati Ramdulari Sinha: Will
the Minister of BSoelal Security be

information is

devel of children between the
age ot 3 to 6 years. These also pro-
vide opportunities for constructive re-
creation and group living.

(e) and (d). For purposes of quali-
fieation for assistance the main con-
siderations are that the organisation
concerned should generaily be u body
registered under an appropriate Act;
have a properly constituted Managing
Committee with Its powers and

ibilities clearly defined  and
lau-] down in a written constitution;
be engaged in Social Welfare work,
not run for profit to any individual
or group of individuals ecxcept co-
operatives and be open to all citizens
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of Ind.a without any distinction of
religion, race, caste, language, clc.

Financial assistance is given either
by the Central Government or direct-
ly by the Central Social Welfare
Board. Asgsistance is also given
through the State Social Welfare
Boards. The quantum of grant varies
from 50 to 100 per cent of the total
expenditure of these institutions in-
cluding construction of buildings.

Restrictions on Number of Inviteesto
Partles

73, Shri Yashpal Singh: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that the
Prime Minister has suggested restric-
tions on the consumption of food by
limiting the number of invitees at a
party and reducing the number of
courseg to be served at a function in
a restaurant; angd

(b) if so, the action being taken to
implement this at least in the func-
tions organised by the Government
Departments?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri D.
R. Chavan): (a) Yes, Sir.

(b) Restrictions on the number of
invitees to a party have becn imposed
in most of the States including Delhi.
These restrictions are applicable to
functions organized by Government
Depariments also.

Mal-administration in Panchayats

rShrl Yashpal Singh:
Shri D. C. Sharma:
Shrimati Savitri Nigam:
Shri Kapur Singh:

4. { Bhri P. K. Deo:

| Shrli Gulshan:
Shri Solanki:

l Shri Narasimha Reddy:

Will the Minister of Community
Development and Co-operation be
pleased to state:

(a) whether the mal-administra-
344(AIL.S.D.—3.
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tion and corruption in Panchayat
bodies has deprived the Delhi Admini.
stration of land valued at Rs. 288
crores; and

(b) if so, the action taken in the
matter?

The Deputy Minister In the Minis-
try of Community Development and
Cooperation (Shrl B. 8. Maurthy):
(a) Yes, Sir; the value of the loss,
which is still being worked out by
the Delhi Administration, is estimated
at about Hs. 3.79 crores.

(b) 15 Gaon Panchayats have been
superseded and the land management
of 21 Gaon Panchayats has been
entrusted to the Deputy Commis-
sioner, Legal steps have also been
taken to recover the lost property.
With a view to checking further loss
and to retrieve the lost land, Delhi
Land Reforms (Amendment Bijll)
1965 has been introduced in the Parlia-
ment on the 10th May, 1865,
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Antl-Hoarding Drive in Kerala

[ Shrimati Savitrli Nigam:
76. { Shrl M. L. Dwivedi:
|_ Shri 8. C, Samanta:

Will the Minister of Food and
Agriculture be pleased o state the de-
tails of action taken in the anti-hoard-
ing drive in Kerala during the last
six months?

The Deputy Minister in the Minis-
try of Food and Agricullure (Shri
D. R. Chavan): During the last six
months an effective drive was launch-
ed in Kerala ggainst hsarding and
profiteering, The =steps taken are
enumerated below:—

(1) For preventing unlawf{ul hoard-
ing of rice and paddy from productive
areas the Government of Kerala issu-
ed two orders (i) the Kernla Paddy
and Rice (Declaration and Requisition
of Stocks) Order, 1964 and (ii) the
Kerala Rice (Regulation of Move-
ment) Order, 1865.

(2) For the purpose of effectively
checking attempted illicit transport
check-posts were established and 382
cascs were registered for violation of

AUGUST 17, 1965

Written Answers 320
the Order No. (ii) above. 16 cases
were registered against persons who

failed to declare the stocks of paddy
and rice in their possession.

(3) The Civil Suppliez Cell in the
State Crime Branch helped in  the
collection of  intelligence regarding
food offences and enforcement of the
different Food Control gnd Licensing
Orders in co-operation with the Dis-
trict Police. Surprise raids were con-
ducted as a part of the anti-hoarding
drive.

(4) In the cases registered by the
Police during the last six months
6,018.67 quintals of rice, 778.82 quin-
tals of paddy, 9 quintals of maida, 68
quintals of wheat and 102 quintals of
sugar were seized.

Prices of Fodder

[ Shrimatl Savitri Nigam:
77. { Shri M, L. Dwivedi:
Shri S. C. Samanta:

‘Will the Minister of Food and Agri-
culture be pleased to state the action
taken by Government to bring down
the prices of fodder and catile feeds
which are soaring at a very abnormal
rate?

The Deputy Minister in the Minls-
try of Food and Agriculture (Shri
Shahnawaz Khan): The followmng
steps have been taken to increase the
production of fodder and the avail-
ability of feed.

1. A feed and Fodder scheme, in-
tended to popularize the cultivation
of improved varieties of forage crops
has been taken up by States under
the Third Five-Year Plan. The
scheme is eligible for Central Financial
assistance.

tabiich v

2. Another sch for
of Fodder Banks on regional hasis has
also been approved for implementa-
tion under the Third Plan. This
scheme is also eligible for Central
financial assistance.

3. An intensive programme for
development of feed and fodder in 22
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Intensive Cattle Development Blocks
is being taken up in the milk sheds
of dairy projects under the Special

Development Programme  recently
sponsored by the Government of
India,

4. Various research schemes on for-
age crops have been taken up with a
view to studying their adaptability
and yield per acre under improved
conditions. The Indian Grassland and
Fodder Research Institute has also
been established for conducting re-
search on various aspects of Grassland
improvement, evolution of improved
varieties of grasses etc.

5. The ex-mill price of wheat bran
has been fixed at Rs. 25.50 per quintal
in all States and Union Territories ex-
cept Jammu & Kashmir and Delhi.

6. The State Governments etc. have
been advised to discourage the use of
edible grasses and fodder for indus-
trial purposes.

7. The manufacture and use of
larger quantities of balanced feed
for cattle and poultry is being encour-
aged. The catile and poultry develop-
ment schemes recently taken up
under the Special Development Pro-
gramme provide for the establishment
of many feed compounding units.

8. Arrangements have been made
with the World Food Programme
authorities for supply of about 45,000
metric tonnes of maize and sorghum
for undertaking manufacture of
balanced feed for cattle, pigs and
poultry.
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Alr India Services
[ Shri Vidya Charan Shukla:
_ Shri R. S. Pandey:

Will the Minister of Civil Aviation
be pleased to state:

{a) whether it is a fact that the
Air-India is planning for further ex-
tension of itz services;

(b) if so, the detalls thereof; and

(c) the time likely to be taken at
the planning stage?

The Minister of Transport (Shri Raj
Bahadur): (a) Yes, Sir,

79,

{b) During the Fourth Plan, Air-
India's plans are primarily to consoli-
date its present network by increas-
ing frequencies on existing routes. The
only new routes under consideration
are India|Mauritius and India Malaysia.

(e) This will depend upon aircraft]
crew position and successful negotia-
tions with the concerned Governments
and cannot therefore be indicated at
this stage.

Tribal Development Blocky

0 Shri P. R. Chakraverti:
' {Shrhutl Savitrl Nigam:

Will the Minister of Social Security
be pleased to state:

(a) whether it is a fact that Gov-
errment have decided to establish 500
Tribal Development Blocks in the
country in the Fourth Plan to cover
all areas having 8 minfmum tribal
concentration of 50 per cent;
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(b) the provisions that have been
made for areas with less than 50 per
cent tribal population;

(e) how the schemes are proposed
to be drawn up in such Development
Blocks in case there is no schematic
budget; and

(d) what will be the outlay for
these Blocks?

The Deputy Minister in the Depari-
ment of Social Security (Shrimati
Chandrasekhar): (a) It has been de-
cided to cover by Tribal Development
Blocks all areas having a minimum
tribal concentration of 50 per cent
during the Fourth Five Year Plan.
The number of blocks to be opened
on this basis has, however, not yet
been finalised.

(b) and (d). It is proposed o give
ad hoc assistance for the development
of such areas which will not be cover-
ed by T.D. Blocks during the Fourth
Plan period. The assistance may ten-
tatively be at the rate of Rs. 2000|-

per year for every 1000 Scheduled
Tribes in a C ity Develop t
Block. The exact requirement and

availability of funds during the Fourth
Plan period for this scheme as well as
for new T.D. Blocks to be opened
during the 4th Plan period on the
basis of 50 per cent tribal concentra-
tion have not so far been assessed.

(c) The pattern of schemes so far
as new T.D. Blocks to be opened
during the 4th Plan period is concern-
ed will be the same as followed in the
existing T.D. Blocks. As regarde
schemes for ad hoc assistance for tri-
bals not covered by T.D. Blocks, the
schmes will be formulated by the
State Governments to sult their local
requirements, and finalised in the
Working Group meetings by discussion
between the representatives of the
respective State Governments, Plan-
ning Commission, concerned Minis-
tries and the Department of Social
Security.
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Bridge on Gwallor-Jhansi Road

Shri P, R. Chakraverti:
* | Shrimatl Savitrl Nigam:

Will the Minister of Transport be
pleased to state:

(a) whether the bridge over Sindh
river on the Gwalior-Jhansi road is
under construction;

(b) when the bridge is likely to be
openeg for road traffic; and

(¢) how the Centre and Madhya
Pradesh will share the cost?

The Deputy Minister in the Minis-
try of Transport (Shri Ahmed Mohiund-
din): (a) Yes.

(b) It is expected to be opened for
traffic by November, 1865.

" (c) The bridge ic estimated to cost
Hs. 21.34 lakhs. One-half of the
cost equal to Rs. 10.92 lakhs is being
provided by the Government of India
as g grant from the Central Road
Fund (Ordinary) Reserve and the
balance of the cost is to be met out of
the allocations made to the State from
the Central Road Fund.
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Hindustan Shipyarg
Shrl Subodh Hansda:
Shri S. C. Samanta:
] Dr. P. N. Khan:
| Shri M. L. Dwivedi:

Will the Minister of Transport be
pleased to state:

(a) whether it is a fact that the re-
pairing capacity of ships in the
Hindustan Shipyard is very limited;

(b) if so, the steps being taken to
increase the capacity; and

(c) the number of ships diverted to
foreign firms for repairs during 1964-
65 and the expenditure incurred
thereon?

The Minister of Transport (Shri Raj
Bahadur): (a) Yes Sir.

(b) Steps are being taken to con-
struct a Dry Dock.

(¢) The requisite information s
being collected and will be placed on
the Table of the Sabha in due course.

Bombay-Poona and Bombay-Nasik
Road

J Shri Utiya:
8. 1 Shri Marandi:

Will the Minister of Transport be
pleased to refer to the reply given to
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Unstarred Question No. 1783 on the
30th March, 1965 regarding the fur-
ther widening of the Bombay-Poona
and Bombay-Nasik Roads and state
the progress made so far in this
behalf?

The Deputy Minister in the Minis-
try of Transport (Shri Ahmed Mohiud-
din): As regards the Bombay-Poona
road a detailed investigation is  stul
in progress and is expected to be com-
pleted in the middle of 1066. It is
not possible to reach any conclusions
as yet.

The carriageway of Bombay-Nasik
Road, Section of National Highway
No. 3, which is at present 20 ft. wide
will be considered for widening
23ft. and strengthening during
4th Plan.

to
the

Distribution of Fertilisers

£7. Shri A. N. Vidyalankar: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether Government had
appoinled a Committee to study the
production and methods of distribu-
tior. of the fertilizers in UK. and
U.S.A. and other countries; and

(b) whether this Commitiee has
since submitted its report; and

(¢) if 80, the salient features there-

The Deputy Minisier in the Minls-
try of Food and Agriculture (Shri
Shahnawas Khan): (a) Government
had not appointed a Committee but
had deputed a team of officers to study
the production and  distribution
methods of fertilisers in the UK,
USA. and Japan.

(b) and (c). The Team have not yet
submitted their report.
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Council for Agricultural and Food
Research

( Shri Rameshwar Tantia:
88 Maharajkumar Vijaya
Ananda:

Will the Minister of Food and
Agriculture be pleased to refer to the
reply given to Unstarred Question
No. 1203 on the 16th March, 1965 and
state:

(a) whether the recommendations
of the Research Review Team for the
setting up of a new Council for Agri-
cultural and Food Research at the
Centre hes since been considered;

(b) if so, the decision taken in this
regard; and

(c) if not,
delay?
The Deputy Minister in the Minis-

try of Food and Agriculture (Shri
Shahnawaz Khan): (a) Yes.

(b) It has been decided to reorga-
nise the Indian Council of Agricultu-
ral Research on the following lines:—

the reasons for the

(i) reconstitution of the Indian
Council of Agricultural Re-
search as a fully autonomous
organisation without chang-
ing the present name of the
Society;

(ii) bringing unuder the reorga-
nised Council all the Research
Institutions now under the
control of the Ministry of
Food and Agriculture, includ-
ing those under the Central
Commodity Committees;

reconstitution of the Govern-
ing Body of the Council with
a view to making it predomi-
nantly a body of scientists
and those with interest or
knowledge in agriculture;

(ili)

(iv) financial assistance for re-
search to State Research In-
stitutes and other Research
Institutions such as Universi-

ties being given by the re-
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of block grants on the model
of the Atomic Energy Com-
mission;

(v) designating the leading Re-
search Institutes viz, (i) the
Indian Agricultural Research
Institute, New Delhi (i)
Indian Veterinary Research
Institute, Izatnagar (U.P.)
and (iii) National Dairy Re-
search Institute, Karnal
(Punjab) as National Insti-
tutes, and delegating to them
and other Institutes enhanc-
ed administrative ang flnan-
cial powers;

(vi) arrangemenis for making re-
cruitments to scientific posts
through Selection Commiltees
or panels consisting of out-
standing scientists in the par-
ticular discipline; and

appointment of an outstand-
ing scientist as the Chief Exe-
cutive of the reorganised
Council with the designation
of Director General

(vii)

(e) Does not arise.

Bogus Co-operative Socletles

Shrl Rameshwar Tantia:
Shri 8. C. Samanta:
Shri Subodh Hansda:
N Shri Daji:
Shri Mohammad Elias:
| Shrimati Vimla Devi:

Will the Minister of Community
Development and Co-operation be
pleased to refer to the reply given to
Unstarred Question No. 208 on the
23rq February, 1965 and state:

(a) whether the Committee
appointed by Government to suggest
measures to weed out bogus co-
operative societies and to prevent

vested interests from eontro}ling the
cn-operative movement has since sub-
mitted its report;

i (b) if so, the main recommenda-

organised Council in the form § tions of the Committee; and
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(c) the steps taken
them?

The Deputy Minister in the Minis-
try of C ity Develop t and
Co-operation (Shri B. S. Maurthy):
{a) to (c) The report of the Commit-
t2e is still awaited. The Committee
has, however, submitted in advance
a summary of its principal conclusions
and recommendations, a copy of which
is placed on the Table of the House.
[Placed in Library. See No. LT-4494/
$5]. Government will examine these
1ecommendations on receipt of the
Committee’s full report.

to implement

Cyclone Research Centre

( Shrl Rameshwar Tantia:
Shri S. C. Samanta:
 Shri Subodh Hansda:

Will the Minister of Civil Aviation
be pleased to refer to the reply given
to Unstarred Question No. 511 on the
2nd March, 1965 and state:

(a) whether Government have
since considered the scheme for
establishing a Cyclone Research

Centre at Madras;

(b) if so, when
commissioned; and

the same will be

(c) the details thereof?

The Minister of Transport (Shri Raj
Bahadur): (a) to (c) A scheme
for setting up a Cyclone Warning and
Research Centre has been included in
the draft Fourth Five Year Plan of
1he India Meteorological Department.
After the Fourth Plan schemes arc
approved by the Planning Commis-
sion, details of the scheme regarding
the setting up of the Cyclone Warn-
ing and Research Centre will be
worked out.

Employees’ State Insurance Scheme
and Provident Fund in Kanpur

91. Shri §. M. Banerjee: Will the
Minister of Social Security be pleased
to state:

(a) whether it is a fact that the
B.I.C. employers in Kanpur are not
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contributing  regularly their dues
towards the Employees’ State Insur-
ance and Employees' Provident
Funds Schemes;

(b) if so, the total arrears due from
them under each head on the 1st
May, 1965;

(c) the steps taken by Government
to realise them;

(d) whether prosecutions have been
launched against some of the em-
ployers; and

(e) if so, the names of those units?

The Deputy Minister in the Minis-
try of Law (Shrl Jaganatha Rao):
(a) No.

(b) Nil.

(a) to (e) Do not arise.

P.L. 480 Agreement

( Shri P. C. Borooah:
| Shri Surendra Pal Singh:
| Shrimati Tarkeshwari
| Sinha:
| Shri Vishwa Nath Pandey:
Shri Kindar Lal:
Shri Onkar Lal Berwa:
Shri M. L. Jadhav:
Shri Jedhe:
Shri P. R. Chakraverti:
J Shri Tridib Kumar
|  Chaudhuri:
| Shri Basumatari:
Shri Warior:
LShrl R. Barua:

Wil] the Minister of Food and
Agriculture be pleased to state:

92,

(a) whether a new Agreement for
the import of foodgrains from U.S.A.
has recently been entered into under
P.L. 480;

(b) if so, the quantity of each
variety of foodgrains to be imported
under this Agreement; and

(c) when these are to be imported?

The Deputy Minister in the Minis-
try of Food and Agriculture (Sbri
(D. R. Chavan): (a) to (c) The new
P.L. 480 Agreement has not yet been
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concluded. Presumably, the refer- o 37 fF
ence is to the recent exchange of

notes on the 26th July, 1885 where-
under supplementary funds were pro-
vided under the P.L. 480 Agreement
of September 1964, for the purchase
of about one million tons of wheat.
‘This wheat is expected to be shipped
during September and October, 1965.
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Post Matric Scholarships
J shri Vishwa Nath Pandey:
1 Shri Ram Harkh ¥adav:

Will the Minister of Soclal Security
be pleased to state:

(a) whether Government have
asked the State Governments to take
special measures for avoiding delays
in the disbursement of Post-Matric
Scholarships to the Schieduled Caste
and Scheduled Tribe students this
year;

(b) whether Government have also
asked the Stale Governments to
simplify the procedure for the dis-
bursement of money;

(¢) whether the conditions for the
grant of such scholarships have beer
relaxed in certain cases; and

(d) if so, the details thereof?

The Deputy Minister in the Depart-
ment of Social Security (Shrimati
Chandrasekhar): (a) and (b). The
Central Government have always
been requesting the State Govern-
ments/Union Territory Administra-
tions who implement the scheme of
post-matrie scholarships for the back-
ward classes to ensure that there is
no delay in the sward and payment
of scholarchip to these” poor students
and to evolve a simplified procedure
for payment, ad-hoc advances, etc. so

that the students may get the scholar-
ship in regular instalments. No re-

95.
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quest for any special measures has,
nowever, been made to the Stawe
Governments.

(c) No relaxation in the conditions
of grant of scholarship has been made.

(d) Does not arise,
Supply of Rice to Hotels

gg, J Shri Mohammed Koya:
_ Shri A. K. Gopalan:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether Government have re-
ceived representalion made by hole-
liers in Kerala regarding inadequate
suppiy of rice to them; and

(b) if so, the action taken in the
matter?

The Deputy Minister in the Minis-
iry of Food and Agriculture (Shri D.
R. Chavan): {a) and (b) The hoteliers
in Kerala have been representmg for
supply of rice to them on the basis of
n scale of 160 grams per head per
meal. As this was double the normal
scale of rice ration per adult, it was
not possible to accept their demand.
When the general rice ration was in-
creased, supplies to hotcliers were
also made on the basis of the increas-
ed scale.

Quality of Foodgrains supplied at
Ration shops

97. Shrl Mohammeq Koya: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether Government are aware
that bad quality of rice and wheat is
being distributed at the ration shops
in Kerala; and

(b) if so, the steps taken in the

matter?

The Deputy Minister of Food and
Agriculture (Shri D. E. Chavan):

(a) No bad quality rice or wheat
is issued through ration shops in
Kerala.

(b) Does not arise.
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Rice Mills in Blhar
98. Shrimatl Tarkeshwari Sinha:

Will the Minister of Food and Agri-
culture be pleased to stale:

(a) whether it is a fact that most
of the rice mills in Bihar suspended
the milling of rice; and

(b) if so, the reason therefor?

The Deputy Minister In the Minis-
try of Food and Agriculture (Shri D,
R. Chavan): (a) Yes Sir. Most
of the large and medium sized rice
mills in Bihar suspended their milling
operations early in February, 1965,

(b) The milling of rice was suspend-
ed due to imposition of levy and nun-
availability of paddy at the statutorily
fixed prices.
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Dhatoora Seeds

100. Shri S. M. Banerjee: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that Dha-
toora seceds were found in the wheat
imported from US.A under P.L.-480;

(by if so, whether
shown in Caleutta; and

samples  were

(c) the action taken by Govern-
ment to invesligate into this matter?

The Deputy Minister In the Minis-
try of Food and Agriculture (Shri D.
R. Chavan): (a) to (c) All foodgrains
imported from abroad are subjected
to a thorough examination of gquality
immediately on arrival at the un-
loading ports in India. In a few con-
signments of wheat reccived from
U.S.A. a small incidence of Dhatura
seeds was discovered on inspection at
the time of arrival at ports. The
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wheat in question was issued to the
Roller Flour Mills equipped with ne-
cessary cleaning machinery where
Dhatura seeds were removed under
strict supervision eliminating any risk
to the consumers. According to the
U.S. official grain standards Dhatura
seeds are not considered objectionable
presumably as these are removed in
cleaning before milling at their Roller
Flour Mills. However, the question
of eliminating even the small inci-
dence of Dhatura seeds in wheat ex-
ported to India has been taken up
with the U.S. Government who have
promised to consider remedial mea-
sures.
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Panchayats of Delhl

Shri Gokulananda Mgohanty:
Shrimati Savitri Nigam:
Shri Kapur Singh:

102. Shri P. K. Deo:
| Shri Guishan:
| Shri Selanki:
|_ Shri Narasimha Reddy:
Will the Minister of Community
Development and Cooperation be

pleased to state:

(a) whether it is a fact that a num-
ber of Panchayats in the Union Ter-
ritory of Delhi have been superseded;
and

(b) if so, whether Government will
lay on the Table a statement giving
details thereof?

The Deputy Minister in the Minis-
try of Community Development and
Co-operation (Shri B. S. Murthy):
(a) 15.

(b) A stalement is placed on the
Table of the House. [Placed in Lib-
rary, sez No, LT-4497 /85].

National Highways

103. Shri Mohammed Koya: Wil
the Minister of Transport be pleased
to state:

(a) the progress made in the con-
struction of the portions of National
Highways in the Kerala State; and

(b) the reasons for the delay?

The Deputy Minister in the Minis-
try of Tramsport (Shrl Ahmed Mohi-
uddin}: (a) Kerala is served by ‘w2
National Highways. No. 47 and 47A,
with a total length of 280 miles.
There are no missing links or missing
bridges on these highways and there-
fore no initial construction of any
portions is nccessary. Some improve-
ment  works, however, have been
sanctioned according to the plan pro-
visions. Some of these works have
been completed and others are in
progress.

{b) There has been nc delay
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at Calicut
Shri Mohammed Koya:
104.

Aerodrome

Shri A. V. Raghavan:
Shri Pottekkatt:

Will the Minister of Clvil Avlativn
be pleased to state:

(a) whether it is a fact that Gov-
ernmenl have received a memoran-
dum signed by a number of M.Ps. re-
questing for an early construction of
an aerodrome at Calicut; and

(b) if so, the action taken thereon?

‘The Minister of Transport (Shri Raj
Bahadur): (a) Yes, Sir,

(b) The Honourable members have
been informed that comparalive costs
of construction and other details are
being worked out to decide on a suil-
able site for an aerodrome at Calicut,

Voluntary Soclal Welfare
Organisations

[ Shri Dasaratha Deb:
) Shri Wardor:
"3 Shri Prabhat Kar:
Shrimat! Ramdulari Sinha:

‘Will the Minister of Soclal Securlty
be pleased to state:

(a) the number and names of
voluntary Social Welfare Organisa-
tions in India which receive aids from
the Central Government for conduct-
ing the Social Welfare works in the

country; and

(b) the totzl araount granted by
the Planning Commission to these
Organisations during the Third Five
Year Plan period?

The Deputy Minisier in the Minis-
try of Law (Shri Jaganatha Kawv):
(a) It may be difficult to give names
of all such organisations as the Cen-
tral Social Welfare Board alone gives
grants to more than 4,000 such insti-
tutions. We do not know about the
number  of  institutions  receiving
grants from other Departments.

105

(b) The Planning Commission. from
its own funds, has given grants of
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approximately Rs. 83,00 lakhs to a
dozen such institutions.

Dum Dum Airport

J Shri Indrajit Gupta:
7\ Shri Yashpal Singh:

Will the Minister of Civil Aviation
be pleased to state:

(a) whether the new international
wing of the Dum Dum Airport is
likely to be completed according to
the schedule; and

(b) if ngt, the
delay?

The Minister of Transpo:t (Shri Raj
Bahadur): (a) The work is not like-
"ly to be completed by June, 196G, as
expected earlier,

106.

reasons for the

(b} (i) Delayed foundation work
(pile foundation) due to presence of
weak soil in certain portions.

(ii) Unsatisfactory performance of
the firm who are constructing the
superstructure, for which action under
the terms of the agreement is under
consideration,

A . of Rep
People Act

ion of

107. Shrl Daji: Will the Minister of
Law be pleased to state:

(a) whether there ls any proposal
to amend the Representation of the
People Act with a view to curb mal-
practices in elections;

(b} the nature of amendments pro-
posed; and

() when the amending bill is like-
ly ‘v be brought before Parliement?

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao):
(a) No, Sir.

tb) and (¢). Do not arise.
Scheduled Castes and Tribes in Punjab

108. Shri Daljit Singh: Will the
Minister of Social Security be pleased
to state:

(a) whether the 1861 census gives a
full account of the population of each
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Scheduled Caste and Scheduled Tribe
Community of Punjab; and

(b) if so, the pppulation of ecach
community?

The Deputy Minister in the Depari-
ment of Social Security (Shrimati
Chandrasekhar): (a) Yes,

(b) A statement is laid on the Table
of the House. [Placed in Library, see
No. LT-4498/65].

Supply of Ammonia Sulphate

109. Shri Hem Raj: Will the Minis-
ter of Food and Agriculture be plea:-
ed to state:

(a) whether Government have re-
ceived any requisition from the Gov-
ernment of Punjab for the supply of
Ammonia Sulphate in fifty kilo. bags
for the hilly areas of Punjab; and

(b) if so, the result thereof?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shabnawaz Khan): (a) and (b). No
specific request for supply of Ammo-
nium Sulphate in 50 kilo, bags for
supply to hilly areas has been re-
ceived. The State Government have,
however, stated that out of 1776
tonnes of Ammonium Sulphate sap-
lied from Kandla in 50 kilo. bags on
a request of their representative who
had visited Kandla, 25 per cent is
being utilised for supply to hilly
areas. It has been  proposed tuo
send another 1,200 tons of Ammo-
nium Sulphate in 50 kilo, bags. The
Registrar of Co-operative Societies of
Punjab has glated that their future
demand for hilly areas will be in 50
kilo, bags.

Liabllity of the State for the Negli-
gence of Employees

110, Shri Hem Raj: Will the Minis-
ter of Law be pleased to refer to the
reply given to Unslarred Question No.
1378 on the 23rd March, 1965 and state
the up-to-date progress made towards
the framing of a legislation regarding
the liability of the State for the ncgli-
gence of its employees?

The Deputy Minister in the Minis-
try of Law (Shr! Jaganatha Rao): The
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Bill on the subject is ready and will

be introduced in the current session
of Parliament.

Crop Pattern in Gujarat State

111, Shri Heda: Will the Minister of
Food and Agriculture be pleased tp
state:

(a) who took the initiative in chang-
ing the crop pattern in Gujarat State;

(b) the reasons therefor; and

(c) the stage at which the proposal
stands at present?

The Deputy Minister in the Ministry
of Food and Agriculture (Shrj Shuh-
nawaz Khan): (a) to (c), A State-
ment giving area under principal
crops in Gujarat State together with
the percentages of areas to total crop-
ped area in 1955-56 and 1960-61 is
laid on the Table of the House. [Plac-
ed in Library, see No. LT-4409/65].
It would appear from the statement
that there have been some significant
shifts in the cropping pattern in
Gujarat. The change is mainly from
dry millets—jowar and bajra—to oil-
seeds and cotton. However, while the
fact of a shift in cropping pattern
cannot be denied, the implication in
the question under consideration that
some agency other than the farmers
has taken any initiative in the matter
is not correct.

Development of Ports

f Shri Heda:
1 Shri Ram Harkh Yadav:

Will the Minister of Transport
pleased to state:

(a) the steps taken for the develop-
ment of ports with particular em-
phasis on the elimination of delays to
ships;

{b) whether Goverrment's attention
has been drawn to the statement made
by Shri A, Ramaswami Mudsaliar,
Chairman of the Indian Steamship
Company Ltd. that ships had to spend
in port nearly 668 per cent of their
working days in the overseas trades
and 77 per cent of their working days
in the coastal trade; and

112
be
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{c) if so, the extent of truth in the
statement?

The Minister of Transport (Shri Raj
Bahadur): (a) Several schemes have
been and are being executed under
the successive Five Year Plan pro-
grammes for expansion of port faci-
lities and for accelerating the pace of
handling. At Calcutta, since 1852, two
berths have been added in the King
Georges Dock and the extension of
the Western Arm of the King George's
Dock is in progress. This extension
will provide holding space for g num-
ber of ships and overside discharge
facilities. A scheme for the construe-
tion of a new Dock system in the
deep water region at Haldia is in pro-
gress. A Contract has already been
awarded for the construction of a new
oil jetty at Haldia. At Bombay, the
Dock Expansion Scheme and the
Ballard Pier Expansion are under exe-
cution. The Dock Expansion Scheme
will provide four additional berths in
the Alexandra Dock besides releasing
for general cargo traffic the three har-
bour wall berths at présent used for
ferry services. The Ballard Pier Ex-
tension Scheme will add an additional
berth for large passenger liners.
Work on the two schemes is in pro-
gress and is expected {o be completed
by April, 1988. The possibility of
providing additional berths at a suit-
able site on the castern side of the
Bombay harbour is under investiga-
tion. At Madras, the new six-berth
Wet Dock known as the Jawahar Dock
has been commissioned. A mechani-
cal plant is proposed to be installed at
the Dock for handling iron ore. It is
alsg proposed to deepen the eastern
side of the Wet Dock 1o take vessels
of 35 feet draft. At Cochin, four addi-
tional general cargo berths in the
Ernakulam Channel have been built,
A new oil jetty to coter to the require-
ments of oil tankers that will bring
crude oil for the refinery is under con-
struction. The construction of an open
berth in the Ernakulem Channel for
handling coal is also under construc-
tion. At Kandla, the construction of
the fifth berth, except dredging, lhus
been completed. For Mormugao the
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development of a project report and
Master Plan are being drawn up.

In addition to crealing additional
berthing capacity at the major ports,
Government's policy hag been to in-
troduce mechanisation of cargo hand-
ling at th¢ ports progressively con-
sistent with the policy that the labour
should not be affected adversely and
do not suffer loss in  employments.
The ‘major ports in India provide
mechanised cargo handling facilities in
the shape of fork lifts, tractors, mobile
cranes, jitney motors gtc. These have
been acquired in large numbers in
recent years by the different ports.
These will be augmented according to
requirements and the equipment fur-
ither modernised wherever necessary.
The possibilities of providing modern-
ised bulk handling equipment at the
different ports are also  considered
from time to time. Some mechanised
facilities for handling of coal and iron
ore in bulk exist at Calcutta Port. A
silo is being installed at Kidderpore
Docks for mechanical discharge of
foodgrains. At the new Haldia Dock,
it is proposed to provide fully mecha-
nised facilities for handling coal and
ore in very large quantities, At
Bombay, the principal item of dry
cargo handled in bulk is foodgrains
which is unloaded from the ships by
machines. At Madras, semi-mecha-
nised handling equipment such as
transporter bridges cranes, electric
wharf cranes, locos, wagons cte, have
been provided for the handling of iron
ore, Grab cranes have been installed
at the coal berth to handle coal from
the ships" holds, It is proposed to in-
stul at Madras port a fully mechanised
ore loading plant to load about 2,000
tons per hour. At Vishakhapatnam,
two deep draft berths on the western
side of the northern Arm have been
completed and an ore handling plant
of 2,600 tons per hour capacity has
been installed, At Mormugao Port,
there is a privately-owned mechanical
ore loading plant in use at present.
I's capacity is limited. The possibi-
lity of devecloping mechanised  ore
handling at this port on a large scale
{s being examined. At Kandla, two
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berths have been eguipped for hand-
ling grain by machines, New major
ports are being developed at Paradeep,
Mangalore and Tuticorin. Facilities
at intermediate ports, such as Okha,
Porbandar and Cuddalore are being
improved, Railway facilities at the
ports are being improved wherever
necessary. Piece rate schemes are
being extended.

The Government of India are, in
fact, continuously exploring every
possibility of eliminating delays to
ships.

(b) and (c). The speech by Shri A.
Ramaswami Mudaliar referred to in
the Question was delivered in Septem-
ber, 1864, i.e., nearly a year ago when
there was acute congestion at some of
our ports due to a variety of reasons.
The figures regarding time spent in
ports referred to in the question in
fact relate to the year 1963-64. Shri
Mudaliar's figures include the trme
spent in foreign ports also, Further,
every cargo ship must necessarily
spend time in ports for loading and
unloading. The mere presentation of
certain overall figures of time spent
by a ship in ports and at sea during a
given year is no indication of unne-
essary delays suffered at ports. In
fact, Shri Mudaljar's speech refers also
to time spent in dry doking, tmme
spent in special survey, delays due to
rain and weather, strikes, other labour
troubles, slow arrival of export car-
goes and delays in focign ports. Fur-
ther, coasta] vessels which make com-
paratively short voyages and call at
several coastal ports must necessarily
spend a large percentage of their
working days in ports.

Central Fish Marketing Corporation

[Shri P. Venkatasubbaiah:
| Shri Ravindra Varma:
Shri Ram Harkh Yadav:
" Shri Indrajit Gupta:
Shrimatj Renuka Barkataki:
LShri Raghunath Singh:

113,

Will the Minister of Food and
Agriculture be pleased to state:
{a) whether it is a fact that the
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Central Fish Marketing Corporation
is expected to start functioning this
year;

(b} if so, what will be the organi-

zational set-up of this Corporation;
and
(c) what will be the main pro-

grammes that the
take up?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
D. R, Chavan): (a) Yes.

corporation will

(b) The Corporation is proposed to
be set-up as a limited company
incorporated under the Comparies
Act, 1856. It is also proposed to
confine its shares to the Central
Government, the Government of West
Bengal and the other participating
State Governments.

The Corporation will have a Board
of Directors consisting of 11 members.
These members include the Chair-
man and the Managing Director of
the Corporation and 9 other repre-
sentatives from  Central Ministries
and State Governments including
West Bengal. The administrative
sel-up of the Corporation will consist
of the following divisions to start
with:—

(1) Administrative and Accounts
Division,

(2) Purchase Division.
(3) Sales Division.

Sub

t Divi-
The Corpo-

tly a Develop
sion may also be added.
ration will establish procurement
centres at suitable places where
important fisheries exist.

The Managing Director wil! be
supported by a Secretary and other
necessary technical and administra-
tive staff.

(¢} The main programmes that the
Corporation is to take up, are pro-
curement, iransportation, storage,
distribution and sale of flsh in the
Calcutta market, both retail :nd

wholesale, through its own stalls as
well as through commission agents
with a view to ensuring fair price to
the producers in India and making
fish available to the consumers at a
reasonable price. In addition to fish
produced in West Bengal itself, ‘he
Corporation will arrange to procure

fish from other States in India as
well as East Pakistan, if necessary,
Besides, the Corporation will also

take up developmental activities for
increasing production of fish by grant-
ing incentives to the fishermen, by
taking on lease or hire water-areas,
reservoirs, estuaries, ete.

Adoption of Children

[ Shrl Sham Lal Saraf:
114, 4 Shrl Heda:
| Shri Yashpal Singh:

Will the Minister of Law be pleased
to state:

(a) whether there is growimg pub-
lic opinion in the country in favour
of bringing the Law on the Adop-
tion of Children up-to-date; and

(b) if so, whether Government
contemplate to amend the present
Law on the subject suitably?

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao): (a)
Yes.

(b) The matter is under examina-
tion of the Government.

ALF P
Programme

115. Shri Inder J. Malthotra: Will
the Minister of Food and Agriculture
be pleased to statc:

(a) whether the agriculture deve-
lopment programme now undertaken
in Mandi District of Himachal Pra-
desh under the Indo-German colla-
boration is being extended to other
States as well; and

{b) if so, the names of the Districts
of these States in which it 18 being
extended?
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The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) Some of the
State Governments have put forward
proposals for the extension of the
Indo-German Agricultural Project, on
the Model of the Mandi-Project in
Himachal Pradesh, to some hilly dis-
triet in their States. The matter is
under negotiation between the Gov-
ernment of India and the Embassy of
Federal Republic of Germany. No
final decision has been taken in the
matter.

(b) Question does not arise.

Agricultura]l Prices Commissjon

[ Shri Inder J. Malhotra:
116. J Shri M. L. Jadhav:
") Shri Jedhe:
| Shri P. R. Patel:

‘Will the Minister of Food and Agrl-
-culture be pleased to state:

(a) whether any representation has
been given to the farmers on the
Agricultural Prices Commission; and

(b) if so0, in what form?

The Deputy Minister in the Minis-
4iry of Food and Agriculture (Shri
Shahnawaz Khan): (a) and (b). It is
proposed to constitute a  Panel of
Farmers representing different crop
complexes in the country to assist
the Agricultural Prices Commission,
State Governments have been addres-
sed in the matter of selection of
members of the Panel. Replies from
a few Slates are still awaited.

Employees' State Insurance
Corporation

117. Shri D. C. Sharma: Will the
Minister of Soclal Security be pleased
to state:

{a) whether it is a fact that a Pay
TFixation Sub-Committee was set up
under the Employees' State Insurance
-Corporation in April, 1963;

(b) if 50, the progress made by the
Sub-Committee during the last two
‘years;
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(c) the reasons for the delay in
finalisation of the report;

(d) the total expenditure incurred
so far;

(e) when it is likely to submit its
report to the Corporation; and

(f) the time the Corporation pro-
pose to take to examine and imple-
ment the report?

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao):
{a) Yes, a Pay Fixation Sub-Com-
mittee was set up on 15th October,
1962,

(b) and (c). The report was sub-
mitted to Government on 9th August,
1965.

(d) Rs. 82,778/- approximately.

(@) The report has already been
submitted to the Corporation.

(f) The Corporation has also adop-
ted the report and forward it to the
Central Government for consideration.
The Corporation will implement the
recommendations after the Central
Government convey their decision.

Unemployed 5. C. and Backward
Classes Persons

118 J Shri Guishan:
* 7 Shrl Onkar Lal Berwa:
Will the Minister of Seclal Security
be pleased to state:

(a) the number of persons belong-
ing to the Scheduled Castes and
Backward classes who are still un-
employed (State-wise);

(b) the number of such Scheduled
Castes and Backward families who
have not been provided with housing
accommodation (State-wise); and

(e) if so, the steps taken to pro-
vide them with employment and
housing accommodation?

The Deputy Minister in the Depart-
ment of Social Security (Shrimati
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Chandrasekhar): (a) A  statement
showing the number of Scheduled
Castes and Scheduled Tribes, State-
wise, who are unemployed as per the
Live Register of the Employment
Exchanges as on 31-12-84 is laid on
the Tab'e of the House. |Placed 1in
Library, see No. LT-4500,65). The
Employment Exchanges do not main-
tain the statistics of the unemployed
persons among the Other Backward
Classes.

(by It has never been the intention
nor is it possible to provide houses
to all Scheduled Castes and Backward

families. No statistics are, therefore,
avajlable about the number of
Scheduled Castes and Backward

tanilies who do not own a house or
have not been provided with a house.
The time and labour involved in rol-
lecting this information will not be
commensurate with the results which
might flow from collection of such
statistics. Besides, the ferm  Back-
ward families used in the guestion is
too vague as on the basis of econo-
mic criterion a high percentage «of
the country's population can be term-
ed as relatively Backward.

(ct In the matter of employment,
the following steps have been taken:—

(i) The reservations for  Sche-
duled Castes and Scheduled
Tribes have been made to
the extent of 12% and 50%
respectively  in vacancies
filled by open competition
and to the extent of 18 2i3%
mwnd 57, if the recruitment is
made otherwise than by
open  competition. In the
case of posts filled by promo-
tions, the reservations ure
made to the extent of 12§%
for Scheduled Castes and
5% for Scheduled Tribes in
Class TIT and Class IV posts
filled by promotion by selec-
tion or through departmental
compelitive examinations, in

844 (AQ) 1.SD—4

Written Answers 350

grudes to which there is no

direct recruitment.
(iiv As regards provision of hous-
ing accommodation the Minis-
try of Works & Housing have
various schemes such as the
Subsidised Industrial Hous-
ing Scheme, the Slum Clear-
ance Scheme, the Low Income
Group Housing Scheme,
Village Housing Scheme elc.
whose benefits go to the gene-
ral public including Schedul-
ed Castes, Scheduled Tribes
and Other Backward Classes.
These benefits are further
supplemented by the special
schemes for housing included
in the successive Five Year
Plans under the programme
for the welfare of Backward
Classes.

National Highway in Madhya Pradesh

[ Shri Vidya Charan Shukla:
119 J Shri A. 8. Salgal:
"] Shri J. P. Jyotishl:
[ Shri Wadiwa:

Will the Minister of Transport be
pleased to state:

(a) whether any proposal has been
received for the inclusion of the
Jabalpur-Raipur road and Kandla-
Calcutta road passing through Madhva
Pradesh in the National Highway
Scheme: and

(b) if so. the decision taken by
Government thereon?

The Deputy Minister in the Minis-
try of Transport (Bhri Ahnied
Mohioddin): (a) and (b). Yes. Sir.
A proposal for adding to the existing
National Highway System the Jabal-
pur-Raipur road and the Kandla-
Calcutta road passing through Madhya
Pradesh has been received from the
Committee of Members of Parliament
{rom Madhya Pradesh. So far as the
Kandla-Calcutta road is concerned,
there is already a road on that align-
wment which is entirely a National
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Highway (N.H. No.6) in Madhya Pra-
desh.  As regards the Jabalpur-Raipur
road, the proposal will have to await
till funds become available for the
expansion of the present National
Highway System when all proposals
for new national highways would
be considered according to their
inter-s¢ merits and the availability
of funds. No funds are available
for making new additions to  the
existing National  Highway System
at present.

0Old Age Pension Scheme in Kerala

[ Shrl Maniyangadan:

120, 7\ Shri Mohammed Koya:

Will the Minister of Soclal Security

be pleased -to state:

(a) the number of persons who had
been given aid uhder the Old Age
Pension Scheme in Kerala State du-
ring the year 1964-65;

(b) whether all persons recommen=
ded under the scheme have been
given the aid;

(e} if not, the number .of persons
left out and the reasons therefor;

td) how many persons have been
recommended in Kerala State during
the year 1065-86;

te) whether all or any  of them
have been given aid and if so, their
number; and

(f) if not. the reasong therefor?

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao):
{a) 1o (f). The information has been
called for from the Governmen! of
Kerala nnd will be laid on the table
of the Sabha as seon os available.

Rationing

{ Shri Maniyangadan;

| Shrimati Renuka Ray:
121. { Shri Solanki:

| Shri Narasimha Reddy:

| Shri P. K. Deo:
Will the Minister of

Food and
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Agriculture be pleased to state:

ta) the places in India where ra-
tioning has been introduced for the
supply of food materials to indivi-
duals;

(b) since when rationing has star-
ted in each of these places;

(¢) the quantum of ration sup-
plied to an individual in each of the
places;

(d) whether there js any proposal
to increase the guantity supplied in
any of the places; and

te) if so, the names thereof?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
D R, Chavan): (aj Statutory raticn-
ing of foodgrains has been introduced
in Calcutta Industrial Area.
in Cal-

(b) Statutory rationing

" cutta was iptroduced from 5th Janu-

ary, 1965,

(¢) The guantum of ration in Cal-
culta is 120 Kgs. each of rice and
wheat andlor wheal products per
adult per week and half that quan-
tity per child up to the age of 8
years, A heavy manhal worker is
entitled to an additional ration of
800 grams of wheat and'or its pro-
ducts, o

(d} and (e). No increase in the
quantum of issue is conlemplated at
present.

Supply of Rice to Kerala

122, Shri Maniyangadan: Will the
Minister of Food and Agriculture be
pleased to state:

(&) the quantity of rice supplied to
the Kerala Government since the
starting of informal rationing in that
state;

(b) the dailv ration allowcd for ar
individual;

(e) the quantity of wheat supplied:
and
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(d) the offtake of rice and wheat
respectively in each month since’tihe
starting of informal rationing?

The Deputy Minister in the Minis-

try of Food and Agriculture (Shri
D. R. Chavan): ({(a) to {c). The
total quantity of rice supplied to

Kerala by the Central Government
since the introduction of informal
rationing from 1st November, 1964 up
to the end of July, 1965 was about
6.44 lakh tonnes. During the same
period the guantity of wheat supplied
to Kerala by the Central Government
was about 273 lakh tonnes. The
scale of ration at prescnt in force in
Kerala is 380 grams per gdult per day
consisting of 200 grams of rice and
160 grams of wheat.

(d) The figures of offtake of rice
and wheat during cach month since
the introduction of informal ration-
ing in Kerala are given below:
Month Offtake in thousand

Tonnes
Rive Wheat and
W heat
Products
November, 1964 491 23 6
December, 1964 9.1 FES]
January, 1965 2.5 s
February, 1gfs fig % ELW
March, 1965 LI 25 3
April, 1964 67 2 24.0
May. 1965 8¢ 2 113
June, 1965 0.1 7.1
July, 196« K

91.0 2R

Rehabilitation of Women expgsed to
Moral Danger

123. ShrimAti Jyotsna Chanda: Wil
the Minister of Social Security be
pleased to statc the steps taken so
far, Statewise. for rescuing and
rehabilitating  women cxposed o
moral danger?

The Depuly Minister in the Minis-
try of Law (Shri Jaganatha Rao):
The information is being collected
from the State Governments and will
be laid on the table of the House in
due course.
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Mangalore Harbour

124. Shri Basappa: Will the Minis-
ter of Transport be pleased to state:

(a) how far the work regarding
construction of a new  harbonr at
Mangalore has progressed; and

(b) when il is likely to be com-
pleted? -

The Minister of Transport (Shri
Raj Bahadur): (8) The progress has
been as follows:—

The construction of 247 staff quar-
ters has been completed. The
construction of interna) roads
in the staff colony and the pro-
vision of water and electricity
for the siaff colony have also
been completed. The first
stage of the permancnt Ad-
ministrative  Office  Building
costing Rs. 4 lakhs has  been
completed and the building «
cupied, The second stage of the
Administrative Office  Building
costing Rs. 425 lakhs is in pro-
gress A number of godowns,
stores, garages for vehicles and
a temporary workshop has also
been completed. A first class
Meteorolorica] Observalory has
been set up at Panambur and
is functioning. The Quality
Control Laboratory Building js
nearing completion. The Pri-
mary Health Centre Building is
in progress. The consiruction
of approach roads (n quarries
which was entrusted 1o the
State PW.D.  is alco making
good progress. The levelling®
of the high ground in the area
of the harbour eslate and rais-
ing of the low-lving places
within the harhour  estate has
been taken up.

Land required for the Project =
being ncquired, An area of
839:99 acres of private lands
and 13515 acres of Govern-
ment lands has slready becn
acquired. Further acquisition
proceedings  are in progress.
The tolal area sanclioned for

. acquisition is 2178 acres
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The railway link from Mangalore
Railway station to the harbour
site is in progress. The layout
of the harbour has been fina-
lised. The designs of the major
structures, such as breakwaters
and the general cargo berths,
have  also been  finalised.
Tender documents are under
preparation. A detailed project
report and an  estimate for
Rs. 268 crores has been
prepared.

(b) The programme drawn ﬁp is
to complete the consiruction

of the
port by 1969,
Beggars in Delhi
125. Shri Surendra Pal Singh:

Will the Minister of Soclal Security
be pleased to state:

fa) whether it is a fart that a large
number of beggars are operating in
Delhi und New Delhi in spite of the
Act for removal of begging;

(b} if so, the steps Government
propose 1o take to eradicate this evil:
and

(¢) whether Government have made

any survey 1o assess the money
which the beggars in Delhi coliect
annually?

The Denvty Minister in the Minis-

try of Law (Shri Jaganatha Rao):
(8} Yes, Sir.
4b) A more vigorous implemen-

tation of the anti-beggary laws, ex-
pansion of the institutional services
for peesong found begging and, it
necevsary,  also amendment of the
existing anti-heggary  lawa with a
view 1o making them more effective
arc some  of the measures under
contemplation of the Government for
eradicating beggary.

tey No, Sir.
Import of wheat from Australia

. 126. Shrl Jashvant Mehta: Will the
Minister of Food and Agricultare be
pleased to state:

ta) the quantily of Australian
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wheat imported so far during  {his
year; and

(b} if 50, the cost of the freight

paid in foreign exchange?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri D.
R. Chavan): (a) 324.2 thousand metric
tons of wheat was imported from
Australia in 1965 upto 31-7-1965.

(b} Rs. 131:49 lakhs.

Panel of Agriculturists

[ Shri Jashvant Mehta:
l.l'l'—] Shri P. C. Borooah:
"} Shri P. R. Chakraverli:
| Shri M. N, Swamy:

Will the Minister of Food and Agri-
culture be pleased to state:

(o) whether the panel of leading
agriculturists has been constituted to
advise on the implementation of agri-
cultural programme in  the different
fields;

(b) the termg and reference of this
panel;

(¢) whether it is a fact that repre-
sentatives of  the manufacturers of
fertilisers, pesticides and  tractors
have been invited to join this parel;
and

(dd) whether any time lim:t has bewn
given to the panel to submit
repurt?

s

The Deputy Minister jn the Minis.
try of Food and Agriculture (Shri
Shahnawaz Khan): (a} Yes.

(b} There are no specific terms of
reference of this Panel. The Panel
will meet as often as necessary and
consider and advise on matters refer-
red to it by the Minister for Food
and Agriculture who will be the
Chairman of the Panel. Matlers
could be referred to it by the Food
Corporation of India also.

() No

(d) Wo; The Panel is not required
to submit gny reporl.
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Sugar Production

Shri Jashvant Mehta:
Dr, Mahadeva Prasad:
J Shri Tridib Kumar
1 Chaudhuri:
| Shri M. L. Jadhav:
| Shri Jedhe:

Will the Minister of Food and Agri-
culture be pleased to state:

128,

fa) the production target of sugar
thig year:

(b} the actual production of sugar
up to the end of 30th June, 1965:

(¢} whether the Governments of
Maharashtra and Gujarat have de-
manded the abolition of sugar con-
tro] in the light of substantial pro-
duction; and

td) if su, the reaction. of Govern-
ment thereto?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
D. R Chavan): (a) No target as
such for production of sugar was
fixed for this year.

(b) 31-30 lakh tonnes.

(¢} Yes, Sir. Such
have been made.

suggestions

{dy Government propose 1o conti-
nue controls for the present in order
to build up a buffer stock.

Nationa] Instltute of Marine
Technology

129. Shri D. C. Sharma: Will the
Minister of Transport be pleased to
state:

(a) whether the question of estab-
lishing a National Institute of Marine
Technology has meen considered: and

(b) if so, the decision taken in
the matter?

The Minister of Transport (Shri
Raj Bahadur): (a} and (by. The
matter is under consideration by the
National Shipping Board. On receipt
of their recommendation, the matter
will be examined further by the
Government.

SRAVANA 26, 1887 (SAKA)

Wiitten Answers g5,

fawin oy

el AEgw WAW -

130, - s
| ot sTN giya:

1 waafas faww qar akem
&Y gg T I Fav &7 fw

(%) z# 797 2w § farrr-medi
1 g7 Fear faAar &,

(=) #ar fagie-goei &1 qaed
foar a1 =1 ) Wl

() @ faer= =zl &1 fod oare
77 A fEar amam ?

wraifaw fawm xay wEwC Sweg
® g (sft wo wo wiW) : (%)
nF. faEew AWLTEA 07 Rl wAT
[qrereiem & et om o ¥fw T Eem
g fY—1501165] 1

(=) @ (n). qaiza & fm 5w
a¥17 1 1€ wEAvy AfY &, Aarfy ¥ew
a1 & gorafa® w151 & fam aoe dmrai
& qA: afv{Iwa ¥ 997 71 qAHF-A97 77
FErar &

afwifoa & afae

131. ¥lo WE@s WX . A7
amufow feers e afere 541 a7
T T oww w1 fE o

(%) am a7 == ¥ f& arerdy
wfusrfrai w1 nw *3 mEmf=u #
afwmer m % fg afrest 7 - v
Fomr; =5y

(=) afzet, #1797 29 & A7-003
7 Azeg w7
amnfaw fawm aay SEEIT HATeE
# Fqif (o o wo uiw) (%)
AT wdl A% fagr7 o vax wa
grefiaw waear & § o



AUGUST

159 Written Answers

(=) ag 9sd fF 29 7 ¥4 7
oo gt ATHY &17 ® ITAT

Narmada Bridge
132. Shrl Jashvant Mehta: Will the

Ministey of Transport be pleased lo
state:

(a) whether the consteuction  of
Ivarmada Bridge on  the Bombay-

Ahmedabad Highway has been sanc-
tioned;

thi il so. the total cost of the pro-
Jeet; and

{1 the progress made in the mat-
ler s far?

The Depuly Minister in the Minis-
try of Transport (S8hrl Ahmed
Mohiuddin}: (a) and (¢). The pro-
jeet for a new  bridge over the
Narmada on National Highway No. &
in Gujarat has been inzluded in the
current Plan, and it has been decided
to site it at  Zadeshwar a few miles
upsteeam of the existing weak bridge.
The plans and estimate for the work,
received from the State Government,
are under examination, and will  be
sanclioned shortly.

(by The bridpe is estimateg to cost
about Rs. 3 crores,

Rudar Sysiem at Airports

[ Shri P. C. Borooah:
Shri P. R. Chakraverti:
Dr. P. Srinivasan:

| Shri Paramasivan:

| Shri Inder J. Malhotrs:

Will the Minister of Civil Avia-
tion be pleased te stalo:

133.4

(a) how many Airportsy have 30
Tar been provided with radar svs-
tem;

tby how many and which of lhe
Airports have not so far been equip-
ped with radar and which of them
are in the border areas; and

tey which of the Airports are to
he equipped wilh such & system
during this vear?
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The Minister of Transport (Shri
Raj Bahadur): (a) The three inter-
national airports at Bombay, Calcutta
and Madras have been provided with
radar system.

(by Excem
tioned above, no other airport
been cquipped with radar.

tor the airports men-
has

(c) None, but therc are pluns to
instal gy radar svstem at Palam with=
in about 18 to 24 months.

Fat conlent in Standard Milk

134, J Shri D. C. !t'ihlrma:
1 Dr. L. M: Singhvi:

Will the  Minister of Food and
Agriculture be pleased to state:

(ar whether it is a fact that  the
fat content in the standard milk is
the same as that of toned milk and
not 5 per cent as promised by the
Dethi Milk Scheme:

(hY whether eomplaints have been
received by Government in this re-
gard;

{ey if so, the reaction of Govern-

“Mrent_thereto; and

(d) the steps proposed to be taken

in the matter?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (s} No. The
standardised milk issued by the Delhi
Milk Scheme contains 5 per cent fat
us compared with 3 per cent fat con-
tained in toned milk.

(b) No.
(cy and (d). Do not arise.

Applicd Nutrition Programme

135. Shri P. C. Borooah: Will the
Minister of ( ity Devel t

and Cooperation be pleased to state:

{a} the progress so far made in the
implementation of the applied nutri-
tion programme; and

(b) which parls of the country have
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not so far been covered by the pro-
gramme?

The Deputy Minister in the Mllm—
try of C t and
Cooperation (Shri B. S. MurthyL (al
The Applied Nutrition Programme
is  being  implemented in 200
Community Development Blocks. A
statement indicating the Statewisc
position of blocks is laid on the table
of the House. | Placed in Library, sre
No. LT-4502 /65].

ity Dev

1h) The States of Asssfn.  Bihar,
Gujarat, Jammu and Kashmir, Rajas-
‘han, Nagaland and Union Territories
of Manipur, Tripura, NEFA Pondi-
cherry, Andaman & Nicobar Islands
and Goa arc vet to implement the
programme.  Draft subsidiary  plans
of operations from  Assam,  Bihar,

Gujarat, Jamiu and Kashmir, Rajas=

thap and Goa have been received and
will be finalised soon. Others  wsre
expecied to draw up subsidiary plans
in the near future.

" Supply of Fertilizers for Jule Cuiti-
vation

136." Shri Raghunath Singh: Wl
the Ministey of Foed and Agriculture
be pleased lo state:

(a) whether it-is a fact that Raw
_Jute Affairs Committee of IJMA ex-
pressed its dismay at the official apa-
thy and attitude concerning jute-deve-
lopment because of failure of the Gov-
ernment of India to supply any furm
of nitrogenous fertilizers for jute
fields in West Bengal and Bihar; and
reacticn

(b) ir so, Government's

thereto?
The Deputy Minisier in ther Minis-
try of Food und Agriculture (Shri
~ Whahnawaz Whan): (a) The Govern-
ment has npot received any official in-
fopmation from the Indian Jute Mille'
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Assorvialion.  The Assoriation, how-
ever, appears to have issued a Press
Release 10 this effcet.

(b} In view of the cmergency creat-
ed by prolonged drought, the Gov-
ernment of India  has taken  steps to
supply 2500 tonnes of urea to West
"Bengal and 250 tonnes to Orissa for
the spray fertilisalion of jute crop.
The cost of this fertiliser amounting

to Rs. 1568 lakhs has been met  in
full by the Government of India. In
addition, the Government of India

has also allotted a special quota of
18172 tonnes of nitrogenous fertilisers
to Bihar, West Bengal, Tripurn and
Andhra Pradesh for-=oil application
to jute and mesta crops.

Prospect of Rainfall

137. Bhri Raghunath Singh: Will
the Minister of Civlh 'Avistion be
|)i\::|2d in state:

(u; the prospects of rainfall  uand

monaoong all over Indig during this
vear; and

(b) whether forecasting in this res-
peel has pot proved satisfactory?

The Minister of Transport (8Shri
Raj Bahadur): (a) The monsoon rain-
fall during this year is likely to he
slightly below normal.

tb) Forecasting in this respect has
generpally proved satisfactory.

Calro Alrport
138. ShA unath Stngh: Will
the Mirlster of Aviation be
pleased.fg starte: to.
(a) whether it is g fact that the

International Federation of Air Pilots
Association has recommended - that
Calro Airport should not be used in
the night; and

tby if so,
thereto?

Govermment's  reaction
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The Minister of Transport (Shri Raj
Bahadur): (a) and (b). The Indian
Pilots' Guild wrote to Air-lndia man-
agement on 23rd July, 1065 statirg
that, on the recommendalions of the
International Federation of Air Linc
Pilots Association  (IFALPA), the
Guild issued a directive to its mem-
bers op 16th July, 1865 that they
should not land on Runway 34 at
Cairo Airport during the hours of
darkness,  This, according to them,
was mainly due to curtain deficiencies
in Air Traffic Control, Radio Aids and
Aerodrome Ground Aids

Considering all factors, the man-
agement had, in the meantime, laid
down detailed procedure to ensure
safe operation at Cairo Airport at
night and the Commanders of the
Corporation were following lhe same.
Flights of Air-India, were thereforc
not affected.

Calcutta Port

[ Shri Solanki:
129, J Shri P. K. Deo:
7| Shri Narasimha Reddy:
| Shri Raghunath Singh:

Will the Minister of Transport be
pleased to state:
(a) whethey it is a fact that the

Calcutta Port Commissioners arc con-
templating to  increase the port
charges to meetl the deficits in  1965-
66 budget;

(b) whether it is also a fact thet
port charges in Calcutta are the high-
est in the country and has been in-
creased by over 70 per cent during the
last eight years;

(e) whether the JCC have suggested
that any further rise in the port
charges will seriously affect the trade
und price structures and have urged
for g downward revision of the rates;
and

(d) if so. Government's decision in
thix regard?

The Minister of Transport (Shri
Raj Bahadur): (a) to (d). The Cal-
cutta Port Commissioners anticipated
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a defieit of Hs, 56.6 lukhs in their reve-
nue budget in 1985-66, 1n addition, a
liability of about Rs, 80 lakhs arose on
account of implementation of the re-
commendations of the Wage Board for
Port and Dock Workers granting in-
terim relief and increases in dearness
allowance. I, therefore, became
necessary for the Port Comnissioners
to increase the charges for the vari-
ous services rendered by them to meet
the deficit.

The charges levied at the Port of
Caleutta are higher than the charges
levied at other Indian Ports on ac-
count of the river due levied by them
to cover the cost of Hooghly River
conservancy which amounts to about
Rs. 4.5 crores every year. If the river
due is ignored, the charges would com-
pare favourably with the charges at
other major ports, The other major
ports have not to incur any river con-
servancy charges like Caleutta. The
average of the percentages of increa-
ses in the wvarious port charges over
the last eight years will be about 52
per cent.

Only the Oriental Chamber of Com-

merce  represented o Government
apainst the incrcase in  the port
charges. The Port Commissioners, in-

cluding those representing the various
Chambers of Commerce, approved the
increase in port charges.

The increase in port charges has
been sunctioned by Government and
are effective from the 1st August,
1965, except that the increase in the
charges on railway is effective from
the 8th July, 1965

LAC.
[ Shri Solanki:
Shri P. K. Deo:
Shri Narasimha Reddy:
Shri M. L. Jadhav:
Shri Jedhe:
Shri M. N. Swamy:
Shri Kolla Venkaiah:
Shri Laxmi Dass:

| Shri Basappa:

Will the Minister of Clvil Aviatlon

be pleased to state:

(a) whether the FICCI has

|
140. -il

com-
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plained against the frequent and ab-
normal delays in the flights of IAC
aireralt particularly where Caravel-
les are operated and also against the
quality of food and tea served on
plane;

(b) whether Government have in=
quired into these charges; and

(e} if so, the steps being taken in
the matter?

The Minister of Transport (Shri Raj
Bahadur): (a) and (b). The Indian
Airlines Corporation received a com-
plaint from FICCI and enquired into
the charges made in the complaint,

(¢) The

Corporation themselves

have been concerned over the large
number of delays that have been
oceurring in their services and are

muking every effort to improve their
punctuality within the limilations im-
posed hy paucity of aireraft and crew

According to a recenl survey of
passenger reaction conducted by the
Corporation, the food served on LA.C,
flights is not considered as generaliy
bad. However, the Corporation are
making efforts to improve the quality
of their food particularly of the food
uplifted from airport restaurants.

Caravelle for 1A.C.

141 [ Shri P. R. Chakraverti:

" 7| Shri P. C. Borooah:

Will the Minister of Clvil Aviation
he pleased to state:

ta) whether it is wa fact that the
Indian Airlines Corporation propose
to procure more Caravelles this year;

(b) if so, how many and at what
cost: and

(c) the routes on which they will
operate?

The Minister of Transport (Shri Raj
Bahadur): (a) Yes, Sir.

(b} Two more Caravelle aircraft are
due for delivery to the I.A.C. this
year, one in November and the other
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in December, 1965, The tolal cost of
the two aircraft together with spare
engines and other spares and stores is
Rs. 481.00 lakhs.

(el With the arrival of the iwo
additional Caravelles, the total fleet of
six Caravelles is planned to be used
for operating the following services —

1. Delhi-Bombay —Four frequencies daily
each wuy,

2. Dethi-Caleutta—Two frequencies each
way Jduily,

. Delhi-Hyderabad 7

. Hyderabad Madras |

. Madras- Calcurta

. Madras-Bombay

. Bombhay-Banga'vre

. Bombay-Hyderabad J

- Bombay-Karachi or| Possibly three
Delhi-Karachi [ times a week,

One frequency
daily each way.

s -

b

Scarcity of Rice

[ Shri Rameshwar Tantia:
| Shri R. Barua:
142, 1 Shri D. D. Mantrl:
Shri Basumatari:-
L Shri 5. M. Banerjee:

Will the Minister of Food and Agri-
culture be plessed to state:

(a) whether Government's atien=
tion has been drawn Lo the news item
published in ‘Hindustan Times' of the
1st July, 1865 regarding the disappeur.
ance of popular varieties of rice such
as coarse sela, begmi and golden
basmati which are sold at control rate
from the wholesale market of Delhi;
and

(b} il «n, the arfion taken by Gov-
ernment in the matter?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
D. R. Chavan): (a) Yes, Sir,

(b) The Delhi Administration hay
been trying to increase the availability
of rice in Delhi by persuading the
wholesalers to ensure a steady flow of
rice from Punjab to Delhi. Arrange-
ments have also been made to import
immediately 1700 tonnes rice from
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Ultur Pradesh and Punjub and to have
it distributed through conperatives.

Research on Forest Trees
143 Muharajkumar Vijaya Ananda:

Will the Minister of Fopd and Agri-
cullure be pleased 1o slate:
{a) the pgrant given by the U 5

Department of Agriculture [or Seien-
the

tisty in Universities  to study
development of cells and  tissues of
forest trees particularly  conifurous,

during 1964-65:

(1 the names of Universities where
such researches are 10 be conducted?

angd

The Depuiy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) The US.
Drpartment of Agriculture-has given
a prant of R, 836,865 for research on
“Tissue and Cell Culture of pines and
allied conifers' at the Delhi University
for o period of 5 years. The grant
was made effective on the 30th March,
1965,

(1) Research on this aspect will be
conducted wt Delhi University for the
present

Russian Merino Sheep

144. Maharajkumar Vijaya Ananda:
Will the Minister of Food and Agri-
culture he pleased 1o state

(11 whether the 25 Russian Merino
“Sheep received from  Russia  have
acrelamatized to the climiate a1 Abu;

(b1 when they are likely to be sent
te Jaipur: and

te) the progress made by the Indian
experls 1o evolve an indigenpus breed
by making use of the above sheep?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawas Khan): (a) Yes.

(b} The shcep have been shifted to
Jaipur on the 168th April. 1966 %

(¢) A™programme for undertaking
trinls in cros: breedineg is  being in-
itlated by the State Government,

15, 1965 Wrirten Answers 368

Milk Plants

145. Maharajkumar Vijaya Ananda:
Will the Minister of Food and Agri-
cullure be pleased to state:

(a) progress made in the construc-
tion of two composite milk plants at
Vijayawada and Miraj;, and
construction  work
be

(b) when the
will be completed and the plants
put into commission?

The Deputy Minister in the Minis-
iry of Food and Agriculture (Shri
Shahnawgz Khan): (a) and (b), The
construction  of the dairy factory
building at Vijayuwadu and the two
chilling centres at Veerankilock and
Hanuman Junction is  progressing
according to schedule, The railway
siding ol Vijayawada is also nearing
completion. One chilling centre at
Pamarru has been completed and
necessary machinery installed, About
5000 litres of milk collected from the
surrounding villages are processed at
this centre and transported to Hydera-

r

bad on pilot basis. According to the
time Fchedule fixed, this project is
likely to be commissioned in the

middle of 1966, after the installation
of the machinery donated by the
UNICEF which has already urrived at
sile,

As regards the Miraj project, neces-

sury land has been acquired and

building construction is fast prog-
ressing. =This project"has  been in-
cluded under the Danish  Credit as

far as dairy equipment is concerhed.
Part of the equipment has already
arrived. The project is likely to be
eommissioned by the end of 1966,

Joint Farming Co-operatives

146. Shri Raghunath Singh: Wwill
the Minister of Community Develop-
ment and Cooperation be pleased to
state '

~ {2) whether it is a fact that work-

ing of joint farming co-operatives
have proved to be a failure and
Madras Gevernment has decided. not
to register new co-operatives;
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(b} whether Government have
made an ussessment of the working
of these socielies; and

(e) if so, the result thereof?

The Depuly Minister in the Ministry
of C i P t and Co-
operation (Shri B. 8. Murthy); (a) to
(). A review made by the Committee
appuinted by the Madras Government
1o examine the working of joint farm-
ing soc.~lies and the personal ap-
praisal carried out by Joint Registrar
(Farming) in respect of a few socie-
ties revealed that there were certain
deficiencies and bottlenecks which
hampered the growth of such socie-
ties. The State Government, there-
fore, arrived at the following tenta-
tive conclusions:

(i) it is betler not to stari any
mnore  joint farming and
collective  farming  societies
while there is pno objection to

Y Dev

start individual or (tenant)
farming cooperative socie-
ties;

(i1} the working of all farming

sociclies which have already
been started may be exa-
mined critically and action
way be taken to consolidate
thoze societies which can be
revitalised and made to work
successfully,

Al ity meeting held on 30-6-1965,
the Stale Cooperative Farming Board
whilst generally endorsing these con-
<lusions. made the following recom-
mendations:

(a) No target need be fixed for

organisation of joint or
collective farming societies.
There may be however, no

objection to
joint farming  societies, if
small pattadars wvoluntarily
come forwarg provided they
are genuinely intérested in
the formation of such socie-
ties, and there is good scope
for the suceessful working;

organising - of’
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(by The State Government might
obtain from the Government
of India, details of joint farm-

ing and collective farming
socielies  in other  States,
which have worked success-

fully in actual operation, and
depute their officer o these
sovieties for studying their
working:

The working of the existing
societies might be critically
examnined and action tuken,
wherever there is scope, to
consolidate the societies 1o
render necessary  cominen
services to the members in
the development of  lands,
provision of irrigation faci-
lities, etc, The cultivation
operations in these societies
may, however, be left to be
done by the members indivi-
dually; and

(c

The State Registrar mav {1ke
steps to wind up the wffairs
of other societics which can-
not he made 1o work success-
fully.

{dy

There is thus no total ban on the

organisation of new joint farming
sovieties, Where there is likelihood
of such socletics gperating success-

fully, they can even now be orga-

nised,
Procurement of Foodgrains
[ Shrl Kolla Venkaiah:
147 Shri M. N. Swamy:
"] Shri Laxmi Dass:
| Shri Sidheshwar Prasad:
Will the Minister of Food and Agri-
culture be pleased to slale:
(a) the guantities of different food-
" grains procured or secured by the
Food .Corporation of India in diffe-
rent States this year so far;

(b) the storage arrangemenis made
by the Corporation;

{c) the cost of the arrangements;
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{d) the mechanism for procuring or
securing the foodgraing for the Cor-
poration;

te] the  quantities  distributed 1o
different Stedes this year; and

(f) the mechanism used for distri-
bution by the Corporation?

The Deputy Minister in the Miniy-
try of Food and Agriculture (Shri D.
R. Chavan): (a} The quantities of
rice taken over by the Corporation
from the Governments of Andhra
Pradesh and Mudras on Central Gov-
ernment account, the guantities trans-
ferred to it in Mysore and procured
by it in Pondicherry cowne to 2-23 lakh
tonnes,

(b) These stocks are stored in:

{1) the godowns which formerly
belonged to the Government
of India and have since been
transferred 1o the Corpora-
tion;

tii) The podowng available wilh

the Central and State Ware-

housing Corporation; and

(iii) the godowns taken on

from privale parties.

hire

{¢) The cost of hiring and mainte-
nance of godowns is estimated to be
Rs. 48°59 lakhs during 1965-66,

(dy In Pondicherry, the Corporation
is direcUy procuring rice from millers.
In other Southern States the stocks of
rice are taken over by the Corpora-
tion from the State Government! agen-
cies including millers,

(e) The information about the
quantities distribute by the Food
Corporation to different States so far
is being collected and will be luid on
the Table of the House in due course,

(f) Distribution of [foodgrains to
different State Governments is made
by the Corporation on the basis of
allocalions made by the Centre. The
distribution to  the consumers is
arranged by the State Governments.
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Logging Training Centres

[ Shri Kindar Lal:
| Shri Vishwa Nath Pandey:
148. 4 Shri Vidya Charan Shukla:
Shri A, 8. Saigal:
| Shri J. P. Jyotishi:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whelher it is a fuct that an
agrecment for the establishment and
running of four Government logging
training centre; with assistance from
the UN. Special fund gnd Food and
Agriculture Organization has heen
signed;

(b) if so, the muin features of the
agrecment; and

(¢} when it will be implemented?

The Deputy Minister in the Minis-
iry of Food ang Agriculture (Shri
Shahnawaz Khan): (a) Yes, Sir.

{b) The main features of the agree-
ment are:

(1) The total estimaled cost of the

project is Rs. 5246542, Of
this the UN.SF's contribu-
tion is Rs. 25,286,145 and  the
Government of India’s con-
tribution Rs. 18,65,171 and
Rs. 853226 is to be borne by
authorities sponsoring the

trainces in the form of sala-
ries of {rainees.

(2) Training will be given in the

field of:

(a) Planning and studies of
efficiency of logging opera-
tions under different con-
ditions.

(b) Operation and maintenance
of wmechanical lozging
equipment including cable-
ways. winches  tractors,
trucks, loading devices and
protable saw mills.

Basic logging  techniques
including the use and
maintenance of hand-tools
and power saws, felling
techniques, hauling manu-

(c)
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ally and with draf: animals
and other non-mechanical
transportation means.

fc) The forcign Co-Director of the
Project is in position. The Officer-
wn-Special Duty for 'he project o
ussist the  Co-Director  has  been
appointed and steps are being taken
to recruit the remaining staff. Neces-
sary equipment has been ordered.
Training in basic logoing will start
shortly at Dehra Dun.

Milk Powder

149, Shri Surendra Pal Singh: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether it is a fact that a large
quantity of milk powder was destroy-
el recently by the Delhi Milk Scheme
authorities; and

(by if so, the quantity of milk
powder involved and the reasons for
destroying it?

The Deputy Minister in the Minis-

try of Food and Agriculture (“hri
Shahnawaz Khan): (a) and ().
11.86 metric tonnes of low grade

skimmed milk powder belonging to
the Delhi Milk Scheme had to be re-
cently destroyed. The powder includ-
ed trade waste like burnt chippings
and sweepings and had deteriorated
in quality. It was unfit for human er
animal consumption, The Govern-
ment had, therefore, decided that the
powder should be effectively destroy-
ed, as there was danper of its being
used for adulteration of milk and milk
products.

Demurrage on Foodgrains

[ Shrimati Laxmi Bal:
| Shri Raghanath Singh:
ls&i Shri Ram Harkh Yadav:
Shri Kapur Singh:
| Bhri P. N. Solanki:

Wil the Minister of Food and Agri-
culture be pleased to stale:

{a) whether it is a fact that Gov-
ermument paid a huge amount in the
form of demurrage for delay in un-
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loading the ships at Corhin reconat.y
which brought wheat from USA..
(b) if s0, the amount of demurrage
paid; and
(e) the causes of delay in unload-
ing the ships?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
D. R, Chavan): (a} ard (b). Hupees
4'16 lakhs for the period October
1964 to July, 1985,

(c) Most of the demurrage was in-
curred on ships which arrived during
April and May, 1965 when there was
very heavy congestion at all the Indian
ports consequent on the ending of the
long  shore-men strike in USA.,
which resulted in considerable wailing
al the ports. Apart from the heavy
congestion, labour at Cochin port is
not  used to bagging ete., of hulk
wheat in ships' holds which slows
down discharge. Various othey difil-
culties were also prevalent at  tha'
time including inudequate supply of
labour and wagons which also result-
ed in shed congestion and slowed
down the discharging operations

Tl w1 W Wi

152 ot fadsee wemy ;&1
wnfow g 77 6 odA. 1965
% Arofea IgF gEAT 740 F TV E
Y H T AT ¥ R wCT
f& &=91 €1 W1 A3 7 TiwA F fAm
A1 rwAr aAEaf qrsant Faifes
T7H § gR AT A wafggiy ¢

fafw siwmg & awht (s
N T} i T A L
HUTA WIT 9rarTig ® fanam
gaifer Fcasit Av-AAqITT AATHT
¥ LA AT AFATE F1aFaa § qofy
Tq 9¥I7 R —-

fraarr . mE weEm F13Ag
Fqr f §oaw 17 svma T oW,
0y W FTTars A fzaram g

n% s gErf A um 7 fawerars
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F1 94, 1965 ¥ T ROITT FT
fxar & 1
wemf . AHAT Aved §omrvew

gt @i omavan sEifTn A
feaferai zr =47 2 1 WA eaid
wra Az T e teadesi F fom
g a3 s Aga W E T omd
av fgar mam 21

WYY . WITA §THIT A g

“griw v % A0 woET S 1A

® TF 1 FrFAr F fAw Ty AR
T ad # TR AT R AT

foeelt @ miwAr fdr o=
A1 T AN F AN A WA A E
wE{iF F=91 37 frT v wn afs
F19MfI37 £ 1 1965—66 & FAZ-
TIFTAA § £ T % e 75 v w1 wifor
famas &1

qdargdt Tw  wEewt AiEwe war
AT €} ST dedr

153, ot fagmax wam : 3n
arquifaw  fawrs Aur wgere WAT
6 WAA, 1965 & ACIEE Toq Faar
751 ® 347 F AETT § 77 A AT
g1 ®¥ fw

(F) q0EAT 703 geEnirafaam
AQT FATTA FT EEig Aeqr ° foa
i@ arimAa TR RAi g g ;

(@) tos fea faogi & &7 &
gigerA for ar wgr | 1 fead
AR T ag FAITIEE

() 5T AT H vy feaa
anferdt &1 wfwae fagr qar ¥ w7

() FA4F 7 sremar fEAd
sfs Afmge w77 ¥ 9 @
oTEEs  AOFTT 7
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amafos  fawm awr wgER
wuem ¥ quaAl (st Ao go A :
(%) =Y (@), 9T O AR
gfmger  Fqr AFamA w®r TEE
FEq1 § wid gAgaid T AE G
Tl 2 1 [{raemm § TEr ool
gfwg ass1 LT-4503/65)

() uw fagwor awies 97 7@r
atar g

(w) wwmfur 7isw wvETd
7 wrEwTa ogfaa v s F
L]

Import of Fertilizsers

154. Shri Sivamurthi Swamy: Will
the Minister of Food and Agriculture
be pleased to state:

(a) the rate at which Goverminent
purchases fertilisers such as ommo-
nmum sulphate, urea, calcium and
ammonium nitrate from abroad;

i{b) the rate at which these fern-
lizers are sold to the cultivators in
the country;

() the cost of production ner ton
of ammonium sulphate in Sindri and
other factories in the Publie Sectur;
and

(d) the cost of a kilo of Nilrawen
as ammonium sulphate and a kilo of
Nitrogen as anhydrous ammonia »nd
it the latter js cheaper, whether Gov-
ernment have any proposals to pro-
duce and supply the laiter to the cul-
tivators in order to reduce the cost
of cultivation of crops?

The Depuly Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawar Khan): (a) The average
Cost and Freight prices at which
Government  purchased fertilisers
from abroad for meeting 1965-86 re-
quirements were as below:i—

Name of fertiliser Average C. & F.

cost per M.T.
Ammonium Sulphalas Hs, 30773 P.
Urea Rs. 504 64 P.

C.AN. and AN Not imported.
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(b} The fertilisers mentioned in ing rates after pooling adding depart-
part (a) above, whether imported or mental cxpenses, railway freight and
produceg in the Country, are sold to a suilable distribution margin.—
the cultivators at the following ceil-

“When sold forthe | 7 When sold for the use {.il'h_
Name of ¢ use of tea, coffee or cultivators. (Fig in Rs -
Fertilizer rubber plantations e ——
in the States of In i In | In any other
| Kerala,  Madras, : Uttar In Orissa | State U. T
' Mysorc, Assam and | Pradesh -~ Madras i
| West Bengal. 1
—_— o e o —mn ; — e
1 2 3 + s | 6
1. Ammonlum * 374 60 366 00 370°20 373 00 ’ 160700
Sulphate : i ] i
| |
2. Ura ! 615700 | 61500 632785 61500 | hLs 0o
[ i !
. ! | ] [
3. Calcium i 51°h0 ' 35300
Ammonium | H |
Nitrate 142 00 . 34600 ' 342700
The maximum prices indicated tc) The ex-factory prices of sul-

sbove, excepl those given in col 4, hate of ammonia  (synthetic _
do not include sales tax or other local e 4 ) pro
tuxes, wherever levied, while thosc "
specified in col. 4 include sales tax at  are as under;—

the wholesale stage.

Nam¢ of the Factory T Yer T enrpa M

duced in the public Sector factoriex

e M.
1. Feniliser Corpn. of India Lid. Sindri Unit. 196566 Rs. 31600 F O-R - Sindri.

2. Fertilisers and Chemicals N
I'nlvanc\-n: Lid. Alway: ‘dv- Re. 31600 F O R-Alwave.

!dl The ex- 1aﬂory price of a kl|lJ 1Z hrs,
of Nitrogen as Ammonium Sulphate . N
(206 per cent N) at Sindri works out RE: MOTIONS FOR ADJOURN-
1o Rs, 1:53 Anhydrous Ammonia is MENT
not at present used as a fertiliser in Mr. Speaker: 1 had received notices
India. of adjournment motions yesterday and
before. They can be divided under
three hruds, The first is regarding
infiltration of armed Pakistaniz into
. . Jammuy and Kashmiv, the second s
Pilot trials need to be carried out o . T —
to study the possibilities of use of An- mrpcelm'r;.g m"d_ ;,ilumu_m. alnd rise m
hydrous Amimonia under Indian condi- F 11‘gs. hewe can be discussed in the
tions where land holdings are small. motion  of no*‘onﬁn\'!ence‘_ and there-
Ammonia requires to be iransported '°f N9 separatc discussion is neces-
in special stainless steel cylinders and 5%/
injected into the soil by special appli-
cators which are not awvailable in The third is “the deploymeni of
India at present and whose use re- armed units by the Centre lo assist
quires  training and  ecxperience. the Bihar Government in suppressing
There i= a progosal under the coa the people’s agitation” That is done
deration of the Indian Council of under the Criminel Procedure Conle,
Agricultural Research to carry out ©nd the Stiie Government can pet
such trials on receipt of the requisite the assistance of the army when tiey
machinery. feel that they require it. That re-
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[ Mr. Speaker)

woaing the pesponsibility of the States,
and not of the Centre.

An hon. Member: No, no.

Mr. Speaker: This has happened
many a time before, and rulings are
also there given by me as well as by
my predecessors, When it is to aid the
State Government, and the aid  is
asked for under the Criminal Proce-
dure Cnde, then the responsibility
remains that of the State  Govern-
ment, and not of the Centre. If it is
handed over to the army and  the
army does the whole thing, then, of
course, il becomes the responsibility
of the Centre.

Shri H. N. Mukerjee  (Calculla
Central);  Perhaps you will  be
Pleased o 1ecall that on many earlier
vecasions, even when the aid  wus
asked by the States and il was given
by the Centre, the results of the
administration of that aid had led to
certain events which we discussed in
this House. For instance, in Calculla
on several occasions the use of the
assistance from the Centre in regard
to military forces asked for by the
State has been the subject matter.

Mr. Speaker: If he can bring any-
thing to my nolice, certainly I will
be prepared to reconsider it

Shrimati Renu Chakravartiy (Bar-
ravkpore}:  You have ruled that if
military is called out under Cr. P, C.,
il does not bring the matter uncler
the jurisdiction of the Centre, but the
military, by itself, iy a Cenlral sub-
ject.  If that is the ruling, that means
1hat except in defence matters.  the
use of military cannot  become a
Al this
moment of lime when very serious
things arc happening in Bihar, it is
very essential that we should discuss
it,

Mr. Speaker: Thal is a different
thing altogether, [ remember many
instances where 1 myself as well as my
predecessors gave that decvision that
it the army is asked for by the State
in handed over by the State Govern-
ment to contrul the siluation. then 't
remains the responsibility of ihe
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State Governmenti, but if the situation
is handed over by the State Govern-
ment to the military completely, lhen.
of course, it is the Central Govern-
ment that becomes responsible. How-
ever, I have told Shri Mukerjec that
if he can bring anything to my nolice,
1 am prepared to reconsider it.
st wowo fag (WiAT ) @ WA
qgra, w1 fadgw & f& 79 W
97 A1 mEAAET g g A g7,
I &1 wm A gA fay garea a@r
L1 fF 39 97 &=y w7 feewoa
¥ agg fasrraem) & Rz a1
wrgAT § & w19 wrm Awear w w79
1, g9 UTFIAT HIA 71 AT FT
w17 g4 Aweal 97 gAq frewom 29

T1

oft v formay (wi7) © w1 fada
2 fx @1 wfqoarawemrs ur 7@ g,
faa 7 Fz= grfr, 3O% v B AR
%134 A% g5 AV FEAl §, Afe
grr gl Ft A &7 &f g0 #
aga  EITT AT AT WAEMAA AT
g1 3T & @y & AvEITA M@
zwa  xr Ay s F o3A 0w ad
7A@ gn # AvE Ad A
%, W&t o wsE wE o, FAT A
TATT M g qfE FAr & siEm
faemmr#t FE@ avwT 71 2. gafaa
g A&7 AR fF T9 HA9E ¥ aIv
®, AAT F AT W, WA I FAA
& wenia A gAEn AmioF freare
far mar @ Wiy w9 #r fzeer waw
FIa A33 & 31 awal w0 faven
femr qnT &, 53 &% F1v § oz AA
"FIZT TTAT AGTAE

wow A -
a7 4T AT

o wy fed@  ww TT fr
1T vRTATRAW weATd W1 9 TR 2
ot AxT 1

qEAf@ "I
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oaw wgRw . & emmmdw
e T qEH wrAT § 1 wgd
A Howwdde A A E @rg )

At % Wre wwen w1 aare g,
#4 wzrgfr gat sew H  fw we
Feat "awez w1 feewq 77 71 4197
wedt =T 7T 8, At fee vw awdtee
a7 fIfaaT qaddE g A gara
At AATAFAIE | FW AT A
I Al WY gEie w7 oAFE
madT 7T IT IF gHaATC H 9quA
frare @ wwa £ gafed @ &
& fan & v gl Ay A &
qEar g7

ot wo o foy  wowa wirw,
g 59 9% fa=wr 5% f5 s owme
ANFIT WE A% 47 %Y ARGV E | 4
wga Ao mweT @ ot A
TEL aEAT 20

W ARG A AR
w dr qE |

qa ot arag wdr A oF FEIRT
o OFTACZ | ¥ A7 MBI AOEQT
97 0% gz wErFT v ¥ 7
That was Lhe information that | got.

The Minister of Food and Agri-
emltare (Shri C. Subramanlam):
T am placing on the Table of the
Houre o comprehensive statement on
the {ood situation.

awy wpvam ;AT WA oW
frapfar rrzr v 7 WT T oOT
fergom, m Arwfwia g oAy
awA q

wY THAWE gEw  ( ATEAT )
T TrEE w4 wom ¢

Miwewo Fg: mwF WW
e zr afem

oW WEwm ;. AT REE
WT!ﬂmmmT‘i 71 wr Al
arar wrfga
#44(Ai) LSD—5.
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ot wo wo fay . wTU feggemA
o faiwer g wdw AEg
wr &, vafar gwom ¥ fadww oae
w® #

st TR amw o Wen
"ETEY WY ¥ I FET AT @7 § fiE ww
arg vt WX fage # ot gewn

g1 & s oo A& wgem o @aw
Y oy ¥ O wmE 9w a7 9=
A ogAE mpad gt ¢ fream A
%A AEET &7 aveefewar Wi wpea
w1 v frar ¢ 1 zafod qg 9w
g1 et & fF oW AEerw wamy A
g g WX 39 av e agw W
e &, A1 fvr ooz A AT
aifgr AT T W A
gt FCA SMeY 1 W wAY WEWW
7oz | AT 7§ ag aume e
g o w7 3\ av feawma g

wenw wgmw Oy AAETE Al

& FAEr g Afew dam mrwne
Atwet & @t F gz K g fear o @
A amwg i g e S
wAFT A AT W oAFA F o oAz
offarzdr  Zm o

oft wew qreda (veEr ) fe
wa & warfaw

W wEn ®*q 9m 97
#rfalr 1
ot wo wo fag a7 AgA Tz

AT E

oww sea A s b
fon wx & gufaw | w=
Ec LI A
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97 31 97 w9
58 § fom & oy frar g & -
Page 31, rule 58:

“the motion shall not anticipate
a matier, which has been pre-
viously appointed for considera-
tion. In determining whether a
discussion is out of order on the
ground of anticipation, regard
shall be had by the Speaker to
ihe probability of the matter
anticipated being brought before
the House within a reasonable
time;"

THY GOT ¥ATOY WY ¥ g s
LA

Wt wq fomi gt fwm &
ant # o W iy A g F A aga
wgTardr gni

ot mowo oy : ¥ uw frwive
Al

wwrw wge 99 & =P Al
LUl

st wowo fag U am &, .,

W Wiy W WWoad
giag Ak 3 o e A wW
'nmi:w:ﬁt A wfgdr o &
arc qe w7 T fr A sg A Hfay
o w & 45 a3 A oam &R &
afer gt A WA E

st wo wo Ay : AT wARZ
T A A wg oEr g otA Ay &
wgm ot fruw fode w1 awg e
fam @
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oUW WEWW : W19 43 S |
Taaw & aow o s aw § & e
™ A 2 awar g 1w F omwm
g o 77 W § &1 qF g q
7@ ¥ 435 W% gw wET ®ifgan
TE Ei

LA CARANE T A
g g a® aw g Ambw-
& qW & T o & AR 0, IAE
AT AR F WA & AT AT mav
Frav  Aifraw megw T fEoa
femmum g & @@ @ A gt
I IAFY FErET 6 A Joe A e
Ia¥ AT gH A Awd § fF wAEm
T wad fAu 3 FEem g ar T
g1 &9 Fuafas 99 % W
qgR T Al AR ¥ IW AT AEIT
wEAANT A I AEeEE qv
W IAH W AEF E, AL AT oAFAT 2
% fam aew § Al 2 AE g

sft o WMo ¥ (| FAT
Ao g WM oA @
i & fec g g AfeR
I% F5 WHIHZ ¥ AW &
fom &1 & &7 oM a2 fw
st a1 7T A

431

s 3
fi
%4

w1 ofdfegfa a1 3w i 79 aw a7 =
¢ Faest T 0 q@A HAY ¥ A
gU. Hrw-aT ¥ E1F g araw Ak o
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Tl # WY gt STl R oww gmeA
il TAET WA WY AT A
Figgar s, ...

wegw WERY o4 W19 3 9,
By qv o B

wl ®o Wlo Wl : YR wew
A owr A Afr . gz oo 4R
# wma ddfadz w7 faar o A8
m mew Ay AL wT A

st ag femd W1 frw w
Tt & 9w ¥ ag Forar A ¢ fF oama
a fedi ¥ fog av agw el @
TC ®TR-OY wETE AT o7 AT §
afer &g st o &1 A F@TA WA
arem & a7 wirer & faa ¥ Af
TER  wEaTT wTA w1 hgen fwa
g, 9% Tt F wriwm ) A oY wTe-
U ey fear @ w fagre ¥ fow
T ¥ ot wT 9 @ e Ay A
N §, W AR N FT W g
FOT R, WA weerg dar gen
ffr 3w e ¥ & gwmg AR
A ot A3 B 3w warw frar mm
3 ImE Tt KA oTHoama ww
aEr Afr & ar § ¥ ww Ot
garr ¥ Iaw wfavare ¥ genr
* A YT ATG HAT A & awrA
aq i ww T b

=it 'el’ef“q&': oy gdT ATy
AHEQT 97 AT A ATH § WL TAET
g dit A frae § fx dwe A
g, I OGAWH W AEA FTAE
TEY mr WAl ®EEw wodr  fod
TEAMIHAOTA TFAAD AT X
aEqT wgA WA A qE A,

wiqw wgltew - ¥ g9 AT @

fo qga #z amra 2 |

Re: Adjournment SRAVANA 26, 1887 (SAKA)

Motiong 386

st famiw gerxr  (FTET )
TH T¥T RW OFY FTAA ART % WG
FWEIT OFT WET f a¥r T &
qff w7 wiw o< fagre § A @
ae &m™ wraff g o

sy wEww : gg A1 A% A
w7 R

ot fasw gam ;I FU AR
qyar fa® @ k1 ¥ o ofemt
A mAgiwifasm @ Agi oA
agr gut & fagt AT A ¥7 oY
1 v @aw * fgana ¥ faw T
o owma wdY arT ¥ faem
21 "AAWIA ETEY 9T FARY qAT AT
w & A0 wrdar & fr g 5T
*  @grA & AT WY TH AEA & weEv
W AWE ¥ FqT owAwr ey
BT sifEr

oft gem  qmim ¢ dWT GIgA
w # FH qavar &, a7 afadt § e o
fawa 1 wrfeie S & Wy A
99 97 gAT ¥ agw A4 g1 AwAT
Tt A Iw § oarfaw wr feqowa
I OT TEA AEA AT TEAT W
qX AR R R W dee A
§ T AT AE A agw uw gt Afew
iy T A FA AT A
AT ¥ AEER A TTA W7 W7 oA
v owa & wam Ay fawAc ]
T T Y faedr §, wrf 43
T § owddaw At ko e gew
g ar 9 F 7z £1 7% 7w 97 Aq
o AfAqi# e T FA A, A
w1 tagra 7 fem wom

ft ®o ¥o wimwle (Tl
arqyr: 0% aga xur fgean dan B
#Y %1 Ta wfrvare & geny Hfae b
w1 A W £ fEd woe
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[ =t &0 o wrerdta )

safed ag &= oY @1a @ f g
g HE' A wdl gEH fem § fE
97 UF AT WY FEET § FIC q9%T
ey ot frared fam Haraw
T g fe wme faare w3 fv v @
Aoen & T ww fawne ) 99 /6w
w1 Wy fear AT gw A w1 owwa
A arfe gu ga faiw ofefeafa & w97
T &7 wF |

wsg AKIEw - 4g AEY g1 awa
?fr g aw ¥ wengm awa fam
Y1 Fw ag gt . fadw graad
THEN H oft I3T 91 W HAT T F9
mali A g a1 5 9fF g W
dArmiiwEw ¥ 99 a7 fafoangw
TE 7 A § AT 3z A 3@ wgar
7Y 8, gafar ga¥ fan wEEa aw
| AM 1 AfEa ag avw Ady g awAy
B fifdds  gwEmad TEE 3
dr @@y Fwr # fe ag gfeea @ R
fe weear 39 97 3gw W wm

UF @19 & qET fgW 0w
|G WAl WA A 9gH W &, IA
T F, A1 w=w g arfE dRw I
WA WY AE WA AT AT wmEy g,
IAITE W FIT AT

Shri €. Subramaniam: 1 will cer-
tainly do that.

wmw "Agww - fae  FEet &
g fr wor dffadz &7 a5y 9
9 R WF N-FrFEIR AT T v
A1 FUM qAT AT HYWA AT R G A FERY
FEIECEE ST (N SR o el O i
tafaqm =t dAr § ovEE oart ¥
A1 FAED E1 OAIFAT EET % 0 IAF
arm gEU A1 gy swEearT dar g
¢ f srfioa avy &) s TR
T o T gz fafadm e
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@ ¢ IAW W F AR qg hAa
oA g & e g ag emar g ¥
gEwdiz  H AT wrgy § ar A
wifrRda qreA AT 9mEX & ) A
wfwfa  wwa @t § ag o9 sme
UETEM § | TER! AT T A
A ag gaT fs AN HY § A
frerar wmey & ag fasga s
FT IR Y, IH AL EEA) OAGTC AL
¥ Sa oy w7 s wfd

Awfwig  Gom & g ogn
wHgsl  U¥Wde g &1 § oA
Al FTEFAT E 1 Ag  BAAT ga@o
oI ag @ gt & ¥ ar faar
) omrm A wAr @z d W
AR g W oA arfE Al W
g3 Frw AW & A 'R W a7
FEH A BT AR

AZT A® FAE YA K[ ACH A
fae werg & w71 § 3% fom &
wergaT Sifawa A FCRFAIE ) A
¥z 13 Jar 97 7, T8 w3, e
g a% fafeames w0 S §, gAT
#¥F 1 T woAr A g avg & @
gy § Td 1 FEE WO 4 R
fr woegfad grem @1 ¥ @ ¥
gfefaqmm Fvaw w1 4

sft % o ¥ o Wiy woRT WY,
ug WgA WgH AT & .,

woaw agw K ogaE fm

FIH T oy & oY ST aE A
foar A mwAT

ot ®wo wo fog : = mw=m
a7 g o §ifadr

weqs wEEn 919 &7 SR,
e zar sf@ o w@x fewds
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myarswdl FHA AT NG g 3w I
oY % A E |

ot %o o wiEWim ¢ ® 7 T
gafaarr & fam fade fem a1 a®
WA a5 FEA & ol AN wW oAWw
¥ aft fewwa Fofr

weqw Wt L O
faarr & forar # AT AW A aww
AT 1

Shrimati Renuka Ray (Malda):
Sir, it is nol a question of criticism
of the Government, it is a question
of constructive suggestion on the Food
policy which is a primary concern of
this Housc when the situation is so
prave and . .

Mr. Speaker: Order, order. Whut
1 am objecting to on this side is being
done on that side as well.

Wl Ao wo fag : wegy wERA,
gy awem gt ¥ fEgg o o AW
Fm A

wew A a dz
nrm af amEm A domoET

]

Order, order. Now, that statement
would ge on the record here, and sn
far ag the matters pointed out in these
Calling Attention Notices are con-
verned, they also do nol reguire o be
discusseg separately because that
statemen!l is being placed on the
Table and 1 will sec that those who
have given notices migh: be oo ited
with some opportunity.

Shrimatl Renu Chakravartty: Sir,
that is about food. There is on:
other very important Calling Atten-
tion Notice which you have disallow-
ed, and that iz ahout the arrests of
two Members of Parliament yester-
day evening. It is a very serious mat-
ter. You yourself, Sir, have said that
if people are arrested what can we
do, It js not a question of privilege.

SRAVANA 26, 1887 (SAKA)

Moiivn, 30

Reaily things are going to such a atage
that we fnd ourselves helpless. If
Members of Assemblies or Parlisment
say something in the House and when
they go out they are arrested under
ten different clauses of the Cr. P.C. ur
under the Defence of Indin Rules :t
will become impossible for us to func.
Lion

Mr. Speaker: The hon. lady Mem-
ber must reulise that this House can-
not sit in judgment over any prosecu-
tion or over any business that is done
by a magistrate. The police has to
make the necessary enquiries and the
court has lo give the judgment. How
can we enler into those facts here and

decide whether it was justified or
not?
Shri Renu Chal tty: They

are detained without trial

Mr. Speaker: 1 should remind the
hon. lady Member that when other
Members had been arrested it was not

discussed here. Shri Gopalan was
arrested
Shrimati Renu Chakravartly: [t

wag raised here.

An hou. Viember: Detention wirii-
out trial was discussed here

Shri Daji (Indore): You, Sir, and
the House will recall that on the last
occasion after a thorough discussion
Professor Ranga and leaders of -ther
groups including the leader of our
group suggested that if Members are
1o be arrested in Delhi when the Par-
liament is in session some form of pro-
cedure must be evolved in consuits-
tion with you and the Rules Cors
mittee. Otherwise, Sir, our function-
ing herv independently and fearlessiy
becore. impossible.  This point has
heen yiressed. At that time you pro-
mised that you will take steps to cun-
vene some sort of p meeting of  the
leaders of different groups and taw
Governmen! to devise ways and means
to evolve g procedure with regard to
arrest of Members when the Parlia-
ment is in session. If Membersy are
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[Shri Dajil

«w be arrested from their homes after
they reach Delhi for the Parliament
session, our work becomes impossible.
Last time, when a Member of the
Republican Party, Shri Maurya was
arrested, we all raised the point and
you agreed that you will find out
some procedure in such cases to zatisfy
yourself that the arrest was necessary
fur some felonious conducl. Unless
fome such procedure is followed, I
make bold {o say, we in the Opposi-
tion are not feeling confident to func-
tiop and dizcharge  our duties, Anc
time we may be arrested from our
residence after we come to Delhi and
we return from the Parliamen! Housc.
I think some immediate steps :hould
be taken by you, Sir, to protect us and
owr leader.  In consultation with the
Government you should evolve some
procedure to be followed in this mat-
ter when the Parlinment ig in session
(Interruption),

Mr. Speaker: Order, order.

sy wYqd  (mAiE )
a8 d w7 A §ifar

mpomEr

s wENT ;=TT AT w7 AT

ft did ;. fam a9 oifearEe
T8 @ o1 § 3y fam frogare fen
o ¥ 3w Ty wng Ay oY Eme
frnt gt 1 & Yo wrfo wrve ¥ EW
wrauit & fom fregenT foar T o
A ARG i g
¥ mgwdre w1 e fear o A wR
a2z wR mmran m frogw 3 iR
£ ff fm & fao faorwmmr fean
LT S LA S SO )
¥ g oy 1 W &R WY S wE S
# vy om O A g W oW
dige & amg Wit gur & 1 ¥EE
% am g fgd 1 ¥ e
ok Ay § faed oqR A ow
ant frem fear mm el fee 3w
|l Hiyw ®Y qro" 7 f o
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wow wEEw o9 & mow
YAl ¥ % ¥ a5 g !

st A oaE gw & feowmaw
araa gy Arfad & FF €ro wito mive
71 fwa wwr geewwm g o i
AT TR SR

Shri J. B, Kripalanl (Amroha): May
I say a word? If tomorrow the Gov-
ernment of India thinks it proper to
arrest all the Members of the Oppo-
sition under the D.LR., there s no
remedy agaitnst il.  (Interruptions).

ot TrwdEs arE qTE UF
fadza 2

wemw WEIIT ;AT 4T AT,
oTIET A A
Shri Indrajit Gupta (Calcutta—

South West): Let the Minister make
the statement. The Members are be-
ing arrested during the session. What
is the purpnse of this?

ot qAGET AR ( TITRTEE )
& UF AT FEAT AEATE

werw g : g i ome

! THREE TIAN W WG A
wzr ff  wETem dEwT woh ) &
T w7 w0 w9 B Frdew
} fix g &t AV = WO A1 AEe
¥ awra & fao wra F1 #1¢ F9T7 FTAT
afer | & Frdea w€ e & @
qgt 0T § #fw ¥ w7 A gfew 9
U d swTa ¥ XAt wwwen fr
& @ AORTT w41 9 AW w7 A
g @M Amay e A g &
wigmt g fe 2w owrd @z 1 Ffew
ar frommT w74 w1 v e
LA e i C e
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¥ ot ¥ A % 1 & qavan sgan
g fr w19 T@ WY ¥ oW o AN
# 1w gy AR F R g Ay
TAFY AT AR WATH | AT AT
T AU WA AR T g
A 9T AT =T fear T A
¥ T wEdT e ) ma fam

R

o AWK FAT . a7 ATTHT Elo
mfe WTo WTRT WIT &MHI F Y
FE & ALY ST | AT AW AT

Tl & g Oy wewrw gewTe fE
g f& ag Fto mro mrvo ¥ wr &,
aff Iy AR owEr ST AfEw
g9 AR S ATTRT 14 3 T A
¥, ME =T T WHAT AT AT FIHIT FT
iy, e faars €re wrdo WTTe
W grawra fean e g0 AqF
T WEA A F T To ok e Wit
% uragA 1 AfgR A AW OF WEEr
gEauTd %7 A f o wrde wTo
& faaTs @1 # I9 97 IAET e
FY  fran wmAT )

weqw Y W &5 AT |
g faar ol W 7 F¢ o
# mafts FEd & sgm fE v
ay wEw & gt ar wg &

g% aAm weeg o oW 3
urow Wi Aty awar
Shri 8. M. Banerjee: Let the Home

Minister make the statement.

TR RERW . 99 a7 AifgEE
fafaeriw & fau ot § oY ag wga
¥ e oaw wfewe 7 7, weredi
#1 wfawrs @11 oY F@ wErAAl A
A @ ardr R oA wpd ¥ fEoqR
afemre @ wifgr . mrma ¥
HEF FRFT OET TATAT A A
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@1 fafedryy g & IR W@
T F1 el A AETAY
IR gH AT F, 498 AW &
ot w A e w2 W
T W 1 A oft A T

g% wwAtm  ATem o ¥re Wiie
wTTo H AT wared # o qdf A T

A feeht nefafrivm w1 FRER

Q% arelT W @ AR A1 AT
7 g oA &

ot Wo Wlo wdll - gWTY FEE
1 fypraw w7 A w4 A e
Lag il

oy wEwE ;. WA fgmam
faq amoff amw T T o gL
dree Aga & 3 | T AT
fx =z ¥t arw a1 w7 oF Aife §
i o oAy R wE W fE
w oW wmgR g W dam e 4
TAH W ECERATF ) () o
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Shri Surendranath Dwivedy: (Ken-
drapara): I beg to remind you of the
discussion in the case of Shri Maurya's
arrest; we had a very thorough dis-
cussion. The procedure in the House
of Commonsy was citeg and you were
pleased to say that you would exa.
mineg the question about arrest of
Members, It is there in the records:
you can find it. It is a general gues-
fion which T am referring to.

Mr. Speaker: [ am not able to lay
my hands on anything which will em-
power me to interfere,

Shri Surendranath Dwivedy:
had promised to examine it.
Tuptions).

You
(Inter-

Shri H. N. Mukerjee: We do not
want mere extension of the privileges
already existing. But certain things
ure taking place at government'sz inl-
tiative which threatens altogether the
independent functioning of Parlia-
ment and particularly of the Oppo:i-
tion Members. Therefore, Sir, in view
of the discussion we already had in
the Housge in regard to Shri Maurya's
case, I would like vou to dirvest roe
Government also to come before you
with some ideas in regard to this mut-
ter, so that, when we need, we could
evolve the procedure. Whatever are
the pure technicallties of the matter,
the practical point is that Oppositior
Members here take a particular atfi-
tude and perhaps address some pro-
cession which had come befors the
Parliament House and they are whisk -
ed away lo the jail. The most sinis-
ter thing to be told in the House by
Shri Yadav, for instance, is that this
House iz surrounded by the Palice; he
is a Member of Parliament and  he
comea to the House in order to per-
formm his duty which is  obligatory.
but thig House is surrounded hy the
Police and he has lo di WAYs
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gel away from this place, (Interrup- -
tions).

Mr. Speaker: This is what | nase
suggested to the Hon. Members, [If
they have anything to suggest, they
might just meet me; we shall st
logether. . .. (Interruptions),

I have not been able o lay iy
hands on anything that might em-
power me to interfere jn this. ‘lher--
fore, 1 need your assistance.

Shri Nath Pai (Rajapuri: Blr
Speaker, on the previous occasion
when the arrest of Mr, Maurya had
seriously dimiurbed us—I  think the
disturbance wag not only limited to
this Bench, but people who take a
little better view were also disturb-
ed—we pleaded with you that it muat
nol again come to happen that when
Parli t is in ! a poli
goes and lays his ugly hands on a
Member of Parliament and some pro-
cedure laid down by Macaulay are
applied to him and then we are told
that we are helpless because C. P. C
or the Aimighty [ P. C. framed
hundred years ago, is in force. Then
vou came to our rescue and said that
there was something to be said about
it regarding the arrest of Members
during the session of the House and
you said that we would try to find
out. There was g general consensus
that a measure must be evolved, as i
the practice in the House of Commons,
that no Member shall be  arrested
during the session of Parliament

Mr. Speaker, before 1 conslude,
shall I point out that other countries
which do not boast of preachinz to
other: have this rule of Parliament
that no Member shall be arrested ex-
cept in the actual commission of
crime: if he is not there during the
commission of crime, then the per-
issi of Parliament should b se-

and means of approaching the pre-
cincts of the House in order to be
secure. If 1 come to Delhi and my
residence js surrounded by  Mr
Wanda's henchmen, 1 would  rather

cured. [ can quote chapler and verss
1 do not say that 1 am proud of be-
ing a Member. We have innumes-
able instances like that of Mr. Bagn
When we are in session somge palre-



397 Re: Adjournment SRAVANA 26, 1887 (SAKA)

man comes and takes a Member away;
I do not think this adds to the glory
of Par'ianment. We must not plead
helplessness in the matter and you
must guide us instead of saying that
“l cannot do anything”.

Mr. Speaker: When I asked :he
Members to help me in this, they re-
fused to do. (Interruptions),

Order, order. The Members must
point out certain things. Now Mr
Nath Paj has argued that there arc
rules in several Parliaments that no
Members shall be arrested while the
session iz on, Well, we shall now
dissuss and scrutinise it. At least in
the House of Commens, it is not the
CRSe,

Shri Ravga (Chittoor): In the
light of all that has happened now
and what has been sald from our
side—from the Opposition—may 1
suggest to you that, at an early date,
you would be pleased to call a con-
ference of the Leaders of Opposition
and also the Leader of the House and
the Minister for Parliamentary
Affairs, as also the Home Minister, in
order to glve us an opportunity of
evolving some procedure for the be-
haviour of Members themselves and
also of the Government in their deal-

ings with each other while the
Hous: is in segslon.
Mr, Speaker: Now, pepers to b

laid on the Table.

=it oy ford - T wETT, A9
w1 oy fadra g Aifan

weuw wptew - 3T AF A & ax
A A & = (I
oft oy famd 441, a7 @r aA

L2 A
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vy gAY - oY 99 A% A
750 qR A0 gz faafam ssmr &
TEOT |

ot vy fawg o7 faqz w9 g
Ff57 77 7 7.8 g ad w2
qmET B0

W ARG G5 BT WT9 Ad
T4 (% GTaarT sz atar & av ady |

ot nq famg 73 wrw gy g
F TIEAT RLAITA TATFT & A9
frrgme fear ma w@r 2 A3 (@
AL & T4 § G A g v

weay wytaw & {57 gra7 Aiza
7 wgar g fe ag xaw 7 2 q)r wnd
w4AE dAA T

oft 7y fomg - & wiw w1 mwA
aam wAt 7 9@ g g e wr.
71 aq1g7 A ifear w1 497 froen feq
aar ¥ aAgr arwet W7 (e geRInY
w1 Wi g f3.41 & geAdw ag
frrem7 fear mn 7 34 a7 wErAA
K TATETARAIE Y A4 AT L
frgyrT (Far v ar A Az w41 W1 A
% a1 % a7 Fardt &

wsqe gAY ATadm "Eer
AIAT T RaAr w9F o A1 A% 0 4N
Im AT oA oEor o

ot oy fomd  fordt za & A
farere 71 vz @ 0 ¥ W w A
ATAT AT V21 & A% 4T W K1 WTAT 0%
771 £ safAn 7w w1 9z A3 7HE 11
afawiz &1 & wrg 41 mea mrm A
a1 a7 G4 AT it frdew wem



399 Re: Adjournment
Motiong

qeqw wERY ;. A ATCATIATFA
& Tz AT A7 G HF | AT
A=A FTSA H ATET IA AH

st v fowg : W A AW g
wifxd 1 Two FAifgar T arad mfx
W AFA qIAT FYA & g F#79
frrare feur mur ?

"eay AERT ¢ 7T JTAAE AR
FigT Aw AW |

sfywy fowa - AFzEEE frafa &
FIET METTA & ATHA gH FE mOAl
Tmd wEr 7 AT ? )

weaw  wERY
T AL |

L IR

oft g e« ¥t gg T EY qar
@I 7 WA gIAT FIAT T gAIL
frsz st 2 W gw w1 w1
gwrg 3 w1 A5 T4 fasar

avaR ARad ;& T Fq 7% AT
wgr afwq wra w9 A ag A o

® I

o wy fowd © AET AT @I |
gL oA 7 A w1 Fr§ FarT Agf §
T ZAWMT & forg amget ot & o wr
Rartg | A FRIGE TEATY ?

WWW gy 9T 919 HgTErd
wT ¥ qET TY ALY |

-(Shri Madhu Limaye left the House)

st TwaTw Ty
Priza AT TEAT  /

% o T
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woq REET
LA £ A

o7 @19 a9 AR

s omgaw may  eq a7 e AT
sgarafrr A MAITISEF L L L

Wy wglag w7 AT A At
9 97 AL F

Mr. Speaker: Now, papers to he laid
on the Table,

12,35 hrs

PAPERS LAID ON THE TABLE

ANNUAL REPORT AND ANNUAL ADMI-
NISTHATION REPORT OF KUHADI AND
Vicrace InpusTiies COMMISSION

The Minister of Law and Soclal Se-
curlty (Shri A, K. Sem): Sir, | beg
to lay on the Table a copy each of
the following papers:--

(1) Annunl Report of the Khadi
and Village Industries Com-
mission for the year 19G3-64
togethey  with Stutistical
Statements, under sub-section
(3) of Section 24 of the
Khadi and Village Industries
Commission Act, 18586.
[Placed in Library. see No.'
LT-4469/65].

(2) Annual Administration Re-
port of the Khadi and Village
Industries Commission for
the year 1664 Placed in
Library, See No. LT-44T0/
65].

NOTIFICATION UNDER KERALA SURVEY
AND BounDarres Act

The Minjster of Food and Agricul-
tare (Shri C. Subramaniam): Sir 1
beg to lay on the Table:—

(1} & copy of Notification No.
SRO 255/64 published in



Kerala Gazette dated the 20th
August, 1964, containing the
Kerala Survey and Bounda-
ries Rules, 1964, under sub-
section (3) of section 22 of
the Kerala Survey and Boun-
daries Act, 1961, read with
clause (c) (iv) of the Procla-
mation dated the 24th March,
1965, issued by the Vice-Pre-
sideny discharging the func-
tions of the President, in rela-
tion tp the State of Kerala.
|Placed in Library, see No.
I.T-4471 /65].

i2) a vupy ecach of the following
papers under sub-section (2)
of section 16 of the Tariff
Commission Act, 1851:—

1i} Report (1963) of the Tarifl
Commission on thg prices of
preserved fruits and vege-
tables.

+i1) Government Resolution No
21(29) /64-Tech. I dated the
1Tth June, 1985,

11ii) Statement explaining  the
- reasons why a copy each of
the documents at (i) and
(ii) above could not be laid
on the Table within the
peried prescribed in  the

said sub-section.
[Placed in Library. gee No.

. LT-4472/65].

Rerort oF THE CENTRAL WaGE Boarp
POR IRON AND STEEL INDUSTRY AND
GOVERNMENT RESOLUTION THERION

The Minister of Labour and Em-
ployment (Shri D. Sanjivayya): Sir,
1 beg to lzxy on the Table a copy each
of the following papers: —

/1) Report of the Central Wage
Board for Iron and  Steel
Indus‘ry.

2y
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Government Resolution No.
WB-11(5)/65, dated the 8th
July, 1865, announcing Gov-
ernment's acceptance of the
recommendations made in the
above Report. [Placed in
Library, see No. LT-#473/
65].

TexTiLeg CommITree RuLes  ETC

The Minister of Commearce (Shri
Manubhal Shah): Sir, I beg to lay

on the

Table a copy each of the

following papers:—

(1

(3)

(iiy

The Textiles Commiitee

Rules, 1965, published in
Notification Neo, GS.R. 321
dated the 27th February. 1085,
under sub-section (3) of
section 22 of the  Textiles
Commitice Act, 1963, [Placed
in Library, sce No. LT-4474/
65].

The United Kingdom—India
Trade Agreement (Amend-
ment) Rules, 1885, published
in Notification No. 5-TG(4)
80 dated the 28th July, 1985,
under section 11A of the
Indian  Tariff  Act, 1834,
[Placed in Library. see No
LT-4475/65].

(i) Annua] Report of the
Export Credit & Guarantee
Corporation Limited, Bombay,
for the year 1984, along with
the Audited Accounts and the
comments of the Comptroller
and Auditor General thereon,
under sub-section (1) of sec-
tion 619A of the Companies
Act, 1856,

Review by the Government
on the working of the above
Corporation, [Placed in Lib-
rary, see No. LT-4476/85].
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Axnual REPORT oF InDIAN CouNcii oF

ACRICULTURAL Reseanrcu; INDIAN  CEN-

TRAL CoTtroN COMMITTEE AND INDIAN

CentrarL Tosacco COMMITTEE FOR THE
YEAR 1963-64

The Deputy Minister in the Minjs-
try of Food and Agriculture (Shn
SBhahnawar Khan): [ beg to lay on
the Table a copy each of the follow-
ing Reports: —

(1} Annual Report of the indian
Council of Agricultural Re-
gearch for the year 1963-84.
{Placed in Library,
L.T.—4435/65].

see No.

(2) Annual Report of the Indian
Central Colton Committee for
the year 1963-84.
[Placed in Library.
L.T.—4477/65].

see No.

(3) Annual Report of the Indian
Central Tobacco Committee
for the year 1963-64 (Hindi
version).
|Placed in  Library,
L.T.—4478/65).

see No.

NOTIFICATION UNDEN SUH-5KCTION (6)
o sEcTION 3 oF EssentiaL Commobr-

TEs Act, 1855

The Deputy Minister in the Minjs-
iry of Food and Agriculture (Shri
Bibudhendra Misra): Sir, on behalt of

Shri 8, V. Ramaswamy, I beg lo lay
on the Table a copy of Notification No.
5.0. 2027 dated the 17th  July. 1965,
under sub-section (8) of section 3 of
the Essentin]l Commodities Act, 1855

|Placed in Library, se¢ No. LT-
4479/65]
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SucAr (CONTRUL) AMENDMENT Uubki.
1965; CenTRAL WAREHOUSING CofPOMA-
TION (AMENDMENT) Rures, 1965; anuv
ANNUAL ACCOUNTS OF THE KERaLa
STATE WAREHOUSING CORPOSATION

The Deputy Minister in the Muniv-
try of Food and Agriculture (Shri
D. R. Chavan): Sir, I beg to iay on
the Table a copy each of the follow-
ing papers:—

(1} The Sugar (Contrul) Amend-
ment Order, 1965, published in
Notification  No. G.8.R. 826
dated the 24th April, 1085,
under sub-section (6' of ser-
tion 3 of the Essential Com-
modities Act, 1986,
[Placed in Library
No, L.T.—4480/65].

e M.

(2) The Central Warchousing
Carporation (Amendment})
Hules, 1965, published in No-
tification No. G.5.R. 649 dated
the 1st May, 1965, und:sr sub-
section (3) of Section 4 aof
the Warchousing Corparitions

Act, 1862,
[Placed in Library .'+ No
L.T.—4481/65.]

(3) Annual
Kerala

Accounts o the
State
Corporation for the year
1863-64 together with  the
Audi: Réporl

Warehousing

thereon, under
sub-section (11) of sectimn 31
of the Warehousing Cornara

tions  Act, 1962, mead  with
clause ie) (iv) of e Pro-
clamation  dated w0 LD
March, 1963, issued by lhe

Vice-President dischargung the
functions of the Presldent in
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relation to the BState of
Kerala.

[Placed in Library, see No.
L.T.—4482/65).

UNDER DrrimrraTion ComMmis-
10N ACT, FTC,

The Deputy Minister in the Minis-

try of

Lew (Shri Jaganatha Rao):

Sir, 1T beg to lay on the Table:—

t1) & copy each of the following

(FN]

Orders under  sub-section
(3) of Section 10 of the Deli-
mitation  Commission  Act,
1962: =

Ovder No. 13 of the Delimi-
tation Commission deter-
mining the parliamentary
and assembly constituen-
cies in the State of Punjab
published in Notificanion No.
S.0. 2152 dated the 5th
July, 1965
[Placed in Libraiu, sep No.
L.T.-4483/65].

(i) Order No. 3 of the Delimi-

tation Commission determin-
ing the parliamentary and
assembly constituencies in
the Statc of Andhra Pra-
desh published in Notifica-
tion No. 8.0. 215 dated the
5th July, 1965

|Placed in Librarn, see No
LT-44R4/65]

12} ‘Results of Bye-Electiong held

between  July. 1963 and De-
cember, 1964.
[Placed in Library,  see Noo
L. T.—4485/85].

{37 a copy each of the foilowing

Notifications under sub-sec-
tion (2) of section 7 of the
Employees’ Provident Funds
Act 1852:—-

(it The Employees' Provident

Fund: (Sixth Amendment)
Srheme 1985 published in
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Notification No. G.S.R. 767
dated the 28th May, 1965

(il) The Empl Provid

Funds (Seventh Amend-
ment) Scheme, 1985 pub-
lished in Notification No.
G.S.R. 823 dated the 12th
June, 1965.

(lii) The Employees’ Provideat

Funds (Eighth Amend-
ment) Scheme, 1865 pub-
lished in Notification No.
G.5.R, 824 dated the 12th
June, 1965

(iv) The Employees’ Provident

Funds (Ninth  Amend-
ment) Scheme, 1985, pub-
lished in Notification No.
G.S.R. 8069 dated the 17th
July, 1965

(v) The Employees' Provident

Funds (Tenth Amendment)
S-heme, 19685, published in
Notiflcation No, G.S.R. 997
dated the 24'h July, 1985
[Plared in Library. see No
LT-4486/65],

(4) a copy each of the following

Notiflcations under sub-gection
(2) of section 4 of the Emp-
loyees' Provident Funds Act,
1952, adding certain industries
to Schedule T to the rrid
Act: —

(i) GS.R, 768 dated the 20th

May. 1965,

(ii) G.SR. 910 dated the 3rd

July, 1985,

(lii) G.S.R. 952 dated the 10th

July, 1963,
(Placed in Library. see No.
LT-4487/65].

Mmntvum Waces (CENTRAL) AMEND-

sMeNT Rures

8hri D. Sanjlvayya: On behalf of
Shri R. K. Malviya, I beg to lay on



407

[Shri D. Sanjivayya)

the Table a copy of the Minin;mm
Wages (Central) Amendment Rules,
1965, published in Notiflcation No.
G.S.R. 721 dated the 15th May, 1985,
under section 30A of the Minimum
Wages Act, 1848. [Placed in Library,
see No. LT-4488/65].

1240 hrs.

ARREST AND DETENTION OF
MEMBERS
(Shri Kishen Pattnayak and Shri
Bagri)

Mr. Speaker: I have to inform the
House that 1 have received the
following two communications, dated
the 16th August, 1865, from the
Buperintendent of Police, South Dis-
trict, New Delhi:—

(1) “I have the honour to in-
form you that I have found it
my duty, in the exercise of my
powers under section 151, Crimi-
nal Procedure Code, to direct
that Shri  Kishen Pattnayak,
Member Lok Sabha, be arrested
for apprehension of breach of
peace.

Shri Kishen Pattnayak, Mem-
ber, Lok Sabha, was accordingly
arrested and taken into custody
at 7 pm. on the 16th August,
1965 and is at present lodged in
Central Jail, Tihar, Delhl.

Shri Kishen Pattnayak was
alsp arrested in a case under
sections 186/353/147, I[ndian Penal
Code and section 32 of the Police
Act and was released on his per-
sonal bond.".

(2) “I have the honour to in-
form you that I have found it
my duty in the exercise of my
powers under section 151, Crimi-
nal Procedure Code, to direct
that Shri Mani Ram Bagri. Mem-
ber, Lok Sabha, be arrested for
apprehension of breach of peace

Shri Mani Ram Bagri, Mem-
ber, Lok Sabha, was accordingly
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arrested and taken into custody
at 415 p.m. on the 16th August
1985, and is at present lodged in
Central Jail, Tihar, Delhi".

Shri S. M, Banerjee (Kanpur):
This is again for apprchension of
breach of peaze....

Mr. Speaker: We have discussed that
already.

=t ORTACAT (TITA)  gorw

#Ereg, g7 0% faaga §

ot vwHew Tiza (TEEAT) @
qF ATTHTE SFATE |

weay WERY . Tt G345
1 | A AR Tws Af F fe A
TAFI 9F F AN FE

Mr. Speaker: W have discussed that
been conveved to me is this:

1y " have the honour w .-
form you that Shri Kishen Patt-
nayak, Member of Lok Sabha, who
was arrested under section |51
Cr. P. C. yesterday (16th of
August, 1965) was produced
before me and was required by
me to produre security under sec-
tion 117(3), Cr. P.C. Om his
failure 1o produce the security,
he was ordered to be drtained in
Tihar  Central Jail.  The next
day of hearing i the case agaln-
st him under section 107 131 Cr
P. C iz on 215t Aupus., 1965

12) I have the hunour to in-
form wou that Shri Mani Ram
Bagri, Member of Lok Sabha,
who was arrested under section
151 Cr. P. C yesterday (16th of
August, 1965' was produced be-
fore me and was required by
me to produce security wnder
section 117 (3) Cr. P C. On his
failure to produce the sccurlty,
he was orderrd to be detained in
Tihar Central Jail.  The next
day of hearing in the  cade
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against him under section 107/
151 Cr. P. C. is on 2Ist of
Augusl, 1585".
sft TRRaw ary ¢ WOy wEIEd,
¥ ara & afed qa w41 wErea i A1 fam
TEAIIE § AT { 0§ AFFTL AT
ELECUN S
WSTR WEWY . ATY g WAT 7 9
wFa &, Afeq gq v AT qF HE AW
T[T T @ & wifET 5w # A
BT ZMT STfew |

ot TwAaw gy F 7z FAAT
Jgat g fw war A femm qzamE €
T A TF aF gFAT 0T A g7
Frfeai T argt-ars famr m3v ahe A
F AL H 43 w71 Fafar forwraa §r
wt & ufx gi, @t 34 97 w1 wedarh
TR

weay WY . WIT 92 A4TH 59
TwT AT 99 A6 ¥

1243 hrs,

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS
SixTY-SEVENTH Rerorr

Shri Krishnamoorthy Rao (Shi-
moga): [ beg to present the Sixiy-
seventh Report of the Committea on
lfrival.e Members' Bills and Resulu-
tions.

12:43} hrs.

STATEMENT RE. STATUS OF PRE-
PARATORY WORK ON THE
FOURTH FIVE YEAR PLAN

The Minister of Planning (Shri
B. R. Bhagat): The Memorandum on
the Fourth Five Year Plan was laid
on the Table of both Houses of Parlia-
ment on 2nd December, 1964. Plan-
ning Commission had agresd to the
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on Fourth Five Year
Plan (8t.)

Memorandum being discussed dur-
ing the Budget Session in 18685. How-
ever, as both Houses were preoccu-
pied with the budget, neither House
was able to find time to discuss the
Memorandum. Even though the
Memorandum was not discussed s
such, the Informal Consultative Com-
of Members of Parli t
considered it at some length at five
meetings—three in December 1054,
one in February and one in May,
19635,

1887 (SAKA)

According to the programme that
was drawn up in connection with the
preparation of the Fourth Five Year
Plan it was intended that after the
five Sub-Committees set up by the
National Development Council to
advise on policy issues concerning
the formulation of sectoral pro-
grammes and resources for the
Fourth Plan had completed their
task, the Draft Outline would be
placed before the National Develop-
ment Council at 8 meeting to be held
on August 9th and 10th. However, i
became apparent that the preparation
could not be

of the Draft Qutline

taken up until the Fourth Finance
Commission's recommendations on
devolution of resources from the

Centre to the States were known. In
the meanwhile the Plaming Com-
mission in consullation with the
Ministry of Finance were engaged in
the task of making a firm estimate of
the size of the Plan and the resources
available for its flnancing. Afler »
series of meetings, it was decided in
a full meeting of the Planning Com-
mission held on August 10th and 11th,
1985 under the Chairmunship of the
Prime Minister that the size of the
Fourth Plan would be Rs, 21,500
crores, the tentative distribution of
which between Public and Private
Sector outlay would by Rs 14,500
crores and Rs. 7,000 crores respectt-
vely. This decision ja subject w the
approval of the National Develpp:
ment Counci] which is due to meet
on September 5th and fith. As agaiast
an outlay of Rs. 21,500 crores, the
resources in sighl, including Hs 3,000
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crores to be raised through additional
laxation, have been estimated at
Rs. 20,850 crores, leaving a gap ot
Rs. B350 crores. Since it has been de-
videg not to resort to deficit financing,
this gap is expected to be met through
tonomy in administration, mobiliza-
tion of additional savings and ensur-
ing better returns from public enter?
prises. The Prime Minister has asked
the Planning Commission to draw up
o drlailed plant for agriculture,

The preparation of the Draft Out-
ime of the Fourth Plan is now ex-
pected to be taken up after the
meeting of the National Development
Councii on September 5th and  6th.
Accordingly, it will not be possible
to place it on the Table of bnth
Houses of Parliament during the
current Session. It is expected that
the Draft Outline will be placed be-
fore Parliament during the winter
Session and will be discussed during
the Session,

Since it is now proposed to adopt
a Plan of Rs. 21,500 crores as againsi
fs. 22500 ciores on  which the tar-
ge's given in the Memorandum were
based, it would not be purposeful ‘o
discuss  the Memorandum at  this
slage.

The Planning Commission had dis-
virssions with the State Governments
regarding the  magnitude, priorities
and phasing  of the States Fourth
Plan as well as the problem of mobi-
fizntion of additional resources fo
the Fourth Plan. These discussions
commenced from 10th of June 1985
and continued until the end of July,
1985. It was brought to the notice
of the State Governments that, while
giving due regard to the specific
needs of each State the mnunitud&
sectoral priorities and  ph of

AUGUST 17, 1985 Preparatory
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objectives, priorities and balances of
the Fourth Plan. Particular empha-
sis was laid on non-inflationary finan-
cing in the Fourth Plan period.

Soon after most Working Groups
had submitted their interim reports
and the Planning Commission had a
chance to consider them in a preli-
minary way, Members of Parliament
were associated with the process of
formulation of the Fourth Plan.
Group meetings were held to con-
sider interim reports of Working
Groups and other related papers pre-
pured in the Planning Commission.
In August, 1964, five such groups
met to diseuss (1) agriculture and
allied subjects in the Fourth Plan,
{2) irrigation and powcr program-
mes, (3) educational programmes,
(4) schemes for social welfare and
backward classes, and (5) industrial
(including wvillage and small indus-
tries)  programme. These group
meetings were followed by two meet-
ings in September, 1864 of the in-
formal Consultative Committee of
Members of Parliament to consider
problems relating to agricultural de-
velopment in the Fourth Plan. Subse-
quently, al 5 meetings—3 in Decem-
ber, 1864, 1 in February 1985 and 1
in May 1865— the Informal Consul-
tative Committee considered at some
tength  the Memorandum on the
Fourth Five Year Plan. 1 now pro-
pose lo request you 5o, to constitute
Ave Parliamentary Committees which

will go into the various aspects of
the Fourth Plan. The Commitiees
proposed are: (a) Policy, Hesources

and Allucations (b) Industry, Power,
Transport and Scientific and Techno-
logical Research (c) Agriculture and
Rural Economy (d) Social Services
and (e) Education and Manpower
Planning. It is further proposed to
set up a Steering Committee of the
Chairmen of all the Committees. This
Slcermg Commmce would meet the

ission and discuss

State Plans will have to be luch as
o match the availabilitly of resources
and conform to the overall national

mnmmendatwm of the Committees.
The Prime Minister also intend: to
constitute a Committee to which he
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proposes to invite among others, the
leaders of Groups in Parliament to
discuss the Fourth Plan with him. 1t
is proposed to hold a few meetings
of this Committee, both before ~ and
after the publication of the Draft
Outline,

Shri Alvares (Panjim): May we
know from Government whether
along with the Draft Fourth Five
Year Plan they will also give us an
up-to-date assessment of the perfor-
mance of the Third Plan? After all,
the Fourth Plan takes off from the
Third Plan, and we have had the ex-
perience from the mid-term assess-
ment that the Third Plan has suffer-
ed very serious shortfalls.

Mr. Speaker: Will there be an
assessment of the performance in the
Third Plan also along with the Draft
Pourth Five Year Plan?

Shri B. R. Bhagat: Certainly in the
preparation of the Fourth Plan, the
matter will be looked into. Also this
matter came up in the consultative
committee, and tentatively we have
taken a decision that at a convenient
time during the year, the Planning
Commission will give a statement to
the House about the implementation
of the Third Plan.

12.50 hrs.
ELECTION TO COMMITTEE

NATIONAL FOOD AND AGRICULTURE
OrGanisaTiION Lrarson Com-
MITTEE

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawas Khan): I beg to move:

“That in pursuance of the
Ministry of Agriculture (Now
Food and Agricuiture) Resolu-
tion No.F. 16-72/47-Policy, dated
the 8th November 1948, as amen-
ded from time to time, the mem-

844 (ai) LS—8.

bers of Lok Sabha do proceed to
elect, in such manner, as the
Speaker may direct, one member
from among themselves to serve
as a member of the National
Food and Agriculture Organisa-
tion Liaison Committee vice late
Dr. Punjabrao S. Deshmukh”.

Mr. Speaker: The question is:

“That in pursuance of the
Ministry of Agriculture (now
Food and Agriculture) Resolution
No.F. 16-72/47-Policy, dated the
8th November, 1848, as amended
from time to time, the members
of Lok Sabha do proceed to
elect, in such manner as the
Speaker may direct, one member
from among themselves to serve
as a member of the National
Food and Agriculture Organisa-
tion Liasion Committee vice
late Dr. Punjabrao S. Desh-
mukh"”.

The motion was adopted.

12 51 hrs.

BUSINESS ADVISORY COMMITTEE
THIRTY-SEVENTH REPORT

The Minister of Communications and
Parflamentary Affairs (Shri Satya
Narayan Sinha): 1 beg to move:

“That this House agrees with
the Thirty-seventh Report of the
Business  Advisory Committee
presented to the House on the
16th August 1965".

Mr, Spcaker: Motion moved:

“That this House agrees with
the Thirty-seventh Report of the
Business Advisory Committee pre-
sented to the House on the 16th
August 1865”.

Shri Nath Pai (Rajapur): Vis-a-vis
what he has submitted, may I recall
that you were pleased to assure us not
once but repeatedly yesterday only—
just 24 hours ago—that the statement
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made by the Defence Minister on the
recent developments in Kashmir shall
be debated separately? You repeated
it several times, as the proceedings of
the House wili show, in porder 1o re-
move the apprehension in the minds
of some Members that nol sufficient
time may be available during the
debate on the censure motion. But
1 find that there is no time provided
in this report for that. We have al-
ready submitted a motion that the
Defence Minister's statement be taken
into consideration, What is  your
ruling and what has happened to your
assurance to the House?

1 have not yet decid-
there a motion

Mr. Speaker:
ed on that. Is
tabled?

Shri Nath Paj: Yes.
Mr. Speaker: [ have not decided on

that. I will look intg it. Now, the
question is...
Shrl Ranga (Chittoor): Not ihe

‘guestion is'...

Mr. Speaker: Unless I decide . . .

Shri Ranga: I wanted to make un
observation in regard to the time pro-
posed to be allotted for discussion of
a resolution on the abolition of the
Indian Oilseeds Committee and some
other committee. It is such an im-
poriant matter. But they have pro-
vided only two hours for it. I would
like {0 suggest that one more hour
should be allotted to it. It is also
within  your discretion to give one
more hour, whenever you find it
necessary in regard io any one parti-
cular matter,

Here in this case, there is also a
procedural difficulty. These commit-
tees, specially the Indian Central
Oilseeds Committee, were brought in-
to existence and have been function-
ing under an Act passed by this
Parliamen;. Thercfore, it would not
be within the right of the Government
aimply to get a resolution passed here

AUGUST 17, 1865

Report 416

and thereafter take it for granted
that the committee is abolished; be-
cause they have to come forward with
a formal Bill asking for the repeal of
the earlier Act. Otherwise, what they
would be doing would be unconsti-
tutional. So instead of coming face
to face with that additional difficulty,
I would suggest to the Minister con-
cerned to come forward with a regular
Bill itself instead of moving a resolu-
tion. Bul if he insists upon moving
a resolution, 1 wouid like to suggest
that one more hour be given for the
discussion of this matter,

st figrem faX (Treae) - owwy
& ¥ @rg queg F oare F am g
TEr 4T | w7 F2r ar v "y aweqr
¥ gravg § fafadg qrarggdr w02t ¥
qATA I57 91 1 gF faare guwr fw
ara A& gUAT T qgt wwA §
11 3a% g A gfrvEm s rEE d,
=4 # 34 oz fa=re gmr o+ AfwT 1A%
Aqsaeg ¥ §3 A A0TAT AT F Iarf
# 1 =g gwer o7 faw fa=me @y
gm /T oz wfyvara ¥ geA19 & AAq
itz % freg gw §5 A F7 A%
Tt qTA H A qaent 7§ TAE
g @ w31 frq wr Ay fyar wrar arfgan
qrg wueqt 137 wfaq g7 & A
ATH FILCT I T W 17 T 9 Faegr
g3 frare frir g7 wliavarq & gema &
q19 AR GHT FT AT ATAT BF
g% grm o

IR WERT TR W wT haET
st aga ¥ g gon o v fee |y
oo F1 BT A W qEw LA G
az #zr % e § 7

Shri Muhammad Ismail (Manjeri):
I want to say one or two words about
one or two items in the report.
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Item No. 11, the
University (Amendment) Bill, has
been allotled 4 hours. The subject
matter of the Bill has been the sub-
ject of country-wide concern and
discussion recently. 1 consider that
the time allotted to it is inadeguate
and it may be increased by at least

two hours.

Aligarh Muslim

Item No. 17, discussion on the reso-
lution seceking dissolution of the
Indian Cocoanut and Indian Oilseeds
Committee, is an important matter
and the time alloited to it may be
increased by at least one hour.

Mr, Speaker: He suggests that the
time for item 11 should be increased
by two hours and that for item No. 17
by one hour.

st io firo wifem (gaaw) ¢
A% Fraew § K aF a1 o & sy F
A AEA | dEgEs wwE WK
figrsT zrew 4% ww¥ dwaE wArfaw
st #1 foite g wgw & dw g ov
o1 37 9% =91 o grow § af a
AfeT a7 ¥ I=w cafirg < fagr mm
F9 9T F=1 oY qHTA AT Tl o

o wgiew - wW e e A
TEET W ow )

'ﬁ'ioﬁ?nﬂﬁ'ﬂ:ﬂmﬁw
qu wxi g T SriEE

Mr, Speaker TFiret, I have lo an-
swer Prof. Ranga. But I have to ex-
press a little grievance also because
of the way in which he began. Of
sourse, I felt offended by it.

Shri Ranga: It would be impnssi-
ble for us to function if you make a
grievance of everything that is said
by us,

Mr. Speaker: I would leave it to
the hon. Member's decision as
whether that was proper.

SRAVANA 26, 1887 (SAKA)
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Shri Nath Pai: It was not meant
like that; it sounded like that.

shri Ranga: Only when they shout,
there would be no grievance!

Mr. Speaker: If that was all he
wanted, that one more hour should
be allotted to that particular item, he
himself said that I have a discretion.
I will certainly see to that; if it is
needed, it would be given when we
proceed. If one more hour is needed,
I will exercise that discretion.

S0 far as Shri Muhammad Ismail's
suggestions are concerned, as regards
the first point, it was discussed
thoroughly. Government had propos-
ed two hours and we increased it to
four. We thought that would be
enough. But it he insists, I am pre-
pared to ascertain the reaction of the
Minister.

Shri Satya Naruyan Sinha: As you
rightly pointed out, we suggested two
hours, The Committee said four, just
double, That was agreed upon. In
any case, you have discretion to ex-
tend the time.

Shri Harl Vishnu Kamath (Hosh.
angabad): Onge hour is always there,
up your sleeve.

Mr, Speaker: I will sce; if one more
hour is needed, I will add it
st wrsire ew (s - wTeE
12 9V 13 & ar? & oy ow g 3
¥ Z1AT w1 faar &7 g7 fag ot w2
T gHT @ maT g, Tram oW
v & I 4 aga we & P g
# wRATE e qiw & a=w wiz W2 w7
aan frmr faear o arfeyr
weast wEy ;A i oy § s
wa_fafaqm oramerd wa d=f §
a1 g AT 97 aw oty ¥ s ony
39 ¥ gz e amn @ afr wne
fest A e B feedt o e faw-
weit gt A1 ag f wr mwn 8, wr
gz i g1 A gr AT ) ATAT R
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[sromer wiza]
o w7 aEfE faw e At § A el
Afeew @ amft & wre g an g -
¥w Ay 9@ L

ot Bfc fures] wram
weat £

gee w

weast wEEY : IS ) e Y |
Qe srewm & &1 qrEw W H

The question is:

“That this House agrees with
the Thirty-seventh ‘Report of the
Business Advisory Committee pre-
sented to the House on the 16th
August, 1965."

The motion was adopted.
13-00 hrs.

MOTION RE: INDO-PAKISTAN

AGREEMENT ON GUJARAT-

WEST PAKISTAN BORDER—
Contd,

Mr. Speaker: The House will now
take up further consideration of the
following motion moved by Shri Lal
Bahadur Shasiri on the 16th August,
1965, namely:—

“That the statement laid on
the Table of the House by the
Prime Minister on the 16th August,
1965, on the Indo-Pakistan Agree-
ment of June, 1965 relating to
Gujarat-West Pakistan border be
taken into consideration.”

ot Fo Wo fddt(xiwe) « womw
W, T ¥OD €T N GAXH gAY
qq gwT &, TR 9 vt o ¥ ow
gu T AR AT i & feeft wromTw
wf wrft, W v w1 e fed §
wg ox wwa § e & ot agod gk
¥ af gEd W g W F o
Ty & e § W oF i AT e
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¥ @ wg wemn g, & 3 B4 wgat &
5 34 e A foar | o @ ¥
WTEAT 3 wiEfaEi # g & ot A
At &, aonforear &, q=rt & fedt
Ao ®T GIAT AEY FT qES |

T T OE w1 ¥ W g aww
fewi 1 2O @ oy amafawar g
A el R g o @ e wie
et wT & oF Y | WA A gw AW
wEet ¥ e ®¢ 08 e @t fw
B WA el O S oY et g
¥ Y IR g & A, 90 o aw
mﬁw[ Status quo ante ) gy
7 @ 9y fedt e e amatam adt
@

WSO A, 3 ¥ A 4 § e
w95 &1 W7 forg &1 o & wdw
ag gt Qanan gat & fe vw ¥ fedy
SETT FY W Y T wToor G2 A g o
gL 9 FT WA ®1 0w g, Amh
¥ foem W v e @ ¢, agt oA
FR M g e R g A &
g A § IRt S gean @ T 9w ¥
&1 WHT F1 TG ALY Y q6AT | KEAT
LR el RS R Rl 4
AT TTRT A ¥ FH TR E

T wpfir o W T arfeee
Ty #ar faar f wrer 3T §Y o fedy
FETC & WY EE R an awar 0
Y FIC T A wY qw F @ 6, aw
Widfemrmg rg e i e o v y
wg & FaC wr g §, W arY e gy
k) e & ol T gt g
uTq wET a1 % F arey o af
oy af w ), Wi Se & am g
& ey Wy O § fe w2 e
feedt v fawre & wrov §, Wit W
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Taarz %1 fvig gw #1 feeft Amaeg
BT T AT A1fEY | o famrs & vy
w7 T, fordy il # wg § v wme
oA, @t I8 FT AT G w fedy
g & g w1 wfeere a@o o
framremr & I & A ¥ ) W
W ZH XA X ¥ A fr wrd e
wra T4 g W o gaeT
7 Wi g FERT qgt & gee w1 e
# wfgwr @1 wifs a® gL @ A
SEW HTAT ATEAT 9T | TG TAW & AT
¥ oF T A #1 wiawe § e
wAAT A A TAT FIH F A, WHY
= W godT FaT A Ty v ¥
i, wrdr arfE FowET F & A
ag Tt wreedt 1 93 & o AT FwAn
¥ d gm A uw a¥ wiaw Ty
[EAET TF W §, FEIL O Fw
AL 9 ud ¥, amaq ¥ 1 ag fefa
§F gu g7 7 ofew w1 oA ¥
afl frerer ag W oF W WS
g% ¥ g7 7 Wi Iu iy wTAT
we frar | w=T gw o W ¥ A g
Fwd ¥ fir 98 oo 7% avgd o fee
™ amsE w76

g% Wrelg wTe © %gr At ar

ot o 5o Pt : wgr A a1
ot At oY oy A g ¥ i o Wy
§ To% warT w0

T gW ¥ ¥ f gy wwet g,
ot vt sl O g | guTY AT WA
wH & w7 wAA & gy fafret ¥
9% ¥ 97 1 | FER 95 arg,
IR AT T oA aqy €, w7y faar
fx w9 wg aF gt § o o
wr vk § 1wy, dfer, W awd 6y
qawTy & AT ¥ 9T § oA w1
Firex fave wga & a4 AT TAE ATAA
ot s T s e fgan feam

Pakistan Border (M)

T ATiTT e : AT 3 W R
Howr omrg

@t Fo qo fuiet : wrfermitz &
T8 T &1 U7 IAH q0F AEY @ |
I arar g% T fe afgnie W
g & | agi 45 W IR On Ty
I TR w & qrey gt W Ay Wi
qEt AT qgATE 9TH-9TH T T F-FE
Tewn w7 feld | o gty dw & Ay
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T ¥ FGR w7 %7 wigwre qre
g, T FEW TAA ST Y g,
ag FEe 5 grr k1 ek gant A i
g urd, 9w 3% arax § fy ag N
§, Ardy A ¥, 7w Avwd §, g ATy
ferarr & gfer a1 3§, FaeY ot 7# qory
arey ¥ darw gm & vk fan ey
* gefefrte o awmT o & 1 IR
wefefdr At 2m & afw @ #
arfy gfrar oifeera & e &
T & Ay ¥e Sl s gaadt
1 & ot gr 2w & wrefa) ¥ foren
§ 1 az off &€ o@ ofeam & a



423 Indo-Pak Agreement

[4Y To o fardd ]

gaedl ggany & 1 agr @t gard gl
w7 0 F1v0 ¥ gw ariET w7 o
A AT AT feAT g & 7 A el
a0 ¥ getd & ey gaAn wueA A
w1 faaar wae fF g 1 &
nfe o

13.11 hrs.

[{Mn. Derury-SpEAKER in the Chair]
Ft gk TogE oy g R oag 3w
TATE GHE B | ud § OF Tegm
OF T qF IZT 41| THH19G FTIA R
aAiafa ot qw o vz gf Suw W@
&@ gun 1 ft of wrcgar & faw
ST g ATt UF o & feA ¥
WITATY & §9 T 06 O A g9 AT
aTfaw | g W ET E1 T | W
& wrerman goa s wrE gew 9w & fag
aET ¥ 9 W ag g@ & 9T & Ay
I8 &7 wear srfen i o @Y gew
wt aifgg | 9@ W w0 F 6
o1 I ¥ RATEF qEA ¥ 3% w0 wiuae
agi g 1 afew gabmaw oF wret
Tga a9 v 5o ey §, s aw
& a1 =g, afeT g% & G ot
fe gt wum W % w1 oF Tw
T GTYT W wT AT wo § 1 e}
fr G wrzfidl & gro g9 W 2w Ay
o TE T awy € 1 g9 Wi
BT WA AW W HOATH WAL GE A ar
o A g & S wor qrfee
gt gfmar % ag dema e e &, 4y
ara her g & fr g agw O § WK
TE & AT § 1 A A1 A amw gk
fr @17 @ F WX FEEw w1 oA
2 Gl feafa g Y WY g o
o ¥ T w1 i g g &
9. uT W qrfeT 3 g o feaw
pAfaimmomicmasn
s sTAT § 7 ag g fra awTe R §
g g9 fedt & e o Ot wwn o
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WY T wE A SRy 1 oww g
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I AERW, 99 X W
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“In the confldence that this will
also contribute to g reduction of

the present tension along the
entire Indo-Pakistan border.”

g fifae & 1w AT R
Awolie quewen fmr
T G g9 &4 wiEH! WE § oY v
o #1 A @A wgy fe ag @
T gHAT FTA *Y qrvy @ar g !
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ufexr SR am § Fwdom
Wiv femr e orfee ww aww
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*“It will contribute to g reduc.
tion of the present fension along
the entire Indo-Pakistan border.”
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F1 gwgT #% W w4 qA AA A
ST @ &, I w1 faar A |

Shri K. C. Pant (Nainital): Mr, De-
puty-Speaker, Sir, when the Kutch
agreement was signed on 30th June,
1965, many men of goodwill had ex-
pressed the wish that this would lea_d
to a lessening of tensions and ulli-
mately to a meaningful dialogue to
solve the other outstanding problems
between the two countries. Sir, T am
afraid that this hope has been bru-
tally shattered by Pakistan’s insidious
attack on Kashmir. And this has
taken place within five weeks of the
signing of that agreement. 1 am
sure that all sections of the House
will share and reflect the sense of out-
rage and indignation with which the
country received this further proof of
Pakistan's perfidy in its dealings with
India.

I do not want at this stage to deal
with the developments in Kashmir ex-
cept to draw the attention of the
House to one of its implications.

off TrTwTTR (FAT) @ oW
% wiw # e, G g @
oft go Wo g : wATHT A TW WY

it #7 915 Ty §—ag A e @
" §

There is a great deal of hullabaloo
over this agreement both in the House
and outside, An attempt has been
made to creale an impression that
aided and abetted by Mr. Wilson,
Pakistan hag gomehow succeeded in
eithor wicking or pressurising India
inty &n unfavourable agreement.
Does this charge bear the scrutiny
of the House? It this was really
the case and if the Kutch agreement
gave Pakistan a great one-sided ad-
vantage as some friends opposite
seem to think, then does it not strike
them as rather odd that Pakistan
chose this very moment to jeopardise
the whole agreement by its incur-
sions into Kashmir? If the territory

- attach importance to the
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or other interests involved in this
agreement were of such vital impor-
tance to Pakistan, would it not be
reasonably to expect that they would
have waited for another three montha
before creating trouble in Kashmir?
Pukistan's apparent indifference  to
the settlement and implementation of
the Kutch agrecment can mean only
one of two things. Either they do not
{crritory
which our friends suppose they do or
they are not confideat of winning their
case under the procedure laid down
under the Kuteh agreement. No
other interpretation ig possible, In
either case, it is obviously wrong te
project the agreement as a great dip-
lomatic victory for Pukistan.

The fact of the matter 15 that Pa-
kistan's attack on Kutch was motivat-
ed not so much by territorinl ambition
as by political considerations and this
fact has got to be understood clearly.
Otherwise, there is a danger of get-
ting over-involved in the details of
the agreement and losing sight of its
substance. Ag Mr. Trivedi said, we
should not approach this problem irom
the point of view of a baniya, who i
out for a little gain here and there.
That should not be the attitude. If
we look at the agreement, what ul-
timately has Pakistan achieved by the
agreement? It had to vacate the
entire area which it had occupied, It
had to give up its fruits of aggres-
sion and in withdrawing from this
area—thiz ig an important point—it
had to confess to and swallow the
charge of aggression, which it has so
strenuously denied all along. What
did it gein in return? ‘The dubious
satisfaciion of bringing to iife a dis-
pute that had remained dormant for
17 years. Shorn of technicalities, this
is really what the sgreement amounts
to, I ask our friends, was Pakistan's
gain commensurate with the price it
paid for it? 1 do not think anyone

will say so.
Another question arises: If this
were 30, why did Pakistan sign the

agreement? We get a clue to this
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puzzle from the pronouncements of
some of Pakistan's leaders. Accord-
ing to Mr, Amjad Ali, Permanent Re-
presentative of Pakistan at the UN,

“ ...a just and enquitable set-
tlement of the Kashmir dispute
lies wt the root of the present
trouble—(i.e. the Kutch trou-
ble)— and tension in relations
between my country and India.”.

Equally significant is
Bhutto said in London:

what  Mr.

“The Rann of Kutch is blown
out of proportion. It is not
a dispute per se. It forms a
part of a much bigger issue, The
heart of the Indo-Pak dispute lies
in the Srinagar Valley."

Thus, it is obvious that Pakistan is
mainly interested in linking Kutch
and Kashmir,

As against this, India's attitude has
always been that each dispute stands
.on its own and it should be treated as
a separate matter. Whether it is the
Canal Waters Agreement or  the
‘Sheikh-Swaran Singh  Agreement,
India hag always maintained that the
solution of the other Indo-Pak
problems should not be linked with
that of Kashmir. 1 wonder if my
friends opposite, who strongly and
vigorously suggest that the Kutch
agreement should be given up, should
‘be disowned because of Pakistan's
nggression in Kashmir, have consider-
ed these implications. If we insist on
linking Kutch with Kashmir, we will
be only faelling into"a trap. T would
not like to say anything more, but 1
would like them to consider this
aspect of the question.

1 shoulg now like to say a few
words about the fighting in Kutch.
Mr. Trivedi, I am sorry, found it
necessary lo say,

“T T wug 7 faegw gfaart
mﬁi"
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What are the facts? One can state
those facts a little more clearly today.
I have attempted to plece together
the story. The House will recall that
Pakistan went out of jts way to create
an image of an Indian soldier who
rung away from battle. What are
the factsy One whole brigade of
Pakistan's army—the 51lst Infantry
Brigade—attacked Sardar Post, which
was defended by a single police com-
pany, An amazing thing happened
then. This single company beat back
the entire brigade, They knew that
they were outnumbered Still they
beat back the entire brigade and only
the next day in broad day light they
withdrew from this post. It was only
then that Pakistan occupied this post
If proof were needed for this, jt is
supplied by the fact that Pakistan has
founq it necessary to sack the Briga-
dier who was in charge of that parti-
cular engagement. What more proof
do you want?

Then there was the question of
Point 84 and Biarbet, Here again, one
whole Pakistani brigade, supported by
the latest Patton tanks attacked these
posts. Our troops were there, but
they were not meant for fighting.
They were there as look-outs, These
infantry men, armeq with normal in-
fantry weapons, knocked down three
Pakistani tanks and brought the whole
br_igade to a standstill. Then they
withdrew and Pakistan occupied those
posts, Is this anything to be ashamed
of? If you go into the facts we have
every reason to be proud of the
valour of our gallant soldiers in this
area

The main criticism against the
agreement from the speeches which I
heard yesterday and today is that the
agreement subjects India’s sovereignty
to international arbitration. As far as
that question goes let us take firstly
the UN, which is the world organisa-
tion, Though the UN is based on
respect for the sovereignty of the
State, even the UN Charter does not
exclude national soverelgnty from the
scope of international arbitration be-
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cause obviously in the case of each
dispute, the alternative would be war.
Neither does our Constitution bar
such agreements or transfers of terri-
tory. Article 51 (d) of the Constitu-
twn lays dowy that “the State shall

to age gettlement of
in!errwtmna] disputes by arbitration.”
Whether Kutch is a territorial dispute
or a border dispute, it is obviously an
international dispute. So, its settle-
ment by a tribunal or arbitration can-
not be said to be repugnant to the
Constitution.  Historically speaking,
both the Radcliffe Tribunal and the
Bagge Tribunal were based on the
principle of arbitration, So far as the
persent Kutch agreement goes it was
directly based on the procedure laid
down in the joint communigue follow.
ing the 1950 talks at ministerial level
8o, the provision of a tribunal is ful-
Iy in with y in-
ternationa) practice as well as our
own and I do not think it is anything
new or anything that can be objected
to,

Again, it is feared that this agree-
ment may become a precedent for
other disputes, particu'arly the Kash-
mir issue being referred to similar
tribunals, There is certainly no obli-
gation or commitment on the part of
India to accept such a position. Apart
from this, India bay always maintain-
ed that each dispute is separate. Kash-
mir is neither a boundary dispute nor
is it = territorial dispute. There is
no similarity between the twp dis-
putes. Apart from the fact that the
fate of 4 million Kashmiris can never
be made the subject of arbitration or
adjudication, Pakistan ‘has not even
advanced a legal claim to the territory
of Jammu and Kashmir. Their claim
is something different. So, I do not
under-tang how the question of ar-
bitration can arise in the case of
Kashmir,

I do not want to take too much
time of the House in referring to
Press comments. But I think the
Press comments on the Kutch agrec-
ment are very asignificant 1 was
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amazed to find that all shades of
opinion in the country—not all, per-
haps, but a very large section of it
as reflected by our Press, and I hope
the Hou'e will agree that our Press is
neither accustomed to tow the Gov-
ernment line nor can it be accused of
being unpatriotic—responded to the
agreement, In the Hindu of July 5
Shri Rangaswami writes:

“For a variety of sound reasons,
it was wisdom to conclude the
cerse-fire agreement with Pakistan.'"

The Tribune of lst July says.

“The agreement is to be wel-
comed..... .Failure to agree on &
carefully worked out formula
would have created a host of intrac-
table problems Tor both (countries),
In any case, the price of war would
have been far greater than the price
of peace and the ultimate benefi-
ciary would have been neither
India nor Pakistan but China.”

This iz something we ought, all, to
remember, Then, in the Patriot it is
said:

“It will be extremely unrealistic-
to see surrender or uncritical eon-

i in the ¢ fire agr
that was signed on Wednesday. On
the main issue...... the agreement
upholds the Indian position unreser-
vedly...... In 1980 we admitted
that this boundary has to be nego-
tiated insofar as it had not heen
demarcated on the ground. To agree
to negotiate it now is no conces-
sion."

The Indian Express said:

“The cease-fire in Kuich will be
we!comed for many sound reasons. .

...Mr, Shastri has accepleq the
procedure  after honouring  his
pledge to Parliament that he was
prepared to settle the matter peace-
fully provided the status quo ante
‘was restored. . . ... In the firm, far-
sighted and courageous stand he
has now taken he is entitled to the
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unwavering support of his country-

"

men.
The National Herald said:

“The overwhelming majority of
the people would support the
agreement on Kuteh”

This is not all. The Times of India,
The Statesman The Hindustan Times,
The Indian Nation, all of thce—I have
quotations here, but 1 do not want to
Eo into all of them because that will
take & lot of {ime—have spoken on
the same linai, Not only our papers,
but papers abroad have also hailed
thig ugreement, 1 will not tire the
House with more quolalions except a
couple of very brief ones.

The Time of Ceylon dated 5th July:

wrote:

“There has been no betler news
from the hemisphere for months and
years.”

The Utusan Zaman of Malaysia
dated 4th July said:

‘Malaysia is happy about the
agreement.”

In The Tehran Jourral dated B8th
July they said:

“The statesmanship displayed a
few days ago by the leading politi-
cal figures of India and Pakistan is
heartening in these times.”

The Sydney Morning Herald of 14th
July said.

“Both Mr. Shastri and President
Ayub deserve great credit for these

mgreements. .. ..... But it is Mr.
Shastri who has really displayed
the greatest courage and who

emerges with his statute much en-
hanced.”

These are foreign papers and some of
them are not very friendly to us.
Still you find these things in these
papers. This is enough to give a good

AUGUST 17, 1865 on Gujarat-West Pakistan 440

Border (M)

idea of the widespread favourable re-
ception of the agreement both within
the countiry and outside,

So far as we are concerned, at this
moment the question before the House
is a simple one: whether to agree,
whether 1o accept this particular
agreement or to reject it. I have
given various reasong o support the
p'ca that the Kutch Agreement should
be accepted not because it is perfect,
not because it is exactly what we
want—by its very nature it is in part
a compromise, and it has got to be
so—but because in the balance ¥«
offers us a reasonable solution to &
problem which wou'g otherwise have
to be resolved by force. Let us not
forget that in case we had preferred
to use force to push out Pakistan from
the positions it had occupied, it would
not only have cost us a good deal in
terms of men, money and material bud
at the end of it all the dispute would
still have been on our hands and, as
like as not, the procedure for its solu-
tion would not have been wvery dif-
ferent from that laid down in the
Kutch agreement. What have we
lost? We have gained a good deal
and lost nothing. Besides, as my hon.
friend, Shri Chaudhuri said yesterday,
the dictates of international decency
press upon us to honour our interna-
tional commitments, I do not deny
that there is room for expediency in
international affairs provided we
stick to our principles on matters of
importance.

Now, 1 turn tp Kashmir, where the
situation is frau it with, danger, Pak-
istan’s irtlentions are clear. It is &
great pity that Pakistan is spoiling for
a fight. All along Pakistan has pro-
voked this couniry and India has all
along dealt with these provocations
with great patience and restraint, But
there is a limit to everything ang the
continued aggression on Kashmir is
fast becoming intolerable, It this
continues, if Pakistan does not refraim
from its dangerous activities its dan-
gerous experiments then it must bear
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the full responsibility for the conse-
quences that will follow as night

tollows day.

In contemplating this grim possi-
bility—I admit that it is & grim one—
three matters deserve careful consi-
deration, First is the matter of in=
telixgencv: ang security. Both in Kutch
and in Jammu and Kashmir Pakistan
proposed talks and while we were
preparing for these talks, talks at the
border level, they attacked, they mov-
ed their troops and caught us by sur-
prise, Now, it is not a guestion of
blaming anybody., The situation is
far too serious for that. But the need
to improve both civil and military in-
telligence and bring about better co-
ordination between the twp is urgent
They cannot afford to run on parallel
courses,

The second point is that we must
devise ways and means to deal with
the guerillas. Our army is built on
conventional lines. It should not be
made to jump around the periphery

-mount need of the hour.

Pakistan Bordey (M)

try today in all sections of the people,
We all share that resentment, But
the point is, what should we do with
this resentment? Ii is a kind of la-
tent energy. We have to harness this
latent energy for strengthening the
flore of the country. If this energy
is wasted, what use is it to the coun-
try? Those who promote civil strife
fritter away thig valuable energy in
anti-socia] and anti-national activities,
Those who foment communal trouble,
again, fritter away this cnergy. They
are playing with an explosive factor,
they are playing with fire. In either
case they are playing into the hands
of Pakistan, wittingly or otherwise,
because nothing suits Pakistan better
today than to have civil strifes and
communal disturbances in this coun-
try. No words are strong enough to
condemn thig activity in the face of
the grave external danger to the
country, When the survival of the
nation is at stake, all petty differenccs
must be put aside. That is the para-
It is in this
context that I am very sorry that sll

or to be deployed djsproport tely.
It is a sledge hammer and it should
not be used to kill a fly. Guerilla
warfare will have to be dealt with in
a different way and it will require
careful handling both at the political
ag well as at the military level. I hope
this aspect of the matter will receive
careful consideration.

Thirdly, we should be ready to take
a military initiative at short notice, In
our scrupulousness we have always
refused to strike except in self-defence
ang that too within pur own territory.
Kargil was an exception. But Kargll
also was in self-defence in the sense
shat our road was affected, our vital
communications were affected and it
is by no means an offensive. But the
time has come to be prepared to re-
taliate against aggression ang retaliate
at a time of our choosing ang at &
place of our chnosing by the methed
we want to chouse.

Now, Sir, in the end, may 1 say,

there is a great deal of resentment
against Pakistan throughout the coun-

Members of the Opposition pletely
disregarded the senou.mev of the situ-
ation, the seriousness of the external
danger and voted vesterday en bloe
for the No-confidence Motion,

oft THaTw araw (WA
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&, T B, W IW A F AT ey
AT 48 FUT AW ¥ 4 T ) 7 ATAT A
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Y FET TET & 0 wa ifaq . ufy-
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[=it 7w arsE)
gftg g $53 W% W F aF ¥
aiffears wX fggeara AT w1
fraqT *T mr A w1 wfawr
g & aga s Ja waAHd
ot warg ¥ ATag IR AR FLOE
Y s oA A 5iF g7 W
& grg fag wWragm feag o
wae gar @ 39% @it fedew A
W AATH FAT T FOGE A
geq & Ay R AgifE g AL
# it ax awef @ Q1 o
A ¥ X qrAM A W
g AT FITAAIA FATE TV

wfgq 1

AT Arag Wiegy EfF ag
Haw drAET ST § AfET W
waek qaifaw gw A A dmie ®
W 9T 3,500 FidE wfw ®
fage’t 5 & qwd oo o § 1 wfe-
femdm BT & 9w # amd T ¥
A STEAT E |

“Article—3
(1) In view of the fact that:

(a) India claims that there is no
territorial dispute as there is a
well-established boundary running
roughly along the northern edge
of the Rann of Kuich as shown
in the pre-Partilion maps which
needs to be demarcated on the
ground;

(b) Pakistan claims that the
border beiween India and Pakis-
tan in the Ranpn of Kutch runs
roughly along the 24th parallel as
is clear from several pre-Partitlon
and post-Partition documents and,
therefore, the disp involves
some 3500 sq. miles of terrilory;"”
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Shri A. C. Guha (Barasat): Mr,
Deputy Speaker, Sir, this Agreement
on Kutch, I can admit, is not an ideal
solution of the problem. I can also
admit that this does not satisfy all the
expectations of the country. But, Sir,
ap international agreement can be
considereq only in the background of
the international situation, as also the
national situation; it cannot be consl-
dered and it should not be considered
as an abstract document bereft of all
environmental jncidents and circums-
tances.

Sir, it has been stated that the
sovereignty of the nation has been
surrendered by this Agreement. Ll has
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also been stated that the sovereignty
«f the House has been denied. There
¥ nobody who can deny the sovereign-
ty of the House. Even the Govern-
ment, which js the creation of the
House, cannot deprive this House of
the  sovereign rights. Sovereign
rights of this Parliament find expres-
gion in the motion moved by my
friends on that side—a motion of no-
confidence against Government, which
ig an indication of the sovereign autho-
rity of this House. If the Government
has done anything wrong, anything
which is detrimental to the national
interest or is derogatory to the honour
of the nation it is open for the House
%o remove that Government and that
right is inherent just in this House
and so that motion has been moved.
Bo it cannot be said that the sovereign
rights of this Parliament have been
denied by this Agrecment.

The question of sovereignty of the
nation has been raised. We should
realise that no nation today is
wovereign in the sense that a nation
was sovereign in the 18th Century.
In the 18th century, the Government
in India thought that Burma should
be captured; they created some pleas
and conquered it; then they went to
Afghanistan, Nepal end Tibet, but to
day it is not possible, Every coun-
try has got a limitation on certain
rights. When there was the League
of Nations and, today, when there
ig the United Nations, we have
agreed to surrender a portion of the
sovereign rights; each nation has
agreed to that So, we have to con-
thuct our affairg in the comity of the
nations according to the civilised codes
of the present world. If China does
not behave according to the civilised
eode of conduct, then China would be

sidered as thing unworthy of
being a civilised nation. If Pakistan
has behaveq in a wrong way, has not
honoured the civilised code of conduct,
then Pakistan will be condemned in
the court of history. So, we have to
econduct our affairs under the present
international set-up. We should also
renlise that today not even in com-
mercial matters is each natlon
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supreme. There is the GATT Agree-
ment, under which we have to sur-
render some of our commercial rights
to some international organisation or
international convention. Then in
Europe there is the European Com-
mon Market or the Free Trade area
where each nation has surrendered
some of its commercial and fiscal
powers to a common organisation. In
India also, a few years ago the Indus
River Water Dispute was referred to
the World Bank. If it had happencd
in the 189th Century, we could have
diverted the water somewhere through
the channel which rung through the
Indian territory. But this cannot be
done today; we have to go to the
International Bank and agree to anbide
by its gecision. That is the civilised
code of conduct. We should also
realise that the behaviour of a nation
depends to a large extent on the poli-
tical connections that the nation can
command in the international world.
We should realise that in our conflict
with Pakistan, we have practically no
friend to help us. Pakistan is the
creation of the Anglo-American
Powers, and according to the wrong
assessment of the international stra-
tegy they have created Pakistan, sim-
ply perhaps with the motive that
Indis may not become too strong. Bo,
the raison d'etre of Pakistan 13 to
create trouble for India, and the crea-
tors of Pakistan to a very great extent
somehow condone all these misdeeds
of Pakistan. I am sure even the
USSR will not come forward . . .
ot gew WA wwag @ ITEW

wEYew, a8 ag Ages ¥1 fawq § fae o
wof aw @ &) |@feT Erew A T W

myafr g 4

Mr. Deputy-Speaker: The hon
Member may kindly resume his seat
There is no quorum. The bell is be-
ing rung—

Now, there is quorum. Shri A, C.
Guha may now resume his speech,

Shri A, C, Guha: I am sure that
even the USSR will not come forward
openly help us in this matter of
our struggle with Pakistan.
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[Shri A. C, Guha]

I was referring to our position in
the international world wvig-a-vis
Pakistan. In this struggle against
Pakislan, as I was gaying, we have no
friends in the world. Some nations
may show us some lip-sympathy, but
we would not get any materia] or
substantial help from any nation,
including the USSR. No nation will
even say that Pakistan is an aggres-
sor. We should realise that posi-
tion, and in the context of
that position we should fraine our
own policy. So, we in India cannot
afforg to defy world opinion, however
much we may likg to. We should
also realise that our military strength
has its limitation. 1 know that there
has been much improvement since
October, 1062, and that has been
demonstrated in several spheres such
as twice in Kargil and also 1 Kulch
and elsewhere, but still it has certain
limitations. From the military point
of view, we cannot claim that we are
a powerful or strong nation. We are
building up our military forces. It
will require gome years yet for India
to be called a militarily powerful
nation,

My hon. friend Shri Indrajit Gupta
yesterday made a bitter criticism about
this pact. At the very outset, I should
say that he has made a confusion bet-
ween arbitration and tribunal, and it
jooks as if he hag equated the two or
identified the ona with the other.
Here, the word used has always been
tribunal' and not arbitration. As I
have said already, on previous occa-
slons also, international disputes have
been referred to some tribunal, and In
the 1959 agreement with Pakistan
also, there has been mention about
referring disputes to a tribunal, but
somehow that has not come about be-
cause of the intransigent attitude of
Pakistan,

Only about two days ago, on the
15th August, 1965, my hon, friend Shri
Tndrojit Gupta had contributed an
nrticle to The Statesman in which he
Mad advocated the settlement of even
acute territorial disputes by peaceful
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means’ which he thinks ‘is not only:
indisp ble but feasible, although it
requires restraint, patience and time.!,
For the Sino-Indian dispute, he has
suggested:

“to consider concrete methods
of settling the issue which can be
voluntarily applied with the aim
of establishing friendly and equal
relations.”,

He has further suggested:

“Many such methods are known
in history—exchange of tertitories
on & basis of mutual benefit, ces-
sion of some area to restore jus-
tice, lease of territory on equit-
able terms, joint exploitation of
disputed areas, demilitarisation,
neutralisation, freezing of claims
and so on.".

Incidentally he has also suggested that
the Aksai Chin Road may be given to
China either on lease or on some
agreement so that China may use that
road. When all these things are
admissible in our dispute with China,
I cannot understand why these should
not be advisable in our dispute with
Pakistan. My hon. friend has urged
in that article that;
“Thig is a plea for Indian initia-
tive"”,
And this is what he has suggested in
regard to the Sino-Indian dispute.
But here when the Government of
India have taken the initistive, my
hon. friend has come out against this
agreement, basically ignoring the
argument which he had put forward
only two days ago in regardq to the
dispute between India and China,
Some of my hon. friends in the
Opposition, particularly, from the PSP
have moved an amendment seeking to
discard this agreement on the ground
that it is contrary to the spirit and
letter of the resolution passed on the
18th April, 1965, I do not see how
this agreement can be contrary to the
gpirit or letter of the resolution pas-
sed by thia House. The resolution
simply stated that we shall have no-
thing Lo Jo with Pakistan unlesy we
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drove them out of our territory.
There, the words were ‘drive out’,

but here, the «case is of a
voluntary vacation’. That is the only
difference.

I do not think that any party or any
individual in the House will advocate
that India should recklessly go on
with war preparations against Pakis-
tan. We have been hearing of the
horrors of the war in Viet Nam. That
is a very limited war. But if there
were to be any war between India
and Pakistan, it will not be a limited
war, but it will be on two fronts, and
that will mean hardship to millions of
people besides destruction of proper-
ties running to hundreds of crores of
rupees, So, we should think hundred
timeg before we can think of anything
on the lines of preparing for a war
against Pakistan. We have always
been exercising restraint and that is
wccording to the civilised code, accord-
ing to our own convention and accord-
-ing to the ideology of our country.
This House had advocated not once
but repeatedly and has expressed its
desire and its wish for the peoceful
t of all boundary disputes.
This is one of those examples which
India has set for the peaceful setile-
ment of boundary disputes.

When there is a boundary dispute,
there is always the risk of either party
losing some of its points. My hon.
friend who had preceded me had said
-that out of these 3500 square miles, if
India were to lose 1000 square miles
or even 20 square miles, then that
would be a loss to India. Similarly
Pakistan may also argue that if out of
their claim for 3500 square miles they
do not get the whole of it or . .

Shrl U M. Trivedl: It is a bogus
claim. So, let not my hon. friend put
forward that proposition.

Shri A, C. Guha: That is truc. We
say that it is a bogus claim

Shri U. M. Trivedi: We ought to
have driven them out.

Shri A. C. Guha: When in u law
eourt, the two parties . . .
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Shri U. M. Trivedi: Why should we
go to the law court itself?

Shri A. C. Guha: Each party may
think that its claim is justified, and
that the claim of the other party is not
justified .

Shri U. M. Trivedl: There iz no
justification, for going to court. We
are sure of our own claim,

Shri A. C. Guba: Similarly, Pakis-
tan may also be sure of her claim...

Shri U. M. Trivedl: She can have
no claim,

Shri A. C. Guha: Moreover, this is
not the first time that a dispute has
been  referred to & tribunal.
Under the previous agreement of 1968
also, there was a reference o a tri-
bunal of a border dispute. But it did
not come about because of some
intransigent attitude on the part of
Pakistan.

Having said this, I should like to
say a few words to Government about
their attitude towards Pakistan. We
have all along been indulgent. ...

nr M. 8. Aney (Nagpur): Over-
indulgent,
Shri A. C, Guha: ....to Pakistan.

I think, to some extent, il was reason-
able, and expected also. Pakistan.
after all, was just a part of our
country and our nation only 18 or 17
years ago. It requires some time to
adjust our mind to think that the citi-
zens ol Pakistan are hostile and aiien
people. There are even now many
families on this side and on that side
who are relatives,

Dr. M. 8. Aney: Then why did they
separate?

Shri A, C, Guha: All right. He
need not interrupt me.

I should say that Government should
now think how long they will go on
with this indulgent attitude. All our
record of relationship with Pakistan
has been a record of broken pledges
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and disrespected agreements; they
have not redeemed or respected any
agreement. Even before the Nehru-
Liaquat Pact, there was the Nehru-
Noon Pact regarding the Indus waters,
Later on, they said thut the agree-
ment was signed under duress. They
came the Nehru-Liaquat Pact and
other subsequent pacts. They have
not observed any pact either in spirit
or ip letter, They have been creating
problems and border disputes year
after year.

The Kutch dispute was created only
in 1958. Then they started many
border disputes in  West  Bengal
and Assam side. I think the real
remedy here is to be not always on the
defensive but to act just as our Indian
forces have in taking possession of
two posts in Kargil which we had to
hand over on the persuasion and
assurances of the UNO. We should
adopt this attitude. Wherever there
is a border dispute, we should run
into their territory and attack their
operation bases and posts.

Moreover, we  have justifiable
grounds to make our own border
claimg also. Under one interpretation

of the Radcliffe Award, about
12  police stations in ‘he dis-
trict of Sylhet (which +as
originally in Assam) should have

come to India. Why should we not
raise that border dispute and imitate
some of the methods adopted by Pak-
istan as regards Kutch, Kashmir or
even Assam and West Bengal? Then
the Chittagong Hill Tracts area was
not within the competence of the Rad-
clife Commission for giving any
award. Therc was only 3 per cent
Muslim population there, the rest 97
per cent of the population being
Hindu. Yet the Chittagong Hill Tract
was handed over to Pakistan. This
is a suitable case for a border dispute.
This will give ys immens, communn-
cation facilities, if we can raise this
cle'm there and assert it. It was not
ar riminlstered area; it was some-
thine like a native state, something
like the Kathiawar States, small

AUGUST 17, 1965 on Gujarat-West Pakistan 460

Border (M)

States, So it was not within the
competence of the Radcliffe Cummis-

sion to give any award over this
territory.

As 1 said, now our attitude should
not always be on the defensive, We
should also take an aggressive attitude
to Pakistan in pursuance of some of
the disputes,

Lastly, I would like the External
Affairs Minister to look into the work-
ing of his own Ministry. | think the
whole House will agree that the Mini=
stry requires g rude shake-up. This
date, 1 January 1865, was fixed on
wrong information. The External
Affairs Ministry officials misled the
Minister and the Prime Minister to
accept that date. When the Berubari
agreement was signed, it was alleged
that the Chief Secretary of West
Bengal was kept waiting outside the
closed room in which the officials of
the Ministry were discussing the mat-
ter with their counterparts in Pakis-
tan.

Mr, Deputy-Speaker: We are now
discussing the Kutch agreement.

Shri A. C. Guha: Similarly In re-
gard to the Kutch affair, it is ulleged
that the Gujarat Government has
not been properly consulted. This
state of affairs should not be ullowed
to continue,

With these words, [ support the
agreement.
Mr. Deputy-Speaker: Shri Dinen

Bhattacharya. Hon. Members will take
only ten minutes each.

Shri Dinen Bhattacharya (Seram-
pore): In spite of the grave situation
in Kashmir at the present moment,
our Party does not consider the Kutch
agreement inimical to the national
interest. We lend our support to the
decision of the Goverrament leaders to
settle the dispute across the table
rather than through military action,

At the same time, I must say that
it is most unfortunate that a Jange-
rous precedent has been set by the
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leaders of our Government by not
coming to an agreement on their own
initiative or with the good offices of
some respected Afro-Asian leaders
who are really interested in building
up friendship between Asian and
African countries. The method that
has been adopted is a most dangerous
one, namely, to bring about a settle-
ment under the umbrella of the com-
monwealth which ijs now there in
the form of a neo-colonialism to carry
on the exploitation of Asia and Africa
by the Britishers. Our leaders have
not yet taken a lesson from the hap-
penings in Kashmir. Even the pre-
sent situation gives a true picture of
how the nefarious game is played be-
hind the back by these imperialist
powers, The infiltrators who are there
at present carrying on sabotage acti-
vities in Kashmir are there at the
instance of the Pakistan ruling class
which is always provoked by these
imprelialist powers. There is every
justification to apprehend that Kutch
will become another plague spot
where the imperialists conspiracy can
‘thrive at the cost of our people,

The most objectionable and dange-
rous feature of the agrecment is the
provigion for setting up a tribunal
Here reliance has been placed on the
imperialists, In case of disagreement
as to the selection of a chairman, the
UN Secretary General will appoint his
nominee. We are now having the
bitter experience of the functioning
of the UN observers in Kashmir.
Even the Minister of Information and
Broadcasting, Shrimati Indira Gandhi,
had to express her great concern at
the behaviour, so conspicuous, of the
™ obscrvers.

1t at all & tribunal becomes unavoid-
able, we must see that it is composed
of three non-aligned nations’ represen-
tatives. We must not rely on any
imperialist power for the settlement of
any dispute. There has been s>me
misunderstanding in some sections
in the country to the effect that
India has surrendered and lost some-
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thing by this agreement, It has been
created by the failure of Govern-
ment to create confidence in tiic peo-
ple by giving to them honecst and
straightforward information about
the dispute. It has been mentioned
by some speakers that the real hap-
penings and the true picture were
not placed before the people al the
time the situation was getting worse,
Lack of vigilance on the part of Gov-
ernment also created doubts in the
people about this agreement. In spite
of all the weakness in the agree-
ment, we would urge on our Govern-
ment leaders to make an all-out and
sincere effort to create an  atmos-
phere for a peaceful settlement of
the dispute.

If despite all attempts any threat
comes from any quarter, we Dpiedge
our full support for the defence of
our sovereignty, independence and
territorial integrity,

Now, in this connection I will men-
tion one thing. A start has been made
for a peaceful settlement with Pakis-
tan which is more so our neighbour.
Our party wants that the same pro-
cedure should be followed tor gett-
ling our problems with China. The
urgency of this was empraticeily
stressed by no less a person than our
most respected President very recent-
ly in the course of a specch in
Mettur. T will quote what our Presi-
dent said in the course of his spcech.
He said:

“It is essential for us to come
to terms with our nelghbours,
China and Pakistan, terms with
honour and dignity. We are now
spending a great deal of moncy
on military expenditure, nearly
Ra, 900 crores. This is at a time
when the eternal needs of our
country demand so much alten-
tion. If we are able to seitle with
our neighbours, it will be pussi-
ble for us to divert these funds
for the purpose of internal deve-
lopment.”
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Sir, it reflects the real aspirations
of the whole mass of the prople of
India, because a peaceful settlenent
with our neighbours will Lizip in a
great way in solving the crisis ihat
our country is now facing in respect
of our economy.

‘With these words, Sir, I support the
motion that has been moved here by
our hon. Prime Minister,

Shrl Oza (Surendranagar): Mr. De-
‘puty-Speaker, today a Member from
the left has replied to a certain ex-
tent to g Member of the right commu-
nist party, and I think the latter will
reconcile himself to certain observa-
tions made by his erstwhile friend
who js now sitting to his left,

We heard today Shri Trivedi If
friends like Shri Trivedi had their
way in this couniry, no settlement
could be had through peaceful negu-
tiations. Every dispute must be re-
solved, according to him, through a
show of strength. We are fortunate
that they can only demonstrate before
Parlisment House but have not got
-enough strength anywhere in any part
of the country. It is good to have a
giant's strength . . .

oft gww W wwam : gHT Aot
wiwm feamdra

off WiWr: 3T HT1 1967 is not far
away.

It is good Lo have a giant's strengin
but unwise to use it like g giant. Let
him take a lesson from that.

My hon. friend Shri Yuadav, while
speaking on this motion, condemned
this agreement, but in the same
breath pleaded for a  confederation
between Pakistan and India. He wants
to go to wor with Pakistan on  the
smallest issue and he has condemned
the present agreement, which accord-
ing to me and as has been pointed out
rightly by scveral friends on this side
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is abso'utely consistent with our ideal
of self-respect. He wants us to go ‘o
war with Pakistan on this issue, hut
at the same time, like his leader, Is
always pleading for a confederation
with the people of Pakistan. How far
that is consistent, we can very well
judge.

It has been pointed out by several
friends from the opposition that <his
agreement is not consistent with our
self-respect. I wonder how it 1s not. 1
am also not in agreement with some
clauses of this agreement and cn some
occasion I have ventilated my view-
point rather strongly on some of the
¢lauses. But we should always under-
stand that certain things flow from
our acceptance of referring this matter
to a tribunal, In 1859 we agreed with
Pakistan that if it is nol possible fur
us to resolve these disputes through
peaceful negotiations across the tablz
we will ultimately refer this matter to
a tribunal. We cannot go back on our
word, Having agreed to refer the mat-
ter to tribunal, certain things flow
from it, for example status quo ante.
When the parties go to a tribunal we
must agree to preserve the ccnditions
on both sideg as they were on a par-
tioular date to be agreed upun Letween
the parties. Otherwise there is no poimt
in going to p tribunal. So when we
have agreed that we will withdraw our
armed forces from the border, that
does not mean that we are swallow-
ing a bitter pill, as wus pointed out by
my hon. friend Shri Indrajit Gupta, We
have got our army in Bhuj which is
not far away, it is within striking
distance. In Chad Bet we had only our
armed police on the 1st of January. and
that we will be able to maintain, Then
our armed police was patrolling right
up to Kanjarkot. That we are entitled
to do. Pakistan had to vacatr Kan-
jarkot and it wil] not be possible for
them to come below the international
line, They will come only for the
limited purpose of patrolling the Ding
Surai area, that tract, about which it
seems they have given prima facle
evidence tp Mr. Harold Wilsun and
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some other friends. About this 1 want
to say something. We are in posses-
sion of incontrovertible proof that
Pakistan was never patrolling Lhis
area on the lst of January. As Shrl
Guha hag rightly pointed out that In
the case of East Pakistan and West
Bengal the Government of Wes{ Hen-
gal wag not takep into confidence
with the result that we had to
undergo certain handicaps and we
were not able to negotiate as much
in the interest of the country as was
possible, in the same way if in this
case also the Government of Gujarat
had been taken into confldence and
if all the proofs that are available
with that Government were placed
before the proper authorities I am sure
that we would not have conceded this
right of patrolling the Ding-Sprai
area to Pakistan. But that is a gmall
maiter, After all, it loses its rele-
vance, because soon the matter will
be going before the tribunal. Within
four months the matter has got to
go before the tribunal, and before the
tribunal, we have a very strong case,
and 1 have no doubt about the ulti-
mate findings of the tribunal,

Pakistan is laying a very big claim
on this area. But history is very well
known. Thig area is known as the
Rann of Kutch. Kutch was a Part C
State. It has acteded to the Indian
TUnion, and along with it this part of
the land also has acceded to India.
This is a fact which cannot be con-
troverted, and I am sure the Tribu-
nal which will consist of international
jurists will come to the right conclu-
sion. But even Pakistan, while laying
its clalm on this area, has conceded
that this area is known as the Rann
of Kuich, In Article 3(i) (B) we say
—and these words are written at the
instance of Pakistan—*Pakistan claims
that the border between India and
Pakistan in the Rann of Kutch runs
roughly along the 24th Paralle] etc.”
That is, in the Rann of Kutch—not
in the Rann of Sind. This whole area
is known as the Rann of Kutch, right
up to the international boundary.
When Kutch has acceded to and has
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become an integral part of the Indian
Union, how can Pakistan have any
claim over this area? It is by itsell
self-contradictory, and [ am sure the
international jurists will look into this
and ultimately the tribunal will give
its right verdict in favour of India.

As was rightly pointed out by cer-
tain friends who spoke before me, the
spirit behind ing to an agr t
with Pakistan has been laid down in
the preamble. It reads:

“WHEREAS both the Guvern-
ments of India and Pakistan have
agreed to a cease-fire and to res-
toration of the status quo as st 1
January 1965, in the area of the
Gujarat/West Pakistan border, in
the confldence that this will also
contribute to a reduction of the
present tension along the entire
Indo-Pakistan border;”

It is really a paradox, it is a pity,
that exactly whéfi these words were
being written, or the documents were
being signed, Pakistan was preparing
itself to carry out the recent incur-
sions or invasions which it has made
along the cease-fire line.

To call this an infiltration is also
wrong. Friends in Kashmir are feel-
ing hurt when we say that this is
infiliration by some people across the
ceape-fire line. They say this s &
maked invasion made by Pakistan on
Indian territory, and we must take it
as such. It is not necessary for peo-
ple to come in uniforms to invade a
country. They may don any dress and
come and invade our country. Simply
because they are coming in civilian
dress, disguising themselves sometimes
even in female clothes, it does not
mean that it is only infiitration. Per-
pons trained by Chinese officers and
some of the army officers of Pakistan
are coming across the border, and
they came right up to Srinagar. They
wanted to capture the air fleld, to
take over the All India Radio station,
they have killed one gward, This Is
not a small thing. This is not an act
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of infiltration, but naked invasion. I
think it is high time that this House
and the country took up the mafter
very seriously.

When we say that we want to
honour this agreement, it does not
mean that it will be done in all even-
tualities, that we will swallow what-
ever humiliation is hurled at us. As
was correctly pointed out by Shri
K. C. Pant, the time has come when
we should sink our differences.
Merely because we are wedded to
peace, to resolving all our differences
through peaceful negotiations, it does
not mean that we are going to com-
promise with our self-respect. 1 am
sure that Pakistan will also realise
that it cannot in this manner trifle
with our integrity and honour.

The people of Kashmir have stood
up like men, It is no use saying that
the people of Kashmir have on a
large scale collaborated with those
who have invaded that part of the
country. On the contrary, the inva-
ders got no co-operation from the
local population. The local popula-
tion is co-operating with our army,
with the authorities there, and by and
large the invaders have failed
to get the co-operation wihich
they anticipated they would Be able
to get. Let us not let down the people
of Kashmir who have stood by us and
who expect that India will also stand
by them ang protect the integrity tha
Is ours. -

oft gwnre orefr (fawEiR) -
IMETA  FEET, AT AR WR
FAT wlY, Y AT agrge Wy, {
w & for 9 oF WORTIOEE AR
gdw wlar P & ) EF wAETC
aTAdT 3500 ¥ HT T F1 FaET-
TOF IR HT & FH T I H g
Fard 4 @ w9, 97 fy i
¥id o9 T 9T A & oo vy
W|fr 1 g7 F ofafom @ owR &
wAaTe AT 9T 9T ¥ wi gk
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® 9 § 23 o % fgewy § orfeears
# gfew e w @@ 1 3 gt
&1 WY gwT A fear

A TFIT FT AW TEA F H
o1 AR § 9o agEa & 09 F wa
9T HAZ ®7 HIpf FA 1 g9 A
oY HTHIR 1 A TATF TEAT 1% T8
g | TAY TR AT Wi g9 qa4y
SYAFT & TT9 THT TFI 7T OF qURH-
IFF FEERT AT F HAC § IA A1
wdrgfe & 9% § 1 ag T 5
FETHFFAFATITETH 93 8
afcads st =tfam | ¥ A
gt ", wfrg e KA A W
e F fofg ftaeagy ¥ g%
oF FRATE F qaey § AN gET daw
& dro-faate & s §—fw qama
w1 feq fgn_wifesm &1 femr
oo\

W@ wre gfam § oag e
¢ 5 goar gt &1 Wy gmTU &, &
I8 &1 feren wm et gat =1 4%
fear sma, gw TFIT F wgeEqy frotg
oA g g F fag & ow wrere-
wfgar &1 Fmfor wavm g@r arfgy o
g TR FRIE GAT gAY RWi )
B gww g wrAHY ¥ fodw ¥ ¥
o A% ¥ A agEa ¥ e 9w,
a7 & 3 1 wfgh Gy w2, 5w
T # WA 9V S 7 §F wamET
gt =feg o

™ AR ® qefr § oty
oY I F wgm w41, A faew, =
vEead ey i ad
o T ¥ 9 A w7 T 0w faxwy
fagm & & wedi & wg FgAr Agar
f& afr §fr t@ www gfrar & of
& gz o, A gfan w1 aga o waw
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o= g1 &A1 & | T wa ¥ feda
&t g2 fogr wrd, @t wify  efow
FrEwaT g 1 § mE ¥ §—""ad
fada 57 Trame Trw " rre 71 7aEe
gATE @Y FT @, W gW 9 a1
& e & ofat F F gfagne
&t gre Wt , a1 o g7 7g A g+
axx f5 1047 & fom a@ qfew
1T 1 15 QU w {TE AW AT
fawrem waamaT | faw ag & 1947
# & ®TedIT 97 9w gwAT geT ar
fafewr wwted 7 wfFmmEr ARl
w1 T o g ¥ A1 few awg
FIOATC 7 g 17 % &Y O F g
&% goar ofoeg w1 fwaera, i fadq
¥ 7mx 71 | frw oy & g ofow
# gWIT &4 WA & arg Iqq gur
fa<ra faar o't e A & sl
waltfr § gete) ger qifeer W
UG FATE | 99 58 § ¥F TE0T
& 18 fady ®1 A1 FTANT gW @I
§ ofc aueWwr A1 greE FAAAE
THifme g ds w7 frmr @ §, W
are aTdl w1 @A ¥ AT FW ATHIT
¥ gz wigd & e ww wW § & A6
& faq ag wiw = wx w,  fadq
w ogEtt W 3@ fF wrm & wfq
Tagx w1 fEw WwTT w1 A=A
oW

wzi a% fregma wr w=ew
1959 WY 1960 ¥ AwgA ¥ ag
fegfr ot fr freqam w1 ox =fer
WA F T AT gET afwerT o
grm 1 & 1At faw 7 g7 fedT T
AT 9T AEEA F1 A, AT wWTIE Ay
frxfer goft o7 wv 3 @ERT A &
qTy &Y ag g97 @I0E § IF THAT 97 )
@fer wx g7 &7 frafy faeg faw
g ok & 1 mfweta wvar oF wfafafa
< F arfEET gt adY g
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s gfafafe wra @M, It wrof
amfes Y gem 1§ DA frawe
aanfy 1 qar7 67 | Ffew we §
T @y ¥ oW T g T, A Te
TAo Mo &, 4%zt F77A F1 WaFIT
g fe agiawfa & gara s
¥ ¥HY OF A0 ¥ AATT FATAT AT
arar § fr ga fesqam #1 gart art
& ot faorg grm, ag W & ow #
fraar smgm | & ¥R FTTT A
Araq ax F1€ Ave Al Fwar qrza,
#fFT goTAouTe ¥ guTyr ATV ¥
fawr worg a1t & wgr gar & ol 9w
w1 971 afvorm § 36 7w wiww ¥
ag AT AATTT AT FAET HwT ATy
e g a1 arfEeETT # w1 g

M JOFTT 1 %z ¢ g
sy Vearh e a7 gurdr zeT-
FF T g F o AT H oow ey
srafaa & f fedl1 e &1 oY B oF
s firer T 1 ag wedt oo ft o
g & fad wg9 aw fF ag owow
w1 afsfrtz & W7 o7 qF 76 A
qIT AEAT | A% K oAy feft ¥ aa F
e oaan | frE o Y Wt Iw
S == A1 qreg w7 0 A @ fE
gf=fwee foardr 7« 7@ 37 Ay &
w71 fis frars oA w1, az 41w
& T & 1 WO I & qAT Qe
sravg §, dfeq P Frega & A 2y
SHT 1 A T AT FA K1 AE
T afz @1 A = fAr i

Faw adt a7 az g o P
7 & fabr €1 £ £ I afi 7 7
gn i wrefazea €1 w6 af= T
1w ¥ 1w A o A
1 % 77 g1 § e g A g i
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faar =Y 3w &1 FTH GHTH B T |
aff w frsger % waw H aw ¥
o wfemt 7z ¥ f& foim WY =Y
Fm, 39w it Wy s s,
I HT A WY FE AGT Fory o wwAT
I & arg T FrE FiHATE WA, A Ay
froq &g W F7 FEiRAA Wow-
I | XA ¥ A g §F EARIT AT
w1 7 ZY FwAT @ 1 oAy Ag, Ao
¥ frm wETC T &1 EIIT T T
|

¥ WTTE ATHEIL 9T AZ WL SFATAT
wrem g fF e 798 F mwg Haw ¥
{1 3% wwmr faan @) I AT
FC 7 ¥4 w0 F TgT TgN &) Wi
ORI &1 AT foa ar 9 wgr 4
f& e 1 g femn § qrEr @ owEs
T AfEd | T W S ada
agt & A1 qEE AFAHT A 1860
¥ WAT AEIT F 9T WEE MW
& goar &1 afee & ag wraws § wmi
7 g g anf wd 1 1960 ¥ I
Wt 9T 1962 H ag faig faar
aqr fF Faw oF qyE w7 A1 @@
¥ greaz A &, wrefy & wwto@,
wiee o =pfa & 50 W o8 wF
@ wf & 0 w1 =W ogw G,
W & I9C UKIWE T gW 9T 1 3IW &
arz WY Sw gdifaae, gam, @ O
wrar, #fFF 1965 % 39 TG WY
wAgfd i 1 mmar A ®
FuT ¢ {5 W13 THIT w58 %1 gm0
& wfe fwest &6 o1 7 [T a9
A AF T O IEETr § dem
BRI §1 7T g9 w747 W@l
W wgeT W @ % 9 q qrfeae
& gETHe & 91X §99 &7 A1 9T G
WIIF T Y 1 w9 gA fawm F Wy
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YT g1 918 Af6T T T 56
famm & ot mmawe A gt o

o #q ¥ a9 @@ o2 ¢ v O
& 9l god ) §IE F 69§ Wrm
& MM H4' 91T WG #OET F O
gfem ®7 Tva w7 T " AT R, 3AE
may # & A= oo § quar § oaw
aF WA Hat wrw frdw AT ) w1
@t fr faw wwg s A o got
& 19 TV WY AT A FTC FI9 AT
AT I 99T G 47 fF gHemTTedie
gw fmer #WEA wdr @ ) few fw
arfre ®) T W & foy ag o
w1 F g qATT IAE AL A X ?
& qaror & qroET 0F T GAATf 1 ¥
qAT oHewTIedte F Thawet ¥ fadr
g osr1 iy ¥d A
T AOT AT | 1962 § aFY #T 7=-
T BN F wTCU gH AEN AT &%
1963 & TR, AT W WAT & "t
HATT AT ER T | 1964 ¥ wIE &
TEA ¥ I qER T | Wi, 1964
Foma a1 7% 1964 # AY q1T
T 1964 Hqiwart My faaeEv,
1964 § TF T W | TR, 1964
¥ oF a7 21T 28 fewray, 1964 A
foy qF T am 1 25 SEAY, 1965
¥ oz 9w fF 9@t aT Fz M &
from ¥ T IA%F I AT A A
39 da ¥ g7 A A1 KA & zfiqor
Howarg Wh fomr ot # afeem
Fga1 & f gardt 3z mfer W gEdy
ifgar agt et @1 | I F A
¥ wget o wemfedi & fm T
M | INY 9gH AT wfewez wWigy oA
WTefle BETE AT 1-1-1965 &
qEH §T AT AT U A1 wifady
qUT 7 FAFL 1965 FT AT TT KA
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wZ ¥ zfew §  aw A% w1 AW
T oA

v 7 & f5 o g ga AR
¥ @ 9w gwt & i gu WY qEe
st oft o FEreT Wt X A% ag
afFt w7 form 5 1 Fwad), 1965
T FATwTE ¥ e # 0w Oy qew oY
form o arfweana Y szmfygaiar gadr
mifga w=eT ff 7 oar AT wsarf Oy
t i wam o= ®) 39 wfewfai &,
e & st 7 o #
forr e 07 suE wA & OE AW
EFT A} | W IFA g wA R
aTETd A & a1 T 9y s W
& wiv wwan ¢ fw o gy & el
&g & 39 wfawfot 1 dfeq fn
fagin o™ w4t w1 sae F @

0 ww & of) @ ag & fr we
T HAT ®Y qg Awr A fae
g sy gl 9T wrim R wam
" A IR af § w@ W Aae
w1 g ¥ TET ) 99 Ag UF I,
1965 ¥ ugH ¥ I FFA ¥ I7 /WY
gae faw wgma ¥ 1 gua qem A ot
s a1 f5 wfemam & s odtie
¥ GHG | FATL 1965 FY qmA A
wF, 15 W, 1947 & A FFY |
T qam w1 7= o feem ¥
|G ®ZX 4 A1 g7 GO6T ¢ frwEqA
®TE WA I T G wAT Wi

qq ®AT W sfdvw wwigi
¥ ol F@L WA 9T 47 97 F¥qq F
% ag at {evme qutiiz g, e
T FAAT & | Wi qaAla
w74 & a1z v W awr I 34w qw
&8 wwaT § a1 7P 7Y /4 {F AFAT
t?(ﬁ*mﬁﬁmm!
f& gdgig st 3q ¥ A
feqr ama ot safew @ Iw s
& ¥ 9T H g1 qF afe Al gw-
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W E T ¥ § Ol @ 7 & IR
¥ qrre f @ wrewr § O IEE A9
wwetar fu g v g 7

qfeeam & A9 gEA TF SRR
1959917 1960 ¥ frar a1 1 arfeer
A gEk q™ 1965 ¥ OWT TT w9 &Y
I 97 v fRAr | A9 w98 &Y
g7l 9T ST gET A1 1960 ¥
AR 7T T 1 1960 & FERR
Ft 1§ Fwa agl @

A Aaaet gwY fem ww oaw
forere wiga & AR A O & gW R
M 9T ZEA EX FRRI §) AT 6T
fear | Afew ag sl o ao @y
ar 37 fa7 fom fam orfeem & woie
# wrewor fwar | sw rfear awwiy
Fmr AR gz gz A AT Iad
oY g AERR, 9@, wifa, wifa,
FIWIAAT, HEWEAT KT WA IR
s Wi @1 wifs @Y7 aEwEET &y
g1 AWt & o gEe o W1 mify o
FEWTTAT WET0a &7 o AY A AT I
qifeem w¥3 & 9T # §1 A1 398 A0
atfr T gawts wF 7 wTamT ATy P

uF frd o & ai a3 & w7 AT I
§ 6 — Mz Ao A vt @
73 &, 4% Tt § fodwm Ao ¥y e
waT AwFA fgy w7 qfeTm w5
wa7 ax 4t wdt afgy fF g e
% WA F7 w1 arasaean agi & 1 faear
# dawt wv fag avv Wz &1 arsi
ow g gr, 9q A qerd & d3ve ¥
qrea Ao At qqaTA 919 Foa
BT 1 g1 7wt fag €1 amr gy
gt wfey o 9z A1 WA enfa-
qT K AT R

oy dafte wa & wF4r fad ¥
®F FT WA FQA GIT FT AT A1FAT
a7 A & 397 o7 A ¥ w0
A § 5 w98 otz a1 fau
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[T sFTwE T wmet)

wrf faond =1 & & fedarar A
& 1 2w famem gave g 9a & smasr
wWr g ¥w oy famAr gwogw W §
T AY AW F AW W4T WY W7 FOA
&\ wIOE TH FT AT W4T qAG AAT 4T
& daaiT & Fiaq wgr afafa F wfa-
FUA A 7T w7 ARATY F 7 F A5
oA AT A A FF afer w9 A
&1 34 wer & mwr F7 wqafa gy
dY 1§ wigT & anfadi # wgar argar
g f& 2o & zfagw &1 IvoEa FaTd
& fau, wr #1 m@sA Wi oFAT
gfra @y & far ot agw IR
s ¥ frmar 9 g4y AEw €1 A
£ g3T & Wt 39 AEqE # A9 qg
wirpfa & fair s 9% firn & ofe-
T

Shrl Jashvant Mehta (Bhavnagar):
Mr. Deputy-Speaker, the situation
created by the Pakistani action in
Kutch had caused great resentment
all over the country. After this
aggression people all over the coun-
try have taken this problem very
seriously, At that time when Kutch
aggression came people were in a
mood to fight out to the finish. But
then a situation developed, negotia-
tions started and then came the agree-
ment. This agreement wag signed in
the hope that Pakistan will come
to an understanding and will create
the goodwill for the settlement of the
other dispules. But after this agree-
ment the Pakistani foreign minister
issued a statement and they started
to play on the chessboard and hobnob
with China. They wanted to cons-
pire against India. As we know China
is in the background. The policy of
China is also to upset the economy
of our country, to fight on the diplo-
matic and military fronts and to
defeat the poodwill which India has
created. After the Kutch agrecment
Pakistan started another move on the
Kagshmir cease-fire line. When Pakis-
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tan started this move, we had to re-
think and fight thiz issue again 2n
another front, The situation crealed
by Pakistan requires reconsideration.
The whole nation wants strong policy
and action from this Government.
When the Prime Minister declared on
the 15th of August from the Red
Fort that force will be met with
force, our people toock it seriously.
We have to tackle this problem on
the Kashmir front. On the one side
we have come to an agreement gn
the Kutch

issue. The morale of
the people of Kutch was
very high even in those days.

When we went to Kutech border,
people were not afraid in spite of
al] the difficulties and bombardments
on the frontier that were going on.
Our young military jawans were
confident.  After this Kutch agree-
ment, there is an international cons-
piracy of China to upset our econo-
mie planning and damage Indian pres-
tige in the international world. An
impression is created that China and
Pakistan have taken an offensive and
aggressive attitude in the interna-
tional chessboard. If they want to
fight, the nation should be prepared
and the nation is not in a mood today
to hear anything else, when I was
travelling in the train, T met a lot of
soldiers, military officers. At the time
of the Kutch aggression they were in
this spirit: that we want to fight to
the finish. In no circumstances India
should be insulted, Now the situation
has changed when the intruders have
entered our Kashmir territory. At
this time, we have to enquire huw the
intruders have been able to  enter
Srinagar city. What are the factors?
We wonder whether military intelli-
gence and Home Ministry’s intelli-
gence was active. Now, the situation
has deteriorated to such an extent
that immediate sction needs to be
taken.

15 hrs.

It is good that today's front-line
news in the press is encouraging; we
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have been able to take our posts back
and we must congratulate our offi-
cers on tha| performance. They have
been able to create confidence in the
people, Otherwise the situation would
have deterioraied {o such an extent
that people would have lost faith.
When Shastriji gave us confidence on
the 15th August, the people wcre
thinking that the Government should
face the situation squarely. Ewven if
the worst comes to the worst, we must
tell Pakistan clearly that “unless you
ure ready to change your alti‘ude, we
will have to reconsider de nove the
Kutth agreement.”

Scme people argue that it is  not
logical. But what is the logic when,
the enemy is indulging in naked
apgression?  On the other side, we
want peace. How to resolve this
dilemma? The other party is not com-
ing to its senses. During the last 15
years, one way or the other they
have been  conspiring against our
country. The people of this country
dre in no mood to hear anything clse,
and the people want a strong gove-
ernment and gtrong action against the
enemies,

The time has now come to reconsi-
der this whole situation, de nove, and
take a positive stand on Pakistan
affairs. 1 hope the House is alsg in
that mood, and the country’s mood is
also reflected everywhere, namely,
that the country today wants strong
action and a strowg Government to
face this emergency.

8hri Harl Vishnu Kamath Hus-
hangabad): Mr. Deputy-Speaker,
Sir, st a time when the enemy _is

on Gujarat-West
Pakisian Border (M)

Nuvember, 1962, referring to this
military debacle in NEFA said, “The
Indian reverses in NEFA should be
regarded as g matter of sorrow,
shume and humiliation,. We have to
retrieve our lost prestige” Here was
an opportunity, a golden opportunity,
in Kutch, to retrieve that lost pres-
tige. But I am sorry to say that
what happened in the winter of 1982
wag repeated by way of national hu-
milistion in the summer of 18965, not
by a victorious enemy, not by u
victorious foreign government, foreign
power, but by the pusillanimity of
our own Government.

My mind goes back to those torrid,
scorching days in early June when
I and two of my colleagues in the
Opposition, Shri Himmatsinhji and
Shri Narendra Singh Mahida, toured
the forward areas in the Rann of
Kutch in helicopter, in jeeps and on
fool. 1 learnt at that time that nei-
ther the Defence Minister nor the
Home Minister —of course the Prime
Minister was too busy, perhaps—had
been as far as the point that we had
gone to. 1 am not finding fault with
them. They were probably too busy
with other maters here. But I wish
that they had gone and geen the finc,
fighting fettle of our troops, our
army, right from the General 1u the
jawan, Each one of them was, su to
say, straining at the leasis,
everyonc of them . hiz own
language told me so. It was a hear-
tening picture of national integration
that 1 saw there—there were juwans
and officers, from Jammu to Kerala
and from Gujarat to Assam {n the
Rann of Kutch. But the
pusillanimity of our (iovern-
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knocking at the gates of K .
when the enemy is trying to *atter
down the gates of Kashmir, when the
cnemy iz partly inside the gates with
the connivance if not the active assis-
tance of some treacherous anti-nationa,
elements in that regiom, it is not an
cary or pleasant task for me to re-
mind patriots on both sides of the
House of that cold, bleak wintry day
in November, 1962, when a victorious
albeit perfidious Chinese army inflict-
cod a national humiliation on our

y. The Pr on the 23rd

844 (Ai) LSD—8.

ment had reduced it to a
phoney war in the desert. 1 wish the
Government had shown that firmness,
that courage, that strength, which
they displayed in 1956; when Pakistan
had occupied Chaad Bet in the Rann,
without any fuss, without much ado,
the army moved in to Chaad Bet and
pushed out the Pakistani intruders,
invaders, in less thap 48 hours. But
since, because of the States’ reorga-
nisation, the part 'C' State of Kutch
became part of the Gujarat State, and

B =
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the Gujarat State police were entrus-
ted with the responsibility of patroll-
ing the border area, I do not know
whether the Gujarat State police
have discharged their duty well, If
the Prime Minister is to be believed
that Pakistani patrolling had been
going on even before 1st January,
1965, then evidently—because, no
statement was made in Parliament in
the last gession, neither by the Prime
Minister nor by the Foreign Minister
nor by the Home Minister or the De-
fence Minister that Pakistani patrols
had been seen in the Rann of Kutch
even before 1st January, 1965—1 take
it that either the Gujarat State Gov-
ernment, or the State police, did not
report this matter, if the Prime Minis-
ter's statement is to be taken at its
face walue—or the Central Govern-
ment paid no heed to the reports of
the Gujarat State Government. In
cither case both the Governments are
to blame.

The President, in the case of China,
had said that two blunders had
brought the country to that sorry
pass—credulity and negligence. Here
in the matter of Kutch, it was negli-
gence in the past and pusillanimity
in the present. The army wag fully
prepared in 1847. Let us remember
Mahatma Gandhi, the apostle of
Ahimsa. His Ahimsa was not =&
synonym for cowardice; his was an
active Ahimsa, resistance to the point
of final sacrifice, the supreme sacri-
fice. Tt was Mahatma Gandhi who,
in 1947, when an offensive was
launched by the Pakistani tribals in
October, 1847, summoned the Prime
Minjster, Nehru,—a hesitant Prime
Minister—and told him, “Send your
Air Force, send your Army to Sri-
nagar to save Kashmir” But now,
in the Rann of Kutch, when Pakistan
committed aggression, Government
put up a brave face, g brave show, in
Parliament; unfortunately, there was
no Mghatma Gandhi with us to give
them advice. The Prime  Minister,
on the 28ih Aoril last, in the last
budget session, when this Kutch issue
was being discussed, sald: “T want o
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state clearly and emphatically that

we reject and repudiate the claims
in their entirety"—the Pakistani
territorial claims in the Rann of

Kutch. He went on to say that what
was involved was only & boundary de-
marcation,

India’s permanent representative in
the United Nations, Mr. Chakrovarty,
wrote a letter to the Security
Council very briefly, but very poin-
tedly, as follows:

“It is clear that Pakistan's
claims do not have a shred of
legitimacy or any basis in histori-
cal evidence, They only reflect
Pakistan’s greed for territorial
expansion which it secks to satis-
fy by military force"”

That is exactly what the Publications
Divisions pamphlet brought out on
11th May also says—this is a Govern-
ment publication, not mine:

“The attack for effecting illegai
military  occupation  of Indian
territory is a  violation of the
Indo-Pakistan Border Agreement
of 1960 and a breach of interna-
tional law  and of the United
Nations Charter. The invasion of
Indian territory of the Hann of
Kutch is an act of naked aggres-
sion againsy India.”

Is the government lost lo all sense
of manliness that when Pakistan vio-
lated that agrecment, according to
their own state by marching their
troops into Kutch, ecffected illegal
occupation oand committed naked
aggression, the government did net
have the courage to say then thai “we
repudiate the agreement, the agree-
ment no longer binds us"? It was their
bounden duty, they were  honour-
bound, to march their troops into
Kutch at that time, as soon as they
came to know about this aggression
against India and to see to it that
the invader was expelled from India
as they did in 1856. It iz nothing
new.

Whnt is all this preaching of Ahi-
msa, peace and non-violence? Are
we so committed to this uncondition-
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al peace and ashimsa? Mahatma
Gandhi wag not so committed or
bound. Who are these epigones of
Mahatma Gandhi to commit a nation
like this? Why are these hundreds
of crores of rupees being spent on the
army if they cannot stand up and
fight for once? If they had stood up
in February, March, April or even in
May, in the Rann of Kuich, the
country would not have been brought
1o this sorry pass, This is the ;mpres-
sion which 1 and my colleagues got
when we toured the forward areas
in the Rann of Kutch. Even in late
May or early June, it was not  im-
possible.

But when our Prime Minister went
to London and met President Ayub—
I don't know whether he shook hands
or hugged him, but he had a very
cordial meeting with Ayub. We saw
the pictures, but from the pictures it
was not quite clear, because the final
act was not pholographed. After that,
o strange metamorphosis scems to
have come over the Prime Minister.
He had readily accepted the resolu-
tion which the party io which I have
the honour to belong—the PSP—
moved in this House on the 28th
April. The Prime Minister accepted
it spuntaneously and the House adopi-
ed it unanimously, namely,—

* . with hopes and faith, this
House affirms the firm resolve of
the Indian people to drive out
the aggressor from the sacred soil
of India.”

After having accepted this, in Lon-
don a sea-change seems to have come
over the Prime Minister, The pathe-
tic dependence, the pathetic faith of
the Prime Minister's advisers, if not
the Prime Minister himsel{ on White-
hall and 10, Downing Street over-
came the fajth which as the demo-
cratic Prime Minister of free India,
he should have reposed in tiie prople
and Parliament of India. Otherwise,
how and why this agreement? 1t is
not an aereement pof peace or truce
either; it s not an agreement of
peace with honour and justice
It is a pact for abject appeasement of
the aggressor, where the aggressor
and the aggressed. the victim, are

on Gujorat-West 4ua
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equated, put on a par with each other
History has borne witness times with-
out number that such appeasement
ultimately culminates in war—God
forbid! The appetite grows by what
it feeds on.

In the very first sentense of the
preamble, what is said is this. 1 do
not know who was the Prime Minis-
ter's adviser—the semantic  adviser
on the English language in London.
I suppose he has competent advisers
and I hope he did not depend on
Whitehall  entirely. After having
said in Parliament that what is In-

volved is only demarcation, here it
is said:
“Arrangement should be  made

for determination and  demarca-

tion of the border of that area.”

In international law, the distinction
between demarcation and determina-
tion i8 clearly understood. Demarca-
tion 18 a simple administrative act.
But determination gives the power to
draw a new international boundary.
Sardar Swaran Singh must have been
there in London at that time,  De-
marcation is a simple process and
when it wns snid in Parliament, we
had no objection to it. But determina-
tion is pregnant wilh grave danger.
because it gives power to the tribunal
io draw an entirely new boundary.
while we have all the time said that
the Rann of Kutch was part of Kutch
and not of the province of Sind. This
should be the ultimate issuc. To
whom did the Rann of Kutch helong
at that time—to the Maharao of Kutch
or the Government of Sind? But
nothing like that seems to  emerge
out of this agreement. Tt is guile
different here. Determination of the
boundary and then demarcation is
pregnant with dangerous conseguen-
ces for the country.

By signing this document, the Prime
Minister has betrayed, violated, the
pledge solemnly given to Parlisment
After agreeing to determination and
then demarcation, the Government
went a step further, At the tal end,
the Tribunal comes in  Yesterday
the Prime Minister glossed over thix
part of the agreement. He referred
to it casually and said, if there is &ny
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difference between the two Govern-
ments, it will be referred to a tri-
bunal for their findings. The agree-
ment says that the tribunal’s findings
cannot be questioned on any ground
whatsoever. Even the International
Law Commission's convention gives
the parties the right to ques-
tion the tribunal’s award on
any onc of three grounds, to which
my colleague, Shri Hem Baruo, re-
ferred yesterday. We have volunta-
vily divested ourselve: even of that
right.  After having done this, does
It Jie in the mouth of the Prime
Minister or Foreign Minister to come
and sav thal we have been true to
the pleige given to Parliament? 1
must lesrn semantics anew if this is
being true to the pledpe.

Much is  made of the status quo
ante. What should have been done is
to restore status quo ante. But what
has been done is status quo anti—
India, that is  against  India.
1 am nolt going to vefer to the
birave speeches of the Prime Minister
about not surrendering an inch, be-
canse that has a familiar thing. We
have learnt to our cost in the case
of Chins that many many miles make
an inch. 1 do not  believe that
the Prime Minister, Shri Lal Bahadur
Shastri, can say today with regard to
Pakistan what his predecessor, Prime
Minister Nehru, said with regard to
China, He, Pandit Nehru, ultimately
confessed in Parliament, bul late for
the nation, too late for the country,
that he had lived in a world of il-
lusion, out of touch with reality. I do
not think Prime Minister La] Bahadur
Shastri  can claim  that privilege.
Pandit Nehru went on to say: “I had
hoped, perhaps studidly, that China
would never attack India." Prime
Minister Shastri cannot say that.
Pakistan's intentions have been clear
richt from 1947 when they invaded
Kashmir, Today they have again in-
vaded Kashmir along with the so-
called Azad Kashmir forces (Inter-
ruption). Sir, before you ring the
bell 1 might say that T will close in
one or two minutes

AUGUST 17, 1065 on Gujarat-West Pakistan 484

Border (M)

Sir, 1 am glad that the heartening
news has come that we have re-taken
Kargil. Could we, could our Govern-
ment not have shown similar  guts,
similar courage when Pakistan inva-
ded Kutch?

The Gujarat State Government was
never consulted before the agree-
ment was signed. The Gujarat Gov-
ernment was never asked whether
their police knew anything of Pakis-
tani patrolling the area before Jan-
uary 1965. The draft agrecment, I say
with information in my possession,
was never referred to the Law Minis-
ter before it was signed—after it war
signed it might have been refurred.
The Draft agreemenl was not refer-
red to the Attorney-General who was
then in Moscow. Thr Law Minister
whis absent from Delhi, but the Cabi-
net meeling took place, considered
the agrecmeni and finalised  it—all
berause of the pathetic faith in the
British Prime Minister and Whitehall
experts. Our Indian experts or ad-
visers of the Prime Minister played
into the hands of the Whitechall ex-
peris; otherwise, if they had given.
if Sardar Swaran Singh, with all his
legal knowledge, had given some
thought to these matters, T challenge
him today, could he have agreed to
the word “determination” with regard
to the boundary? He is sitting ton
gue-tied, but I am sure he will speak
later on. Therefore, is it not high
time that today after having com-
mitted thrse blunders they do some-
thing about it. Ewven today they
would not confess the blunder. But
who is to pay the price for these
blunders? We are paying too high a
price for peace. They may say it is
the price for peace. Is it not too
high a price to pav for peace, that
Pakistan should enter the Rann of
Kutrh, commit aggression, then we
should give them  voluntarily the
right to patrol the area, we should
withdraw our forces from the area
and allow them to maintain thelr
posts, keen their forces on their side
of the international boundary while
we withdraw our forces deep inside
our territory and we refer their case,
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their claim tp 3500 square miles to
the tribunal?

This booklet, again of the Publica-
tions Division, says that Pakistan
vlaims that it is an “inland sea” and
therefore half of it belongs lo them.
Tomorrow Pakistan might claim that
Sunderbans in Calcutta is an inland
sed, it is a marshy place and there-
fore they should get half of it. Will
we refer their claim to Suderbans to
a tribunal again? I would say a
thousaund times ‘no’, The Prime Mi-
nister said that this is not a prece-
dent for the future. But one prece-
dent is bad ¢nough, one precedent is
bad enough to humiliate the entire
natipn, The nation's heart is  sound
today. Today the people's heart is
sound. They want dedicated, deter-
mined, honest, cfficient, courageous
leadership. That is what is lacking
today. If that is given I am sure the
army with the 45 crores of people at
the back will still march as they have
marched before,

We want tp recapture, jf the Trea-
sury Benches will help us, the spirlt
of Shivaji, the spirit of Mahatmajs,
the spirit of Netaji Subhus Chandra
Bose. That spirit is lacking today.
The Government ask us 1o sacrifice,
sacrifice and sucrifice al the time of
crisis, and once the crisis has passed
the Government sinks once again intwo
comatose complacency and wallows in
the quagmire of corruption. That iz
why the people have lost confidence
in the Guvernment. If they can still
overhaul themselves, the Government
first, the people will render greater
sacrifices. 1 have no doubt whatao-
ever in my mind about it. What did
Mahatma Gandhi say wmany years
ago—the apostle of ahimsa—parrot-
like our friends repeat that they are
the disciples of Mahatma Gandhi?
Let them take this to heart. This was
what Mahatma Gandhi said many
vears ago. He said:

“I would risk viplence a thou-
sand times rather than emascula-
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tion of a whole race. I do not
say, cschew  violence in  your
dealings wilh robbers or with na-
tions that may invade Indla.”

One word mwore, Sir, and 1 have
done. [ referred 1o Shivaji. Clur
Defence Minister has been described
in the Marathi Press as Shivaii I1. 1
do not knuw whether he will emulate
the example of Shivaji I. If he wanls
to remain true to the title of Shivaji
II he will have to emulate the style,
the courage and bravery of Shivaji T.
Let him remember that Shivaji I ins-
pired his soldiers to march with the
war cry on their lips:

oy AEY T, wrA wrfa g

That means; “Np surrender  but
fight” and not “no fight, but sur-
render”. Let him inspire the soldicrs
the people. What did Netaji sav”
Metaji inspired the Azad Hing Fauj
also in u similar waoy. We want tn
rezaplure that fire, that incandescen’
spirit, that zeal, that patriotism o
suffer and sacrifice for the natin
What was their war cry?

"3 a7 fger it

a7y Rt A 3T
A | A4E AT F AT

AR T FOT A0
freqa &% =adr @0,

A1 AN AAA 7R,
w1 ATAA 17 W,

g & farm A

That, Sir, is the spirit that is lacking
today in the country. Can the Piim
Minisier, the External Affurs Mini--
ter, the Defence Minister and  the
Home Minister all of them together,
if not singly, inspire that gpivit oo o
nation®  If they cannot then i
nation iz lost; if they can then evvery-
thing can be saved. We pledpe, my-
self and my party, to stand by the
side of the Government to undertaks
this task. We pledge to fight the
forces of chaos and subversion in tho
country, to fight the forces of diziup-
tion in the country. provided they
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will stand firm, determined and dedi-
cated to this task, and not repeat an-
other Kutch in Kashmir,

Shri Frank Anthony (Nominaied—
Anglo-lndians): Mr, Deputy-Speaker
3ir, in the face of Pakistan's latest
acty of adventurism and treacherous
aggression, it is almost impossible to
speak with any degree of objectivity
A we know, Sir, Pakistan's caleular.
ol planned aggression in Kuleh pro
duced o wave of indignation through.
out the country and, indeed, in thi-
Howseo T recall T made one of the
imginect speeches during the  debate
o Paki-tan's aggression in Kutch. 1
aive yind that my hon. friend, Shr.,
Komnth  has puid & tribute to our
forces in Kutch. I do not think the
story of Kutch, so far as opur troops
are concerned,  has been adequately
fold. 1 know something because 1 got
it first-hand from people who
vught to know it. That story shows
that in spite of Pakistan's massive
attack supported by American suppli-
cd tanks, artillery and superior equip-
ment, our troops fighting under  the
most unfavourable ecircumstances, not
«nly of terrain but also tremendously
ot numbered and with inferior wea-
pois, with ne tanks, had so  mauled
Ihe Pakistanis that they abandoned
their obvious plan to achieve the
blitzkrieg down to the 24th Parallel.
Today, because of Pakistan's presist-
ent, treacherous, aggression—I can
understand Mr. Kamath's feelings; it
vxpresses emotional and psychological
revulsions in the country—there is no
point in talking with Pakistan in res-
pect of Kulch or indeed in respect
of any other matter. If today the
Government said to Pakistan, ‘“We
have reached the end of our patience;
we cntered into the Kutch Agreement
as u gesture to the hope that you
would abandon your policies of obses-
sive hate or persistent aggression
against India but today your persis-
tence in this kind of aggression makes
it pointless and that if you persisi in
this kind of aggression, it will mean
war whatever the es that
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may follow”, that kind of appeal by
Government would be  emotionally
powerful to the country, to everyone
of us, But I appreciate that, fortu-
nately or unfortunately, Governments
cannot function on emotion. Fortu-
nately or unfortunately, a Govern-
ment has to try to be statemancthe
and has to try and assess its policies
according o certain  inlernatiinal
conduct,

Sir, T know that what I am poing
to say about Kutch will not be
emotionally liked—I do not like it
myself wvery much emolionally—but
1 would try to approach it objective-
ly. I askeq myself, “Can this Kutch

settlement be separated from Pakis-
tan's latest acts of aggression in
Kashmir? When I looked at it—-1

should not look at it—! asked myself
a question, “What was the assurance
that the Prime Minister gave to this
House?" 1 have analysed it us &
lawyer from a brief. The assurance
was that we would accept or agree
to some terms only if the statuz quo
ante as on the lst of January. 1865
was restored.  What did those terms
spelt out mean? I know my legalis-
tiv arguments wil] not pppeal to my
friend—it does not appeal cven to
me—but what do they mean? It
meant that Kanjarkot, Biar Bet and
Point 84 would have to be vacated, it
meant that Chad Bet would be 1c0-
occupied by our police force; it meant
that there will be unrestricted patrol-
ing by our police—we did not have
our military there. Well it may be
said, you have allowed Pakistan to
patrol in the Ding-Surai area which
is a customs track of about B8000
yards. But the official reason was
that there was some evidence that
Pakistan had been patrolling there.
If we look at it in terms of the assur-
ance, legally there has been g com-
plete restoration of the status quo

ante, Perhaps we can make a case
cmotionally, to abuse the Govern-
ment. I could do it better than my

friend Mr. Kamath. When the Prime
Minister invited some of us to a dis-

when ithis whole Kutch
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aggression was taking place—I do not
know what was his reaction but, I
think, he was surprised as I was—I
was utterly shocked to find that we
had already committed ourselves,
almost categorically, In respect of
Kutch. As a lawyer, I like to see
what my brief is. I had read in some
of the British papers that we had
already committed ourselves almost
categorically, in respect of Kulch. At
that meeting, I asked the Prime
Minister, "Please sce the Agreement
of 1959"—1 was utterly shocked—
but the Prime Minister was not to be

blamed. Wg now talk about the
tribunal and about its mandatory
character. Mr. Kamath said tha!

Sardar Swaran Singh would not have
accepted it. But he hag already ac-
cepted it. We might resurrect and
castigaty the ghest of the late Prime
Minister but this js what the present
Prime Minister gnd his Government
inherited. In 1959-60 Agreement
there was u reference to the boundary
dispute. 1f you accept that it is a
boundary dispute, you refer it to «
tribunal and the decision of the tribu-
nal has to be mandatory unless, by
mutual consent, you withdraw it. We
accepted that in 1959, We spelt oul
categorlcally the acceptance of  the
fuct that there was a dispute in res-
pect of Kutech. We did not recognisc
it but there was the claim of Pakis-
tan to 3500 sq. miles. Tt was all
there duly signed and what I never
understand is..... .

Shri J. B. Kripalanl (Amroha):

No: that came later.

Shri Frank Anthony: I have read
the whole agreement. You have read
the extracts but I have read the
wha!~ Arrecment. 1 was shocked and
1 as¥%ed the Frime Minister, “What
is this? What have we done? If
you like, you may get hold of the
late Prime Minister's ghost and abuse
him and abuse, in a lesser degree.
Sardar Swaran Singh. But we have
inherited this. What are you going
to do?™ We might have said, what-
ever the late Prime Minister, Shri

Pakistan Border (M)

Jawnharlal Nehru, may have done,
we will repudiate it. That may have
been one course of action. But ] say
this that in the light of the tremend-
ous  emotional revulsion in this
country, few people would have had
the moral courage to have accepted
this Agreement. [ say this that, if
nothing else, the Prime Minister
showed greal mora]l courage. It is
much easier for some Members of
the erstwhile Cabinet—I will not
name them—to be more fire-eating
and more super-patriotic than some
Mcmbers of the Opposition. What
were they doing as senior Members
of the Cabinet when the lale Prime
Minister entered into these agreements
aboul houndary disputes and in res-
pect of Kutch? What were they
doing then? It is all very well to
indulge in fre-eating now. What
were they doing in 19562

You may say, that international
opinion does not maitter. But T do
nol agree with this, Internationally,
this Agreement has done a great deal
of good to India's image. I have It
on very good authorily that both the
President of America and the Presi-
dent of the U.SS.R. have congratu-
lated our Prime Minister. If it were
only the American President, even if
it were Britain, 1 would not have
said that it was & matter of congratu-
lation because we know that they have
invariably leaned towards Pakistan
and because of their membership of
the SEATO and CENTO, they confi-
nue to turn a blind eye to Pakistan's
lapses, Pakistan's acty of aggression.
But when the U.SSR. which has
consistenily supported us on Kashniir
feels that we did a good thing by
accepting the Kutch Agreement, I
will say, it means a great deal inter-
nationally and in the immedlate
future, when we do not know what
may happen vis-a-vis Pakistan, it
may mean a great deal more.

It today we repudiate the Kulch
Agreement, we will be playing Into
Pakistan's hands. I feel that one of
the reasons that has entered into the
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perverted complex of  Pakistani
thinking is that in a mood of
psychological  revulsion we  will
repudiate this Kutch Agre t ao
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Council; on this occasion it s th;z
U.N. Observers. How can they pre-
tend to be ignorant of what has

that they can say, “We know how
blatantly mendacioug their line of
propagandg is”, that India cannot be
trusted to honour her international
undertakings.

I do not think, for one moment,
that Pakistan was happy about the
Kutch Agreement. We have isolated
the Kutch Agreemeni; we have made
it sbundantly clear that it has noth-
ing to do wi'h other border disputes
and it has cer.ainly nothing to do
with Kashmir. I am saying this
because I feel that it is necessary for
us to separate Kutch from the latest
position—a critica) issue posed by
Pakistan.

Pakistan today, apparently under
Chinese tulelage, has gadopted the
latest style of communist Chinese in-
vasion by guerillas masquerading as
local people. I am glad that the
papers have underlined the response
of our people in Kashmir. 1 was
ialking to some foreign correspon-
dents—] do not know why some
seem to have a kind of blind spot
in these matters. But so far as we
are now concerned they say thal
this  Pakistani invasion through
guerillas has been as abject a failure
as the American-backed invasion of
the Bay of Pigs. They say that,
hecause by and large and specially
our rural Muslim population have
refused to glve aid and comfort to
the Pakistani guerillas. 1 feel that
the pattern is very similar. Pakis-
tan’s invasion is reminiscent of her
invnsion through tribals in 1947,
backed by members of the regular
Pakistani armv; it is reminiscent,
above all, of Pakistan's blatant lving,
her blatant denial of compliclty,
which was later on proved 1o the hill

What is really unfortunate is that
it is also reminiscent of the fact that
the UN. Agency is dragging its feel
On that ocecasion it was the Security

ppened in theg whole background?
Pakistan proclaimed from the house-
tops that she was training Mujahids
and guerillas—-little dictators seek to
emulate big dictalors with disastrous
consequences to themselves. Presi-
dent Ayub blatantly advertised the
fact that he was training guerillas
precisely for this purpose.

The erucia] question now, in the
face of Pakistan's invasion through
guerillas, blatant wviolation of the
Ceasefire Agreement, blatant violation
of the Ceasefire Line, and with your
U.N. Observers unwlilling or—let us
give them the benefit of their
motives—unable to ensure the inte-
grity of the Ceasefire Line, is what
dg we do? 1 pose this question to
our Communist friends. What do we
dno? De we do what the South Viet-
nam people are doing? The harsh
realities on our door-step will make
us reallse that the only answer to the
Chinese communist style of invasion
through guerillas is attacking their
bases, bombing their bases and
liquidating their bases. That is the
answer. If Pakistan persists in this
invasion through guerillas there can
only be one answer and that iz this
We have wanted peace; we wanted i
passionately because we realise that
we have our major preoccupations—
economic and others. We have given
hostase nfter hostage to this aprdent
desire for peace, and the latest hos-
tage, if vou like. wne going to the
utmost limits on Kutech,

Today. the Prime Minister and his
Gaovernment face this position. And
it is a crucial questinn to which there
can be only one answer. If Pakistan
persists in this. then what are we to
da? 1 believe that whatever the
cost, wo shall have to pav it. Lel us
have po illusions about it; whateyver
fire-eating politicians and  Members
of the Opposition mav think, let us
have na jllusions; whatever the cost—
the cost will be ghastly: it will be
terrible; the cost of any war—wre
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have nol fought a war on our soil
for 200 years—will be ghastly, but we
will have to pay it, and the people
will insist on pur paying it because
they will insist that if Pakistan per-
sists in this, no longer can we have a
peace of appeasement and no longer
can we have peace with dishonour.

Bhri Harish Chandra Mathur
(Jalore): Before | say a word about
the Kutch agrecment, I do wish to
pay my most warm tributes to our
fighting forces in Kashmir for occupy-
ing Kargil. The great valour and
bravery and determination which
they have shown are really such thal
they deserve the warmest congratu-
lations and appreciation from this
House.

When my hon. friend Shri Kamath
was referring to this happy ‘incident.
1 think he forgot that behind this
courageous step of our furces wus
the decision of this Government.
They could not have gone across the
cease-fire line and vccupied those
high peaks had it not been jn pursu-
ance of a decision of this Govern-
ment. That shows what the thinking
and the determination of this Gov-
ernment is.

Let us examine the whole thing in
that context. I am reminded of the
words of our great leader Jawahar-
Inlji who said that even mountains
bowed before the determination of
man. Here is an example where our
men have gone to those heights al
altitudes of over 13,000 feet and have
occupied these most vital and basic
posts on the other side of the cease-
fire line.

When the question of Kutch was
before us and was being discussed in
this House in wvarious ways through
questions and interpellations, I think
the Prime Minister made the position
perfectly clear.

15.49 hrs.

{SHRT SURENDRANATH DWNVEDY in the
Chair]

I do not view this matter or this
agreement regarding Kutch frum any
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party point of view. It is not a

Congres:  affair. It is a national

agreement and has got to be viewed
from that angle. I do not want that
any purly angle should be imparted
to it. In spite of the fact that the
forthcoming elections  sometimes do
blur our visions, yet, I think that m
a matter sp vital as this, therg are
hon. Members on buth sides of the
House who will rise above that casy
temptation and  try to see clearly
what the issues gre.

Whenever I have spoken in  this
House regarding our relationship
with Pakistan, T have always said.
and with all the force at my comi-
mand, that we have been rather gver-
generour to Pakistan in all our deni-
ings. Pukistan does not understand
that generosily and that sympathy,
and we have been spoiling Pakistan
by being over-generous to Pakistan,
Let us speak the Jlanguage which
Pakistan understands. Even when
the Kuleh question was being dis-
cussed and questions were being
asked, I told the same thing to the
Prime Minister. When we had our
party meetings, I told the hon. Primu
Minister ‘Why can't you throw two
or three brigades and drive out the
people who have occupied gur terri-
tfory in Kutch?*

Shri Frank Anthony:
three divisions.

They had

Shri Harixh Chandra Mathur: 1 por
a glimpse of the Prim¢  Minister's
mind when we discussed this matler
He was quite clear in his mind even
when he said thal we love peace,
peace is our life-breath, pesce fov
our progress, peace for our prosperily,
peace for our development, that we
will never hesitate to gn to war if woe
cannol, through peaceful negotiations,
achieve what li necessary. The only
twa questions before us at that time
wery whether we should po straight.
way lo war or we should try nego-
tiations: ncgotiations and then war,
if necessary, or no negotlations, no
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talk or discussion, we straightway
go io war. Even there. the Prime
Minister was quite cleay in his mind,
ang he stated it categorically on the
Hoor of this House, that we would
not go and haye any talk with them
until and unless they vacated the
aggression. He made  three things
quite clear. First the aggression
must be vacated. An hon. Member of
this House, I think Shri Himmat-
sinhji, was rather very sceptical.
He asked ‘Even Kanjarkot, you
mean?’.  The Prime Minister said
here, 'Yes, Kanjarkot will have to be
vacated jf talks are to proceed’. Then
ne said that the status quo unte  as
on 1 January must be restored. He
dlso made it clear—and there  were
strong commenis all over—when ho
said that we would not restrict our-
selves to Kutch if Pakistan did no!
vacale the aggression; we would go
and attack at a place of our own
choive. He said that we would go tn
war it they did not vacate.

What is the position? It was not
as some of our friends think. If was
not as if somewherg in  London
hetween Mr. Wilson and Prime Minis-
ter Shastri somge decision had been
taken. T dn not know how hon.
Members forgel that from day to dar
here, Cabinct meetings were tlaking
place to consider every little step,
every little development that was
taking place. It was not by a talk
between Prime Minister Shastri and
Prime Minister Wilson in London
that things had been settled. What
were the Cabinet meetings here for?
What were they discussing? They
were discussing each and every
development from day to day, from
step to step. The Cabinet was meet-
ing and it was reporied all over the
PApCTS.

My hon. friend, Shri Indula] Yajnik.

for whom I have great respect, who
spoke 50 sweelly, said that it was
Mr. Wilson who told Shri Shastri

that this Ding-Surai track was being
patrolled and, therefore, he accepted
it. that he showed some photographs
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and nobody knows;, he never consult-
ed anybody.

Shri Hari Vishnu Kamath: The
Prime Minister said so at a press
conference in Nagpur. I know that

Shri Harish Chandra Mathur: I
have got two ears. I have got here
the members who had a discussion
with the hon. Prime Minister beforc
he left for London. He mentioned
this very faci before the Executive
Council—I  particularly raised my
voice in horror, ‘Is it really so?......
{Interruptions).

know
But

Shri J. B. Kripalani: You
what happens in the Cabinet.
wea are nol in the know.

Shri Harish Chandra Mathur: 1 am
not saying that, I am only saying
that it is no{ in London in a private
talk between Mr, Wilson gnd Shri
Shastri that (re thing was settled.
The Cabinet was meeting here from
day to day taking note of every deve-
lopment. I further say that it was
not Mr. Wilson who told Shri Shastri
about it, but much before Shri Shas-
iri's departure for London, this par-
ticular situation had been talked over.

Shri Maurya (Aligarh): You want
to say that the whole Cabinet was
wrong?

Shri Harish Chandra Mathur: |1
am not saying whether the Cabinet
wag right or wrong. I am only ans-
wering my hon. friend . (Inter-
ruptions.). I am prepared to listen to
my hon. friends and answer them.

ot TTRREE TAY : qF U FA
wreft w1 ) wfeq 97 dfawew &
gar £ faas 6 ag sura oA @
safae fedt ggTA w47 F SO0
o & T 1

1
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Shri Harish Chandra Mathur: My
hon. friend was possibly absent when
Shri Yajnik ‘made a speech and gave

out certain facts. I am  answering
those facts.
Shri Hanumanthaiva (Banpuloe

City): Not facts, allegations.

Shri Harish Chandra Mathur: What
he considered to be facts, My hon.
friend is ignorant of what was hap-
pening in the House, and that j5 why
ire is raising his voice.

Shri J. B. Kripalani: May we know
what was huppening in the Cabinet?

Bhri Harish Chandra Mathur: ‘i'hese
were the decisions taken that way.

Certain friends say that we are
prisonerg of indecision. Was Shri
Shastri a prisoner of inducision or a
prisoner of decisions? 1 would not
like to go into that fray between two

preat Jadies in this House.  Another
equally distinguished lady Member.
[rom a public platform, has c¢learly

staled that she does not understand
what iy “prisoners of indecision”, one
ran be a prisoner of decisions,

Here, in this particular case, 4 Shri
Anthony has very eloquently pointed
out, we agrecd that there should be
negotiations, that we should consider
it peacefully if a peaceful settlement
was possible. Nobody in this House
ever said that we should not have any
talks, that we should not think of
peace, that we should straightaway
go to war. Did Shri Kamath say at
that time, “Why are you talking
whatever the talk may be? Why are
you having any proposals from Mr.
Wilson? Why are you considering
any proposals?”

Shri Harj Vishnu Komath:
the debate of the 28th.

Shri Harish Chandra Mathur: Was
this the voice of the House, of Parlia-
ment, of anybedy? 1t was not. [If
there had opeen g resolution to the
-effect that this House doeg not want
Ay talk for peace. that this House

Read
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does not want vacation of aggression
by Pakistan without a war, I would
understand that. Nobedy said it
ever. Now it ig ul] convenient and
easy for somebody to come and talk
like that. It is clearly taking a poli-
tical advantage.

Shri Hari Vishnu Kamath: A hase-
less statement you are making.

Shri Harish Chandra Muthur: Shri
Indrajit Gupta from the Communist
benches made g very eloguent speech.
He supports the agreement, he has
got to support the agreement, bul

there were certain lega] quibblings
all the time. One does not under-
stand why these legal quibblings

were there, why he could not give a
clear and categorical support to it.
He could not say that they rejected
it outright because he iz going to the
extent of asking us to take the injtia-
tive and have a  settlement with
China. For his love for China and his
wanling us 1o take the initiative for
having p settlement with China, he
has got to support it. The Commu-
nist Party supporte this settlement.
and supports jt very well,  but now
because of their professiona] fire-
eating tactics, they must find some
excuse to run down the Government.

1 am glad Shri Ranga gave the
fullest support to this agreement. Iet
ug not forget that after thig settle-
ment was reached, Rajaji was the
first to say that it was good. The
Swatantra Party should have given
absolutely unqualified support.

Even the Communists, let us re-
member, in their first flush, gave un-
qualified support. It was only after
some time when they me! here and
considered their further strategy, they
thought tha; they should somehow -
qualify It, take some political advan-
tage out of it. It was only a second
thought.

The Communists, extreme left und
left, support it. Shri Ranga's party
supports it. Of course, the Jana
Sangh have their own view. I do not
have very much guarrel with them.
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They have been persistent, they have
their own views. I do not want to go
into that, but 1 can understand that.
And I can understand the SSP which
is not understandable by anybody.

Shri Ram Sewak Yadav:
you.

Shri Harish Chandra Muathur: They
are out for nothing but trouble. What
1 understand iz  that their  whole
programme, s announced b their
own leaders, is to create uslon in
this country, to create chaos in this
country. It is their pronounced
policy; it is no secret; it is all in the
Press. Their only one programme,
one idea is to creatp chaos, They
say: let us create confusion; some-
thing will come out of thig chaos and
confusion. .. ...

16 hrs.

Except

Shrl Ram Sewak Yadav: There js
already chaos and confusion.

Shrl Hurish Chandra Mathur: That
i8 the only contribution which we can
expect from them and which they
have promised to thig country. There
is no worthwhile alternative one can
expect from them. Dr. Lohiag has
times without number said, from place
to place, all the time he says: we
want nothing but chaos and confu-
sion; gomething good will come out of
it; we know we are helpless. What
is their glogan? By such and such
time either this Government will not
be there or he will not be there. 1
do not see any prospect of this Gov-
crnmeny not being there. I do not
know whether he is glso going to in-
dulge in self-immolation or what he
wanis to do to see that he jg not there.
We wish him well. I wish Dr. Lohia
well; T only wish that some better
wonse prevails upon him.

What has been the world reaction
10 this Kulch sgreement—the world
reaction from all the aquarters, not
anly from the USSR or USA? There
is mo one quarter or one countiry or
one place which has not acclaimed
this agreement.
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Elcig So, that has been
the genera] reaction from alj over the
world, from the entire Press I do
not think that the entire Press of the
world, all the stalesmen of the world
have gone mad. What is behind {t?
I am not going into details, There
may be somg clauseg to which ex-
ception could be taken. If it was
only g dictation from us of our own
charter of demands, it is anothc:
thing. But it i an agreement bet-
ween two hard bargaining people;
there wil] always be certain clauses
to which objection could be taken.
What is the scnse of this agrecment?
It is not only tha; we wanted to be
generous, The whole  trouble  wilh
this world today js that we say onc
thing and do another thing. Ou
professions are one, our performanc
another. Everyone is talking aboul
peace,  This country  has taken o
leading part in talking always abou!
a peaceful approach. It js to  mive
a positive meaning (o that  word
peacciul approach that this has been
done.  That is moral. This agreement
is perfectly legal; it i infurmed by
vision and wisdom; this agreement is
militarily and strategically wise. We
knew very well {hat Pakistan was
itching for trouble and we will have
to desl with Pakistan in the proper
place. What is the emotional side?
The emotional side cannot be jgnored
in spile of the fact that we do not
want our visions to  be  blurred.
Nationg cannol ignore emolions, Wha!
ts the emotion now? 1 wish the
Government understands it and the

Prime Minister, I hope, reflects tully
the emotion of the nation. It ig this:
that we have no right 1o bicathe
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ihe free air of thig country until and
unless we make the full determina-
tion not only to drive out the infiltra-
tors but {0 make it understandable
to Pakistan for all times to come and
1o see that thig trouble between
Tndia and Pakistan is knocked down
for al] times and there would be no
repetition not only here but that
ithere would be no repetition of any
act of pggression. Pakistan will for-
get to think of committing any ag-
gression against India and I do hope
that that will bg the attitude which
will inform us and our future action
will he guided by that. Pakistan it-
~elf hax walked into that parlour and
it i for this country to pay back and
let Pakistan understand tha; we mean
husiness.

Shri Himmatsinhfi (Kuich): 1f the
other hon. Members had found it
difficuly to look at this question with-
out emotion, I think it would be
maost effective for me to look at it
not from that point of view but from
w different point of view. My hon.
friend Shri K. C, Pant, gpeaking some-
time ago, described this agreement as
u compromise, and that is what it is.
T dn not want te go into the merits or
the demerits of this question, but I
would like to say thay we wil] have
te change our way of looking at
things. We wil] have to be ready
with our policies and not grope in the
dark. As I said lagt time when I
spoke on the Home Ministry's de-
mands, the Minister of External
Affairs said one thing, the Home Min-
ister had another thing to say, and
when the hon. Prime Minister came
before this Housc he had something
quite different to say. Hg had said
that no conditions were laid for talks
with Pakistan. It that is how we go
about our policies, and particularly
those policleg which concern the ter-
ritorial integrity of the country, then
I have no doubt in my mind that any
agaressor, be it Pakistan, Ching or
anybody else. will be forced to de
such things.

Then, in the course of this debate
1 bave heard many hon. Members re-
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ferring to the army loosely. They
have said that our army has suffered
losses there, that our armed forces
have had to vacate cerlain poinwm.
ete, but they do not realise the diffi-
culties which those brave jawans had
to undergo. 1 have been there. My
hon, friends Shri Kamath and Shrt
Mahida were there with me. If onc
can imagine standing in that arid
land in the trench with sand blowinp
into vour mouth, eyes, throats, ali
the 24 hours, one will realise what
difficulties those people must have
undergone there. Water was scarce:
it had to be carried from long distan-
ces. If we saw the morale of those
boys there we would certainly feel
proud about them. They were known
to do something. That is the spirit
which will ultimately save this coun-
try. To say that they were driven
out jg not right. Under very difficult
circumsiances, they put up a very
pood show for which the whole coun-
try should be proud.

Talking about the military, as !
Was $aying  earlier, our couniry
should have a balance between puli-
tical thinking and military action. 1!
is all right for hon. Members from
the Congress party to talk of peace
and peaceful approach. It was the
same peaccful approach that brought
about the trouble on the Tibetan
border; it was the same pecaceful
approach which hag landed us in this
Kashmir problem. It js the same
peacefu] approach and  hesilation
which has caused this country and its
economy great siresses and strains all
these years. That iz why I am em-
phasising: Let us be prepared for
all eventualities.

As T gaid, had we acted in January
or February or latest March, Wwe
would not have had to face all thesc
difficulties. T am quite sure of that.
In 1858, when the Pakistani intrusion
was noticed in Chhadbet, we moved in
there and 1 am proud to say that one
of the units there was one in which
T have had great interest, because
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the old State forceg were there.
They moved in and Pakistanis with-
drew. Of course, they have no place
in that area. Dharabani, as it is
known, of which Chhadbet is one por-
tion, was grazed by the Maldharis.
Cattle herds from Sing were going to
the erstwhile State of Kutch and these
Maldharis used to graze there, They
usced to pay grazing dues to the State
of Kutch. This right was inherited
by the Union Government when
Kutch became a Part C State, I am
surg Government has got those records
in the revenue department. Apart
from that, when murder cases and
cascg of loop took place on this side
of the established border, the Sind
Government handed over the caseg to
the Kuich State. Of course, this is
for the Government to see and put
forward the arguments. Thes, are
some of the basic fact; from whicn
we cannot get away.

1 do not want 1o take up the time
of the House by repecating wha| has
already been said in this contex: But
I wil] say one thing that it by any
chance we 10se 3,500 square mileg of
our territory, the people of Indiz are
not going to forgive this government.
Pariicularly, the people of Kuteh
will not take this lying down.

Shri J. B. Kripalani: Sir, it is no
pleasant task to criticise what the
government has done in its wisdom.
If we criticise it, they can throw it
in our face thay they and not we
represent the country. So, they have
a divine right to rule and also an
equally divine right to misrule.

Let us see the history of this dis-
pute. I happen to have been born
in the province of Sind and I know
what this area is. It was always
called the Run of Kutch. It is not
‘Rann’ as some people say, but 'Run’
which means desert. It was always
called the Run of Kutch and not the
Run of Sind. My friend, the Maha-
rag of Kutch, has made it very clear.
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Whatever his title may be, now he is
a member of Parliament.

Shri Himmatsinhji: The
is my brother; not me.

Maharan

Shri J. B. Kripalani: Il¢c has des-
cended down or risen up, shall I say,
to be a common man. So, it is all
right whether I mention his title cor-
rectly or wrongly.

He has made it clear that when
there were criminal case: in the ores
the Sind Government—it used to be
the Bombay Government and Sind
was only u# Commissioner's Division ol
Bombay  Presidency hunded them
over o the Kuteh Government It
was an area that belonged to the
Kutch Government. The British
Government could not have poasibly
handed over what dig not belonz o
them, This i= an undisputed fact

The only quarrel that could have
arisen was the demarcation of  the
boundary. The Prime Minister aiso
many times said here that there is
no question of Kuteh  territory  [¢
that is so, how does the word “deter-
mination” with regard to the bound-
ary come in? Demarcation of the
boundary is understandable I
means tha! those who signed this
document committed 8 very ureat
political blunder and, 1 think, a legai
blunder, bv putting in the word
“determination®,

Then, mueh has been made by Mr.
Anthony about our commilments in
1959 and in 1960. Let  us  analyse
these commitmenis. What are thoy?
The 1859 agreement says tha' there
would he peaceful settlement of hor-
der disputvs—not of territory but of
border dispules—and if there could
be no peaceful settlement by negotie-
tion then there will be a tribunal The
tribunal may be mandalory. but whit
your terms of reference to that iri-
bunal are, is the essence of the thing
If you give them wrong terms, thlun
it is not thal you repudiate negolia-
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tions but that you put yourself in a
wrong position and that you are poli-
tically wrong. It is not that there is
objection to the tribunal deciding
border cases. It is not our conten-
tion that there should not be peace-
ful negotiations. Everybody, even
the  aggressor says that he
believes in peaceful negotiations.
There 1s nothing wrong in this, In
having a tribunal for border disputes
there is nothing wrong. But when
you give to that tribunal the determi-
nation of what is your territory and
what ig your enemy's territory, then
I say you have bungled and it is not
in accordance with the 1959 agree-
ment.

Our Prime Minister also said that
certain commitments were made dur-
ing the last regime, in the regime be-
fore him, as if he wanted to say that
he was bound by those agreements.
First of all, he is not bound by those
agreements. Historical events are
changing every day now. He has
bound himself by saying that he will
follow, in internal and jnternational
affairs, the policies thal werg laid
down by his predccessor. So he can-
not take refuge in that. It was open
to him, it he considered that there
were handicaps in the 1850 agree-
ment, to say that we are not bound
by this agreement.

Let us now see what the agree-
ment of 1880 is. What does it say?
It says that there are flve disputes,
and the Kutch dispute comes the
last. It says that data shal] be col-
lected. While gata is being collee-
ted, Pakistan comes and attacks us.
“Data being collected” means that
the two parties would meet, com-
pare that data and on that data will
be decided what is to be done, what
is right and what ig wrong. Noth-
ing in the 1959 and 60 Agree-
ment made us come to the conclu-
sion that we were bound to appoint
a tribunal after aggression. If there
was aggression, that meant that the
Agreements were repudiated. The
1969 and 60 Agreements had been
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repudiated by Pakistan. And  yet
we say, we are bound by these
Agreements. This is a very strange
thing. I do pot know how Mr. Frank
Anthony could, with his legal know-
ledge and legal quibbling, justify it
It has political significance and not
legal significance. This is a political
affair and not a legal affair. Let
us not forget it

Again, it js said that this Agree-
ment is commended by all quarters
in the world. Let me tell you that
today, excepling those who  suffer
from tyranny, nobody wants  war
Even if the vause is just, the peopl-
are so much afraid of war, angd its
spreading, lest the world should b
destroyed by nuclear weapons. Therc
is an outery from every quarter thal
people must stop war at any cogt
But if it hud been a porticn of hi-

. I am sure the worthy Prime
¢r of England would not haw:
talked in the terms in which he tal-
ked to our Prime Minister. 1 cun
understand  thy anxiety of every
nation 1o avold war anywhere, ex-
cepting where their own | interest
are involved. Wherever their  own
rights are concerned, they are pre-
pared 1o risk world conflagration, they
are prepured lo risk nuclear war and
they are prepared to risk the des-
truction of the world. But we are
in a different category. Wy have al-
ways considered  samyasa  as  the
highest state in life.  So, thig natio
has become o sanpasi. How does o
sanyasi live? Hg lives by begging
W are the greatest beggars jn the
waorld. The sanyasi does nol care for his
family, But he sayz “The whole world
iz my family-— andg Pqseww’’
He does not see whether his peopic
are defended or not But he mus’
defend the world. He is more cun-
cerned with the opinion of the world
ns Mr Mathur said today.

I remember. in 193%, when Gan-
dhij, relurned from the Round
Table Conference, the country after
having given a great fight to the
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British Government vas also  ex-
hausted, many wise people told him
that the country was exhausted. He
said, “Remember, the challenge has
not been thrown by us. But jf any-
body refuses u challenge that is
thrown by the opponents, he must
go down' Whether we are prepared
or nol, we must accept this  chal-
lenge.” Then, in 1842, in the Con-
gress Working Committeg there were
some wise men. Do you know what
those wise men said there? They
said, as Mr. Mathur snid today, as
Mr. Antheny said today, that you
must think about the international
opinion. Gandhiji said, “T am not
going to think nbout international
opinion in a thing which I consider
to be right. International opinion is
affected gng is guided by its own in-
terest gnd not by our inferest” He
said that intcrnational gpinion would
veer round us if we give the battle
to the British Government. So, it
is not the international opinion that
eounts. 1 am sure every country, in-
cluding Soviet Russia, will bless us
for having come lo this agreement.
The Agreements of 1959 and 1960 did
not prevent us from making correst
references. Our Prime Minister has
sid several times—If I mistake not—
that there is no question whether
Rann of Kutch belongs to us or not:
there was only the boundary ques-
tion; there was only the question of
demarcation. If we cut our hands
and give them to the foreigners and
the foreigners make us say  what
they want, I am afraid we are in a
bad way.

There is onother thing which s
more important than anything else.
Did our Government know that there
was a portion of our territory that
was being patrolled by Pakistan?
This is the crux of the question. If
they did not know, then I say that
they were culpably negligent. Cul-
pable negligence is also immoral; !l
is not only legally punishable but is
also morally wrong. 1 remember
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that one day Mahatma Gandhi signed
a document and he brought it to the
Working Committee. We told him
that he had signed this under mis-
apprehension but he said that a man
of common-sense should not have
signed it. What is culpable negh-
gence? It is that which a man of
common-sense would not do. A man
of common-sense would not  have
carried gn this negotiation unless he
had the facts before him, This Gov-
ernment did not know that a portion
of our territory was being patrolled
by Pakistan. And to whom was It
proved that it was s0” They had
nog talks  with  the Pakistan's
representative; it was proved to the
Prime Minister of England. He was
convinced that this portion was being
patrolled and we accepted it. We
accepled it because we had no know-
ledge.

1 was talking about Mohatma Gan-
dhi's example, When we pointed out
to him his mistake, he said:

T AWM E |
g1 %1 A1 Wi AT 390 w24 §
foF gw azmTm &

He said that he was not fit to lead
the country if he could commit a mis-
take involving the lives of millions of
people. When peop'e make guch cul-
pable mistakes. they must be taken
to task.

Shri Hanumanthaiya: Did you ln!u-
Gandhiji to task and remove him
from the leadership?

Shri J. B. Kripalani: He had re-
moved himself, but all the people
went to him for advice. When he
decided sbout Quit India Movement.
more than half the Working Commit-
tee was against his decision and he
said that he would go all alone.
Then, what have we done? We have
allowed them to patrol a portion of our
terrtory. All right. But they say
that in this area in which they were
patrolling there was a track which
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wag traversed by their camels, and
there was no trace left of this. After
that they began to bring their jeeps
and their wheeleq vehicles and all
that. We say that that area is not in
their possession. What js the defini-
tion of possession? We cannot patrol
that areca. But they can patrol that
area.

Shri Harish Chandra Mathur: We
can patrol that area,

Shri J. B. Kripalani: It is semantic
confusion to say that it is not in their
possession, since we cannot go there
but they can go there. I do not know
what the meaning of possession is.
Does possession mean thai there should
be in that area of Rann of Kuteh, in
that desert area, some people living
who are Pakistanis? There is no such
thing like that. People are not living
there; it is a desert land. But they
have control of it, and we cannot go
there. So, when i{ is said that it was
quite right to say that the conditions
regarding the status quo ante of Janu-
ary, 1965 were fulfilled, it actually
means that those conditions were ful-
filled according to the defective know-
ledge that our Prime Minister and
his Cabinet had. That is all
1632 hrs.

[Mgr. Derury-Speaker in the Chair)

Then, there is another thing. When
Jawaharlalji talked of a tribunal, I
am sure he had in mind only one kind
of tribunal, and it was that there
should be a representative of India,
an Indian national, and a representa-
tive of Pakistan, a Pakistani national,
and a neutral person selected by com-
mon consent. He did not want an
internationa' tribunal. But we have
[ d to an international tribunal.
We have allowed this border question
to become an international gquestion.
It was & question between Pakistan
and ourselves and it was not an in-
ternational  question. Let us
leave this aside. The Pakis-
taniz are treacherous people, and we
knew their treachery from the days
of the Muslim League. Even Gandhiji
could not convert the heart of Jinnah.

MA(ADLED—0.
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But, now, there are here in India,
people who think that by giving con-
cessions to Pakistan they can change
the heart of Pakistan. Among them
is the distinguished and the learned
leader of the Swatantra Party. It is
very strange that the Congress should
stand in need of the support of the
Swatantra Party! This is a very good
alliance. Then our Government have
the support of a saintly person who
sometimes makes his incursions in
politics. I do not know whether he
knew that our Government did not
know that some portion of this terri-
tory was being patrolled by Pakistan.
Then, there js the man of good-will
called Shri Jaya Prakash Narayan
who wants peace at any price. And
with all these distinguished suppor-
ters, the Government need not be
afraid. They have also their majority
in this House. But I say today that
we have been subject 1o may dhokas
many deceits and betrayals by Pakis-
tan, the latest being in Kashmir. Do
they not even now say that in spite of
what has happened in Kashmir, our
agreement slands, and we are there
on the burning deck when all have

fled, and alone we stand? Are we
going lo say o the world
that, ‘Whatever Pakistan might
do, we stand by this agree-
ment  because it is an  interna-
tional agreement’'? [ say there can

be no greater nonsense than  this.
When we have clearly been shown
that their words cannot be trusted,
when the Prime Minister has said that
their words cannot be trusted, can
we then sit with them round the
negotiation table? With what face
will the representatives of our Gov-
ernment sit with the representatives
of Pakistan when Pakistan has infil-
trated into our territory in Kashmir?
I say this is absurd. How can you
face each other? How can you face
a person who has betrayed you time
after time?

The only thing is, you gcrap this
agr t. Thig agr was sin-
ful ag it was made. It is sinful to
carry out st this time of the year
when we are fighting Pakistan with
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the skin of our teeth in Kashmir. I
say it is time enough for Government
to retrace its steps if it wants to  be
congidered a powerful, good and hon-
ourable government, a  government
that does represent the people, not
only with the vote of the people but
the will of the people, Go into the
market place, go into the bazar, go
into the kucheris, you will find that
the people think that this is a wrong
agreement and the people think it
will be wrong, at this time, to talk
with Pakistan. There can be no
talk with Pakistan except at the point
of the sword because it has un-
sheathed the sword. Those who
live by the sworg shall perish by the
sword.

ot o : TmOw wERE, w9
T wy ¥ w7 wrw N7 qfEeeE &
#1930 99, 1965 FT FHHIAT A-
ddfr qoeTr & fawdia &1 28 Wi
1965 %Y TR FY AFFFRlT T F-TAT
i ww O faerfas s arfee far a1
# aanm § s 99 favg & § ww
W T S F wTEe ) g wrEEr
T 30 AT AR Fqh A gE &
I9 28 WiE AT geATy ¥ 97 w7 Iy
q7 —

“. . . with hopes and faith this
House affirms the firm resolve of
the Indian people to drive cut the
aggressor from the sacred soil of
India.”

g W\ A 1965 FT W,
qifwear &1 drr weedr qwear,
wror TifreTE ¥ 9F & dmr sy
AR JifE 1958, 1959 WX 1960
H g, I ¥ WAt & A e o =/~
9% 78 g7 a% T 40T (Deviate)
w7 & ) WP 0F AT (Tribunal)
TATY FT SAATAT T T 4T ) 195960
¥ o fAR (Tribunal) *
wfwer & w6t ot Fuk Famin
A frown feqn mon o1 W & oW

Border (M)

angia # Wi 30 I7 71 AAAET §
IAH ATIR H IZA 4L ZHTA giaT |
# 3@ AYF 9T 99 quw oqEeqiHi #
Y T =g 1 & at maweiw ga
HAT ot ¥ W IA* mwoA wRl A
€9 @34 F ATAA WA §O IAG JHA
aTgar g fF # 5a aE A w0 9
§ % I9 HEG W IAF WIRA 4 AT
IFM a7 wwwET wE fear ar ok
Iq 9T gEATe fod @ 7 sam wa v o
F 11 " &) g gET W A% w7 97

“ . . . by a reference to an
‘impartial tribunal’ as contemplat-
ed in the earlier agreements on
the subject.”

st & W ( Earlier )
wiidTH &1 oEAE ¥, 1959-60 F
T R Y ard o W FaT o

THIEIT A WIS T W T HIT ®
#ardt ¥ aET & g ¥ qar fragEw
AT wifge a1 fomd wrE w1 oA
T wrEm wfem gen, oF arfeear
1 WIT # gaT S dE ag gar
faast f oz 91 &w oF T &
Ffer arwr &1 o fasgAe @A ad
o1 sy AEF ot € ¥ 1 ag AT
&1 fa2wit g | Wi & fare i &
FI7OT OF TAF ¥ IF WAAT Jo Qo
e ¥ T TAW ATEAr | oW
“mﬁq\slﬁ:-ﬁloﬁ!ﬁfaﬂ
T woA SrEar dfEw g wfr A g
ﬁ?q\oqaoﬂ’[oﬁ‘ﬁmﬁlﬁﬂﬁﬁ'w
3w &, ar TRT & AW F T o aww
T Eag A T TR ET g AT
Jo Ude Wie UF G¥ IWLT FI a3
At A AT T ST § A
Fwrdy #1 v s @ afes qw
TH IART A TEA R ST 6T
§ ¥ o ¥ o frd g s FAT
g g gw o ¥ wfuw
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J qEET qewl ¥ gETE AR Ay
frrm &0 #1 gurdt o wiww D
=Mew 1 W gw Wy 39 few w0
Y wfe &Y ST w0 E A g wwt
ST STl F1 T A€ FT AT |

TF W § g wgAT AveaT g R
agt A WA T TS AWy qF WeEAw
£t gt AT A ArmifeE ¥ 3w
W A% F59 F gEd T Avw ¥ gEy
w1 AT TET § W AT AT Og
W guwAT w7 A9 § 4g 39 far
g2 <7 9 T gy &1 w9 w7

w g

WY TR AT A WA T gETer
fear Wik w7 e wwar 5 fonda
¥ arfgz g @ B SR o @1 A
e fear § 1 IR wa frosEE
g =@ waar) w1t FdE & g
e fe 3l fee =7 § 3 1 g9
Rl & wAEH W Egq H E ) A
AAT IFT A TAFT @wwq fwam o

oy a4 gfawr & faar § o

“What will be objected to is
that Pakistan's claim that a terri-
torial dispute involving 3,500
square miles of territory exists
has been virtually recognized.”

T aft, o wgar A fov fawr

“New Delhi is set on a course
of appeasement whose ultimate
outcome is fearful to contem-
plate.”

oF W waarr § faan

“The Rann of Kutch is a pres-
tige issue. There should be no
ambiguities about it. If India
fails here, she will fail every-
where else.”

i atg & o7 o 9 ¥ g ¥
wiza §, fardiem dm & vyt 1 §

Pakistan Border (M)
o aw & ampe & o §, fag W@
ARt F7TFE qare of T & Ang e
agt fem g

& ¢ arat ¥ Y o W
% ow @ wg W g fe owd o
AARAT §Y, IH ANANY T WWT W
g9T ! T 95 ¥ GHEET 8T § gW
=TEd & fie orfemam & et w=8 Fvaey
g 1 T A, g S g o)
@ ¢ e garo A o g gae
wifer i T wTEE & S0 ST
¥ Wi fadrt 3=, g g W ar HETT
W ooy W g Afew & gy
qear wrgaT g e e 3w & oy st
fFar mar, wm ag W daT wgar §,
war qrfeea W dET EORT AT AT §

=t gAT Agw & ag wer
AT A FHIT 9T AW €T
AR gt & fem @ fie w8 & o
F1 FEWET ATETRATE § WA W

;ﬂmwmwwmal

wrx & Ja A4 A ¥ qoA
arg g fr ag awwr fam fa g,
37 % OF A4 1T & war gar 7 oen
T quwe o mfw gf ¢ vaw dts
o W A FETT 97 ZHAT g4,
AT g g o ag 7T e &
wnr art o, fgear & fomf @
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| mifEEE & A faqrdy art g
AT T qg T HATE & AraA gy ?
# @ g7 qwAy &1 47 f FEwAn g
fr A% oF ot 1 A 39 F oA
afd-aeit # Jfewrs Fiwew (Judicial
separation) 2y ¥, Afew fve Wy
afy ag #¢ fr gl mdr gf & W<
T aga Fagds T @ g AN g
ot 1 AATiEET e ALY & | WO
qYA #AT AT T qg wg Ew I
sF1T & T 97 wrrmae otz § o
I ENE A AR ) FIT Y
Tg 9SAT Sgan g fE owm &&rc Ay
qary 37 & AT Ag § 1 e #
T 73T & awEly gq W A # g2
& TARY o 39 & | W A |
T g 9, Al ¥ 37 %1 wwiq ¥
FHATE | TF TG T AG] F 30 7= 74
AT § | W1 g A1 qg e ST
grm 5 g fem avg & wow T 1 a0
aF §

A F e & awg WA am
wET o, ag ard & ova Wt e A
g1 WAt fr g9 45 U7 AW FATR
&, gwre my 3T Y Aeva T E, ga 933
TC AET & A7 2, Afw 0T 45 wT
qH-AT Frr T 41 TF gFAT A =
*T F, 1 a7 39A9 9§ H ag g7 § |
45 FOT AFA § FI AT 14T 8,
aWA £F T4 W1 AT T ATl qAr W
TG ATHT TAAT ZT | AT FAF ORIC
€ a9 #Y sgarar § w4 uf A 5 1
%9 ag & favadi ®1 A4gr T 9097 2,
fora & 2w v e Y 9% L Az 8
A B wrwar aifegm

FIVATT & AW ¢ /T ATGOMT
TG A11 A1 7 f47190 a0 &1 0% d5%
v ot fadtay AT ¥ Aar sa H Ay

Border (M)

g Fodr maT qr o g9 qAq § fw
o & waw o7 forferss el ar
arar arfaw o wEATHT £ 747 f=me-
T A | FTET JIET To WEATHT A
w4 #79 § wa w47, §fea s
TEE F FOEIC FT aFT ArfA F fadn
# gedtwt fear ar 1 3 34 T4 79
Tt WY fax 4, #fe7 34 %1 adt arw
TAT | STE FUE VT FTOHIT R g
% & oAg o gErd frget
ATC AT qF & | WA qg IN A 74
W F gL AT OF IFT I MG H
fam & @ ag wax § fF et
fergeama w1 20 & 1 frgemia £ s
I TF TH FOg T AT FL I AT
famr mar &, wgr & ag qviA AE A0
HFAT & | WA Froa E F FaT ofeas
arifrae, favg 1 wefaas 1 am
FgH | WA T O FT T AT A
w@ § g Teosgi w1 oAvAw Agl
FAT & | WL IA KT AL AT 4T, AT
oo™ warg atEl & FORIL FAT FT
W ? g@ mafa ¥ 38 7 s faeaw
fram q1 7 s 4g I AT F A AT
a1 AU T FT %A § ) A
ag 19 A ¥ AW A qAwy A1, 9@
T §8 4 sovad w4y, faq &
afwrra &w & fag w=3 48 & 1

oI TE TCETC §W A5 § 43 w7
g9 O dEy F o ¢, o w owE
Fq 1 g 9T g AL, afew dwe
awt a% fgegmm € qifgar o o3
gara wrw F1 favam gart =f@ &
aa wom 5 g few g w1 sfm
Y Y1 R G A W AF AT BAT
forir &, 99 & 30 %7 FeqT AE §) wH
21 & wgn T g 5 59 7 F=e-Tw
w17 fen frar , 9@ €137 § FEIT
qT gEAT W AT I qifEea &
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S T g s g W
T Wi # fawm 53, 9 gm0
it # favars w3, ag g am oA
favare w3 o g g gfmmr mfia &
fawame %3, &fe aferam vt wrea
¥ oare oW oAwar §

T # AR AT, wFIE,
qur W anmar & faw ¥ gmr @
formeT o701 €t 79 avE ¥ gfwa oA
¥ gom g1, 9% Tz w1 it mif o
At # favam Ag 7 @A g
™ A ¥ qow o1 Fafew g F, &
fas T W' ATRA 1 AT W §
W AT qg {IHFT AOAT AT AS
famr aet, A1 a7 mfdwaE &1 gwar
F & AEE T awedT | WL aifEEaT
1 U & QFAT &, AY ATHFTT T ¥
W &1 wfdm 1 9EWA FTAT I
af it @ 5 wrefow £ S o
guTe F=d ¥ ¥, A1 fgegeAw w1 ovwr
fag aga T3 &, Jai 45 # afewa
& P Agd H WO FA g, IR
FI qad TG, W W@, WIHT TEET
X T | T FE A= AT &

& agm fr 7% f2a & fag agt &
G T foy wrd, afew BT ¥ 4@
haeT &7 wfaei g frar W
i favare § f fergrana w7t o o
fegem & faurdl #a1T & freft ot
faamgy & farer WY w19 # awaE A R
T fF T FT T 1 A 7T A
faar ST | W IT 97 FHAT AET g7
2, M 39 97 agt wAT &, A 3T A
Tgt v oY weT B, FRAT gl 97 A
qarg?. A—Fa w1 aw 9w FF anefr
et w1 w1 fadtg wa 4 ¥, EA
wufy 1 v o T & A e F—
¥ & fr agi 9 g T fram o,
i 97 W9 9T F A AT 7 q=rE
T | XH A7 & SN feeel 7 faw o
e §, dfeT 3v ¥ v A dad

Pakistan Border (M)
agY @9 W AT § 1 W wOqAO
YT AT wifgy e ag 2w W ot
T TET wT aE )

FB-T0 1 F1 GARET TfFFATT
& &g g &, a7 ¥ vt A
3, afew wa T\ F W 1 9o,
ATRTT WX qgiaT w1 qwra &7 faar
gy 7, 0 TR &) awg & A8
TH W %Y 3500 I H;A IR AT
g 79T WAt § 1 YW qE FEY O
ORATE AT fE wra aw gw s 12
¥ f& gg arded w wmw @, Afew
W EH A 3500 A W wHET wY
faarzwen gaTer w17 T ) 3@ Ay
HT AT F1 AT 7 g7 A qfEae wy
4T §, IW &1 W fear § fw ag
st oY saren feAmsiT w3, Wi ot
SqTET WATTA ®E |

& wo w1 wavEr qEg A &
|TEATE | AT F [ ang frar, 9w
fom aga aga wramiz | wa § & Raw
ag wg 9gAn g fi afs e s
¢ fr 2w 79, w19 AvgAT 9w, A1 9H
T AREI 1 77 &7 & Al | oqw
A 7 & fF FTA w5 AT T
AT g F AT T LA E | WA AIET
w1 9T FT0H 7 1 TFTH T FIT T35
&, SR 7 FIT I3 FF KAH 77 g
wIH T ¥ AT § Wi w0 Tgar ¥
fr fga &t fam 7 ¥77 gu, wgw #71
faraT 7 w77 g, ot fairg o) famm A
A U, AT qvaal, wrEig A
WYt wrea #1 A w7 far w7 g,
ot ¥ FOT T5 6T, AW ¥ WA AT
gt & fag, vfaer & fmin & fom,
¥H 39 &1 ol F fAw 7 iz v el
FIB-TU ¥ AUEA & @17 7 A WA
rar &, 7§ RO 0

¥ wat & me & gm w0 e
g OATE ¥AT §
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Bhri Brajeshwar Prasad (Gaya):
Mr. Deputy-Speaker, Sir, I support
the Kutch agr t. Our i
in the proposed tribunal should be a
Russian statesman of the stature of
Mr. Mikoyan, Mr. Brezhnev or
Mr. Kosygin. On the lines of the
Russo-German Pact of 1838, an Indo-
Russian pact should be forged with
the subject of solving the problem of
Indo-Pakistani conflict. Pakistan has
attacked Kashmir with the object of
pressurising India to agree to the set.
ting up of another tribunal. The
answer to the question whether or not
we should endorse the Kutch agree-
ment depends upon an answer g the
question whether or not a war bet-
ween India and -Pakistan is possible
or desirable. We are living in the
bipolar world and not in the inter-
national system of the balance of
power. The balance of power has gol
relevancy in relation to Russia and
America only. The international
system of the balance of power was
dissolved the day the bipolar world
and the thermo-nuclear stalemate
were established, Europe in generul
and Germany in particular were divid-
ed into two spheres of influence—Rus-
sian and American, the atom bomb
was dropped over Hiroshima, and
Russia became a thermo-nuclear
power of the stature of America.
The thermo-nuclear stalemate binds
Russia and America in a bond of un-
breakable unity. Russia can use force
against eastern Europe only. AmeTica
can use force against Latin American
only. No other State can wage war
against another without the consent or
connivance of either Russia or
America. North Koreg invaded South
Korea with the connivance of Russia.
The United States of America is throw-
ing bombs over North Vietnam with
the connivance of Russia

off gwa Wit weaTT ;. IITAH
wgizg, 99 & sfgq fe faww o @7
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Mr. Deputy-Speaker:
to that.

He is coming

Shri Brajeshwar Prasad: China
invaded India with the consent of
Mr, Khrushchev. A war between
India and Pakistan is neither posaible
nor desirable till the blpol.nr world
and the
last, Neither Russia nor America
nor China would have joined hands
with either India or Pakistan if the
Indian troops had attacked the Pakis-

ther st

tani troops at Kanjarkot. India
would have become another Congo
if it had attacked Pakistan at any

other place. The Russian troops are
standing in Soviet Central Asia on
the borders of West Pakistan. The
American Seventh Fleet is patrolling
the Indian Ocean. Both India and
Pakistan are sandwiched between
Russia and America. Airborne
Russian troops will occupy West
Pakistan and the peninsular regions
of India will be subjected to heavy
bombardment by the Seventh Fleet
if India attacks or is attackedq by
Pakistan. When the British, the
French and the Israeli troops reached
the ouiskirts of Cairo, they were
prevented not only from entering
Cairo but from marching one step
further and were ordered to  with-
draw from Egypt within a  specified
period of time determineg by the
American Government. If the United
States of America had no hesitation
in preventing England and France,
its allies, from conquering Egypt, &
non-aligned country, will it have any
hesitation in preventing India, a non-
aligned country, from attacking Pa-
kistan which is a member of the
SEATO and the CENTO? The Sino-
Pakistani pact has strengthened the
bargaining power of the United States
of American vis-a-vis Russia, because
China is on hostile terms with both
Russia and America. If China is asked
to choose between India and America,
it will choose the later. If it is asked
to choose between Rumsia and Ame-
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rica, it will choose the latter.
If America is asked to choose bet-
ween India and China, it will choose
the latter, because China, and not
India is the balancer between Russia
and America. If there is any country
in the Afro-Asian sector of the Rim-
lands which the USA loves most, it is
China. China will choose America
and not Russia because Siberia is the
only place where China can expand
profitab'y. The pro-Chinese elemenis
are stronger in Washington than in
Moscow. China has laid claimg over
nine lakhs square miles of Russian ter-
ritory in the Heartland. It has not
'aig claim over any portion of Ame-
rican territory. China is a  greater
threat to Russia than to America.

The United States of America will
cither be neutral or join hands with
either India or Pakistan if 3 war
breaks out between India and Pakis-
tan. Russia will be neutral if the
Uniteg States of America adopts the
policy of neutrality, Either Chinese
hegemony will be established over the
Afro-Asian sector of the Rimlands in
general and over the Indian sub-conti-
nent in particular or the Afro-Asian
sector of the Rim’ands in general and
India in particular will be divided into
two spheres of influence—Chinese and
Pan-Islamic, if both Russia and Ame-
rica adopt the policy of neu.rality in
the event of the outbreak of a war
between India and Pakistan. All the
Muslim States will rally round the
banner of Pakistan if both Russia and
America adopt the policy of neutra-
lity in the event of the outbreak of
a war between India and Pakistan.
Russia will join hands with India if
the United States of America joins
hands with Pakistan.

ot g W wwwTy ;. I9TETW
gy, #17 fedt aadlm e W
AT e T 8 gafa d ?

off v X (arowdt) - 97
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Shri Kapur Singh (Ludhiana): The
hon. member is making a useful con-
tribution and he should not be inter-
rupted.

Mr. Deputy-Speaker: He rarely
speaks.

Shri Brajesawar Prasad:
will join hands. ...

Mr. Deputy-Speaker: We are con-
cerned with the Kutch  agreement,
Why bring in Russia and America?

Shri Brajeshwar Prasad: I am deal-
ing with Kuich. I um saying that
war cannot break out and what will
be the cansequences if war breaks out.
The whole question hinges upon this.

Russia will join handg with Pakis-
wn If the Uniled Siuaws of America
Juns hands witn inwa. Clung may
either be neutral or joun hands with
either Hussia or America if a iimited
war breaks out beiween Russia and
America m the Indian sub-continent.
it China adopts the policy of neutra-
lity, esther Russia or America may win
or whe Afro-Asiap sector of the Rim-
lands in general and the Indian sub-
conunent in particular will be divided
into two spheres of influence—Russian
and American. If Russia wins, Rus-
sian hegemony and if the USA wins,
American hegemony, will be establish-
ed over the Afro-Asian sector of the
Rumlands in general and the Indian
sub-continent in particular,

Russia

The Sino-Soviet Pact will be resur-
rected if China joins hands with Rus-
sia. The Afro-Asian sector of the
Rimlands in general and the Indian
sub-continent in particular will be
divided inlo two sphcres of influence—
Chinese and Russian if the USA s
driven out of the Indian sub—continent,
or Into three spheres of influence—
Chinese, Russian and American—if a
political settlement is arrived at bet-
ween Russia and Chins on the one
side and the USA on the other as the
result of the resurrection of the Sino-
Soviet Pact in the event of the out
break of o limited war bet
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Russia and America in the India sub-
continent. The Chinese volunteers
drove out the American troops from
North Korea. Can the American for-
ces withstand the combined onslaught
of the Chinese and the Russian forces
both in South-East Asia and the Indian
sub-continent? The Delhi-Peking-
Moscow Axis will be forged if the
USA joins hands with Pakistan. India
will have to recognise Chinese sovere-
ignty over the Aksai Chin area if the
Declhi-Peking-Moscow Axis is forged.
The Karachi-Peking-Moscow  Axis
will be forged if the USA joins hands
with India. All the members of the
NATO, the SEATO and CENTO will
rally round the banner of Russia if
the USA, as an ally of India, throws
tactical weapons over Pakistan. (In-
terruptions). I will resign from this
House if anybody says that whatever
I am saying {g irrelevant.

17-00 hrs.

Shri D. C. Sharma: (Gurdaspur):
If you resign you will not get a ticke
next time. Y

Shri Brajeshwar Prasad: As long
as Shri Lal Bahadur Shastri is there
1 will get the ticket.

Sir, the forging of the Delhi-Peking-
Moscow Axis or the Karachi-Peking-
Moscow Axis connotes the resurrec-
tion of the Sino-Soviet Pact. Russia
cannot remain neutral as it js today
on the question of Vietnam while the
USA is throwing bombs over North
Vietnam if Russia and America start
throwing tactical weapons over each
other in the Indian sub-continent.

Shrl Tulshidas Jadhav  (Nanded):
The hon. Member may speak a bit
slowly,

Shri Brajeshwar Prasad: He may
read my speech. He cannot under-
stand what I am speaking.

The Afro-Asian sector of the Rim-
lands in general and the Indian sub-
continent in particular will be divided

17, 1965 on Gujarat-West Pakistan 524
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either into two spheres of influence—
Chinese and American—if the USSR
is driven out of the Indian sub-con-
tinent or into three spheres of influ-
ence—Chinese, American anq Russian
—if a political settlement is arrived
at between China and America on the
one side and the USSR on the other
as the result of the forging of the
Sino-American alliance in the event of
the outbreak of a limited war between
Russia and America in the Indian sub-
continent.

The whole world will be destroyed
if the war between Russia and Ame-
rica jn the Indian sub-continent and
South-East Asia escalates into a ther-
mo-nuclear world war.

India, Russia and America are geo-
political friends of one another. China,
the Asian States on the borders of the
heartlanq and the western European
States are geopolitical friends of one
another and the geopolitical foeg of
India, Russia and America.

India, Russia and America stand for

the transformation of the bipolar
world into one world, i.e., for the
achievement of the goal of world

disarmament. China, the Asian States
on the borders of the Heartland and
the Western European States stand
for the transformation of bipolar
world into a multipolar world. Eas-
tern Europe, the USSR, Africa West-
ern Asia, the Asian States on the
borders of the Heart land. Tibet, Sin-
kiang, Mongolia, Manchuria and North
China will be integrated into one poli-
tical unit and the rest will be integrat-
ed into another political unit if the
bipolar world is transformed into one
world.

Mr. Deputy-Speaker: The hon.
Member’s time is up. We will take
it as read.

Shri Brajeshwar Prasad: Sir, I
will read only two more sentences.

The transformation of the
bipolar world into a  tight

loose

bipolar
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world is the condition precedent to
the transformation of the UNO into
the World Government. The Heart-
land and the Afro-Asian sector of the
Rimlands in general and India in pa:-
ticular wil] be divided into two spheres
ot influenced—Chinese and Pan-isla-
mic; the New World in general and
the USA in particular will be divided
into two spheres of influence—Chinese
and Western European and Western
European hegemony will be establish-
ed over Russia within the framework
of the United States of Europe en-
compassing within its bosom all the
States extending from Great Britain
to the Ural mountain if the bipolar
world ig transformed into a multipo-
lar world. The alternative to the es-
tablishment of Russian hegemony over
Pakistan and to the division of China
into two spheres of influence—Rus-
sian and American—is the division of

526
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India into two spheres of influence
—Chinese and Pan-Islamic and the
csiab'ishment of Pan-Islamic hege-
mony over the Caucasus ang Soviet
Central Asia and of Chinese hegemony
over Siberia. India has to play the
same part vis-g-vis China and Pakis-
tan that China played vis-a-vis Japan
from the time of the Japanese con-
quest of Manchuria till the atom
bombs were dropped over Hiroshima
and Nagasaki.

Mr. Deputy-Speaker: The Prime
Minister wi'l reply to the debate to-
morrow immediately after the Ques-
tion Hour,

17.04 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Wednesday,
August 18, 1985/Sravana 27, 1887
(Saka).

GMGIPND—LS 1I—2044 ( Ai) L5—30-8 3—970
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